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PARLIAMENT OF INDIA
wednesday, 21st February, 1851

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chairl
ORAL ANSWERS TO QUESTIONS

HisTorY or INpIA

*1599. Shri Raj Kanwar: Will tbe
Minister of Educatton be pleased
state:

(a) how far the work of prepara-
tion of a comprehensive History ot
India from the ancient times to the
present day has progressed; and

(b) when it is likely to be com-
pleted?
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[The Minister of Education (Maulans
Azad): (a) Probably the hon. Member
has in mind the history of India, pre-
paration of which has been undertakere
by the Indian History Congress, If
is expected that four of the proposed
twelve Volumes will be sent to the:
press during the current yesr.

(b) It is difficult to lay down any
date for the completion of the work.
The Editorial Board have, however,.
fixed a limit of three years.]

Shri Hanumanthaiya: Can the
English version be read, Sir, because:
it is an important question and we didk
not follow the reply?

Mr. Speaker: I have resisted suck
requests till now. It is now more than
two years that we are carrying on
like this and in view of the Constifu-
tion having come into force now, it
is better that such requests are not
repeated.

MY wRT: FF AW
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[Shri Raj Kanwar: May I know
from the hon. Minister of Educatiorr
the names of the gentlemen who are
on the Editorial Board charged witkr
the work of the preparation of this

history and the date from which thew-
have taken up this work.]

& Lopete S 3y ol Ulye
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[Maulana Azad: I cannot give the
names of the members of the Board at

this time. But they had begun this
work in 1947.]1
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[Shri Raj Kanwar: Are. any of the

editors . whole-time employees as
well?]
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[Maunlana Azad: I cannot give this
information.]
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- [Shri Raj Kanwar: In how many
voiumes is it proposed to compile this

history, and what amount will be
spent on it in the long run?]
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now
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Welve volumes, 2gdeput of these four
are abaut- o beege "%, bress. Govern-
ment- cannot te]l the

g

3 ne_Fount of ex.
penditure that will' B incurred on
hem. This work is' cop rned with

the History Co
Governme_n_t.]
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(Shri Sidhva: T woutd Tike to sknow.
from the hon. Ministex;:,wwhetﬁer the

21 FEBRUARY 1951

Oral Answers 1600

Netherland's Government have sent
some documents regarding the history
of India. If so, then to what century
do these documents belong?] :

—_———
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[Maulana Azad: So far a5 | under-
stand nothing has “been sent to this
Government directly. This information
tan be had from the Indian History
Congress, if any such documents have
been sent to them.]

Sto TM AN Tag © 7 9 gT
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[Br, Ram Subhag Singh: Is it pro-

posed to publisk this book in Hindi
as well?]
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[(Maulana Azad: e Congress has™
decided to prepare this book in English
first and then afterwards it would be

easy to translate it in' the athey langu-
ages of the country.]

. Rickshaws »

*1600. Shri Raj Kanwar: Wil the
Minister of Health be pleased to state:

(a) the names of cities and towns in
Part C States in the country in which.
rickshaws pulled by human beings
are being plied for hire or otherwise;»

(b) whether Government  have
taken or bropose to take any steps
to put a stop to thig practice; and

(©) if not, why not?

The Minister of Health (Rajkumari
Amrit Kaur): (3) to (¢). Except in
Delhi there are no hand-pulled rick-
shaws in any Part ‘¢’ State. In Delhi
 State, such rickshaws are plied anly
+in 0Old Delhi where their number wag
"800 in April, 1947, The Delhi Munici-
pal  Committee are taking steps to
-Sliminate the entire number of hand.
‘Dulled rickshaws by the eng of 1951-
52;.by gradually reducing their num-
befzand have issued 105 licenses o1ty
during the current year,
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Shrl Raj Kaanwar: Is this practice
in vogue in any hill station in any
Part A or Part B State and if so what
steps have Government taken to put
down this evil practice which detracts
from the dignity of human endeavour?

Rajkumari Amrit Kaar: As far as I
know, rickshaws are plied in Simla,
that is, in the Punjab. I do not know
whether they are plied in any of the
other hill stations. But I have got
information as to where they are plied
and what steps Government have
taken to eliminate this practice and
if the hon. Member likes I could
furnish bim. full information,

~am

Shrl Hanumanthalya: Are e\lx-rarsg'e-l
ments being made to give employmen
to these people when this practice is
abolished?

Rajkumari Amrit Kaar: It is difficu’t
for Government always to guarantiee
employment. but speaking for Simla
1 may say that it is difficult today to
get men to pull rickshaws. Rickshaws
have themselves gone down greatly ia
nuniber.

Shrl Eamath: Is it a fact that so
far as Delhi is concerned, severa]
refugees who could not otherwise be
rehabilitated by Government have
taken to rickshaw pulling?

Rajkumari Amri¢ Kaur: I could not
say how many, but when they applied
they were given preference in the
matter of grant of licences.

TITLES

*1601. Shri Raj Kanwar: Will the
Minister of Home Affairs be pleased
to place on the Table of the House,
copies of the orders passed and the
circulars issued te the various State
Governments regarding the non-recog-
nition of titles and other distinctions
conferred by the former Government
upon various people comprising both
ggi,gxals and non-officiale in the coun-

Minister of Home Affairs
gopalachari): I lay on the
Table of the House a copy of -the in-
structions issued on the subject. [See
Appendix XII, annexure No. 23.]

Shri Raj Kanwar: Is it a fact that
the orders passed by Government
regarding non-recognition . of titles
granted by the former Government do
not apoply to Rulers of former Indian
states and if so, why has this distinc-
tion been maintained? )

8hri Rajagopalachari: It is true that
an exception was made in' favour of
these Rulers as to the use in official
documents of their titles Because -it
had been agreed that a limited number

The
(Shri Raja
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of titles belonging to the Order of the
Star of India earned by them should
be continued. Apart from this, they
were as a class proud of the titles
which they had obtained in the past
and it was thought that nothing would
be lost by recognising this sentiment
of theirs. It is always good to deal
softly in these matters.

Shri Raj Kanwar: Is it a fact that
the recipients of many of these titles
granted by the former Governmeant,
particularly to officials, got them for
outstanding services rendered in the
administrative, municipal and social
spheres and for other public activities?

Mr. Speaker: 1 do not think we can
go into those details. .

Shri Baj Kanwar: Is it a fact that
the British Government as successors
to the Moghul Government recognised
the titles granted not only by the
Moghu! Emperors but also the titles
granted by the Hindu and Muslim
Rulers of the Indian States?

Mr. Speaker: Order, order.
Skri Rajagopalachari: Yes.

"Shri Kamath: What are the academic
distinctions that Government propose
to recognise or bestow, as distinct
from titles?

Shri Rajagopalachari: The distinc-
tion between academic distinctions and
titles is recognised but there are cer-
tain academic  distinctions like
Mahamahopadhyaya, =Shams-ul-ulema,
Fazil-ul-ulema and Shafa-ul-ulema
which had no political significance and
which it was thought might be retain-
ed. But these were mostly ‘titles®
within the meaning of Article 18 and
not just academic distinctions. There-
fore, they were stopped. But other
:;adernical distinctions are maintain-

. Have Government re-
"and Shiromanis......

IMPERIAL Bank

*1602. Shri A. C. Guba: Wil the
ﬁz&ster of Finance be pleased to

(a) what were the powers that
were vested in the Government of
India as regards the Imperial Bank
according to the Act nf 1920 and
which lapsed atter 1034;

(b) whether it is a fact that the Rural
Banking Enquiry Committee has re-
commended the resumotion of those
powers by the Government; and

(¢) if so whether (jovernment have
come to a: 7 decision on the mnttg_?_
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The Minister of Finance (Shri C. D.
Deshmukh): (a) The powers which
vested. in the Government of India un-
der the Imperial Bank of India Act,
1920, and which were allowed to lapse

under the Amendment Act .of 1634

were as fnllows:

(1) So long as the Bank did Govern-
ment business under agreement with
the Secretary of State, Government
had the power to—

{i) issue instructions to the Bank in
respect of any matter which, in their
opinion, vitally affected the financial
policy of Government or the safety
of the Government balances;

(ii) ask, through the Government
‘representative on the Board. for the
postponement of any action, step
or proceeding proposed to be taken by
the Bank which would be detrimental
to Government’s financial policy; and

(iii) call for any information touch-
ing the affairs of the Bank and the
production of any document of the
Bank and require the publication of a
statement of its assets and liabilities.

(2) Power to accord prior sanction
to the proposals of the Bank to estab-
lish Local Head Offices and Local

Boards at places other than Calcutta,

Madras and Bombay.

(3) Power of appointment of two
Managing Governors after considera-
tion of the recommendations of the
Central Board of the Bank and to
determine their period of office.

(4) Power to nominate up to four
persons on the Central Board. This
number was reduced to two under the
Amendment Act.

(5) Power to give general or special
instructions in regard to the discount-
ing and buying of bills of exchange
payable outside India.

(6) Power to accord sanction to pro-
posals emanating from the share-
holders of the Bank for increase in
share capital.

(b) The Committee has recommend-
ed resumption vf the fellewing powc:s
viz.,

(i) Appointment of Managing Direc-
tor and Deputy Managing Director
with the approval of the Central Gov-
ernment or in the alternative the ap-
apointment of a Chairman with the
approval of the Central Government;

(ii) Power for the Government offi-
cial representative on the Board to ask
for a postoonement of decisions on
questions having a bearing on the
national policy of Government and for
the review of those already taken on
such questions; and

21 FEBRUARY 1951
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(iii) Government nominated Direc-
tors to have seats on the Committee of
the Central Board and to be entitled to
participate and vote.

(c) The matter is still under consi-
deration.

Shri A. C. Guha: Witen does Gov-
ernment expect to come to a decision?

Shri C. D. Deshmukh: It should not
take very long now. The recommen-
dations of the Reserve Bank have been
received and after we are free of the
immediate occupations of this sessicn,
it would be possible for us to devote
attention to this ‘matter.

Shri A. C. Guha: May I know what
are the recommendations of the
Reserve Bank?

Shri C. D. Deshmukh: I had not yet
time to study that.

Shri Munavalli: Has the Rural
Banking Enquiry Committee recom-
mended that the Imperial Bank of
India should be developed into a
national institution? If so, what steps
do Government intend to take in that
direction?

Shri C. D. Deshmukh: 1 cannot do
any better, Sir, than to refer to the
recommendations of the Rural Bank-
ing Enquiry Committee. I think copies
of that report have been circulated to
hon. Members, or at least they are
available in the Library. They were
circulated to members of the Sele-t
Committee on the Reserve Bank
Amendment Bill.

Shri A. C. Guha: Do Government
propose to place the recommendations
of the Reserve Bank on the Table of
the House?

Shri C. D. Deshmukh: Not till they
have been examined, Sir. Then we
will consider whether it is worthwhile
placing them on the Table of the
House.

Shri M. A. Ayyangar: May I ask
the hon. Minister if he would like to
associate any hon. Members of ‘this
1fousc Who were members of the Select
Committee with that consultative com-
mittee of the Reserve Bank of India
which will consider the recommenda-
tions of the Rural Banking Enquiry
Committee?

Shri C. D. Deshmukh: I should be
glad to associate Members who have
taken an interest in this matter.

Shri B. R. Bhagat: May I know in
what manner, apart from nominating
some members on the Board of Direc-
tors, control of the Government of
India is exercised on the Imperial
Bank at present?



1803 Oral Answers

Shri C. D. Deshmukh: At present th_e
control exercised by Government is
through the Reserve Bank, in common
with control over other commercial
banks. But in view of the importance
of the Imperial Bank, the amenability
of the Imperial Bank to the general
advice of the Reserve Bank is very
much more marked.

Shri M. A. Ayyangar: Will the non-
official Committee which the Reserve
Bank is convening. consider this ques-
tion of reorganisation of the Imperial
Bank also?

Shri C. D. Deshmukh: It is not a
committee. This gquestion has already
been considered by the Central Board
of the Reserve Bank and when I say
that Government have received the
recommendations, I refer to the re-
commendations of the Central Board
of the Reserve Bank. There is no
special committee constituted by the
Reserve Bank.

Shri M. A. Ayyangar: The Reserve
Bank is now constituting a committee
to consider the recommendations of
the Rural Banking Enquiry Com-
mittee. Will that committee also con-
. sider the question relating to the re-
organisation of the Imperial Bank?

Shri C. D. Deshmukh: I think the
hon. Member is referring to what I
said yesterday.

Shri M. A. Ayyangar: Yes.

Shri C. D. Deshmukh: I referred to
a committee or conference convened
by the Reserve Bank for considering
the question of agricultural credit.
That Conference has already met and

. believe its recommendations are
being formulated and forwarded to us.
So, the obvious answer is that that
committee will not be concerned with
‘the future of the Imperial Bank,

Shri A. C. Guba: The hon. Minister
stated in reply to a supplementary that
the Reserve Bank exercises jhe same
control over the Imperial Bank as on
other commercial banks. Are we to
‘understand that the Imperial Bank
stands on the same footing as the
~commercial banks or has some pecu-
liarities of its own?

Shri C. D. Deshmukh: It has some
special pecullarities which are part of
the Act governing its operations. But
they do not make any great difference
10 the general supervision of the
Reserve Bank.

BHAKRA Dam

*1603. Prof. S. N. Mishra: Will th
Minister of Natural Resources an:la

21 FEBRUARY 1951

* Scientific

_Bhakra Dam

Oral Answers ~ 1606

Research be  pleased to
state:

(a) whether negotiations have been
conducted with some French Com-
panies for their participation in the
construction of Bhakra Dam; and

(b) if so, whether they have been
finalized?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Yes; the Punjab Gov-
ernment did carry on- such negotia-
tions.

(b) It has now been decided that
the construction of Bhakra Dam and "
appurtenant works should be done
departmentally.

Prof. S. N. Mishra: May I know,
Sir, why it was found necessary to
seek the services of foreign companies
for this purpose?

Shri Sri Prakasa: So far as I have
been  able to find out, when the
Conference on the Bhakra Dam took
place in the earlier years, the Govern-
ment of Punjab felt that it was too
large an undertaking for their own
engineers. So, they proposed at this
Conference where my hon. friend the
Minister for Works, Mines and Power—
as his Ministry was then called—
presided, that it might be helpful if
foreign engineers and contractors
were invited. That is how negotiations
were carried on with two French and
one American company.

Shri Shiva Rao: Is my hon. friend
aware of the very high tribute paid
to Indian engineering achievements
and skill by some of the foreign ex-
perts who recently attended the Inter-
national Power Conference at Delhi?

Shri Sri Prakasa: I am so aware;
and that is why at their meeting held
on the 12th of February they decided
finally that the .work should be done
departmentally.

Prof. S. N. Mishra: Was any expendi-
ture incurred in these negotiations?

Shri Sri Prakasa: There must have
been the usuil expenditure on stamps.

Shri Barman: Are we to understand
the hon. Minister's statement that the
be constructed
departmentally, that no consultants
from outside India will be engaged in
the construction?

Shri Sri Prakasa: We are inviting
Mr. Harvey Slocum of America to
help us in this and to give us a master
plan.

Shri S, C. Samanta: May I know.
Sir. how far the construction of the
Bhakra Dam has progressed?

Shri Sri Prakasa: A visit to the
Exhibition will help my hon. friend
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to understand the exact position; and
1 should be sorry if the tea I gave the
other day has been wasted!

Shri A. C. Guba: May I know bow
far it has progressed according to the
time schedule settled before.

Shri Sri Prakasa: I am sorry I do
not know the full detailn, but we are
hoping that the progress will be rapid
now.

NEWSREEL CAMERAMAN, ParNa

*1604. Prof. S. N. Mishra: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the places in India where News-
reel Cameramen are stationed;

(b) whether it is a fact that Gov-
‘ernment have decided to discontinue
tll:;e pgm of Newsreel Cameraman at

atna?

'.l'he Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) Bombay, Calcutta, Madras, Delhi,
Lucknow and Nagpur.

(b) The matter is under considera-
tion i.n connection with economy pro-

Prof. 8. N. Mishra: M :yhl know
why in the list of places

reel Cameramen are stationed, Patna
does not find a place?

Shri Diwakar: Because under the
economy proposals we are just now
reconsidering the places where we
should place these Newsreel Camera-
men.

Prof. 8. N. Mishra: May 1 know
whether some important functions
were served by the Newsreel Camera-
man at Patna?

Shri Diwakar: There is no doubt as
to that—when the Cameraman was
there he was serving some important
purpose. But even if at that particular
place no Cameraman is stationed that
area would be covered by some other
Cameraman.

Dr. Bam Subhag Singh: What is the
olicy of the Government in having
ewsregl Cameramen?

Shri Diwakar: The policy is to
cover as many big news events as
possible.

Prof. 8. N. Mishra: May I know the

cost -of establishment of such a post
at Patna?

Shri Diwakar: For a single post?

Prof. S. N. Mishra: For this post at
Patna, What was the cost of the
-establishment annually?
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Shri Diwakarr I could not, say for
a single post.

PROPERTIES IN DEOLALI Soum

*1605. Shri Sidhva: (a) Will the
Minister of Defence be pleased
state how many properties under his
control are located in Deolall South?

(b) How many of these have been
handed over to Bombay Government?

(c) What was the condition of these
properties?

(d) Was any auction made or were
they sold by private sale?

(e) Were these properties fit for
human habitation?

(f) If so, why were they pulled
down?
The Minister of Defence (Sardar

Baldev Singh): (a) 17.
(b) 13, out of which 7 whole pro-

jects and a part of the 8th have been
vacated and handed back.

(c) Fair.

(d) Yes, 3 projects and a part of
4th were sold by public aucﬁon.

(e) Yes, but at considerable reeur-
ring cost.

(f) Since they were not required
and the land had to be cleared for a
new project.

Shri Sidhva: In reply to part (e) of
my question the hon. Minister . stated
‘Yes’, that is to say they are fit for
human habitation. May I know
whether these properties were meant
for refugee rehabilitation and if so why
they were demolished?

Sardar Baldev S8ingh: The hon.
Member has most probably not
followed my reply. These properties
were not meant for refugee settlement,
but they were given to the Bombay
Government to tide over the difficul-
ties temporarily. Now these proper-
tics have been handed back to us and
therefore they are no longer required
for the refugees.

Shri Sidhva: May 1 know whether
the Refugee Association there, com-
?;;smg of the refugecs who were resid-

in Deoiali and Nasik, made a
representation to Government to allow
them to utilise these barracks which
were fit for habitation; if 8o, what steps
Government have taken; :nd whether
while transferring them to the Bombay
Government they made this condmon
that they should be availatle for
refugee rehabilitation?

Mr. Speaker: He may put one
question at a time,
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Sardar Baldev Singh: Sir, I will re;

to both the questions. I do not kn?:lv};
whether any representations have been
received from the Refugees' Associa-
tion' We deal with the Bombay
Government. and as soon ' as the
Bombay Government say that these
buildings are not required for refugees
any longer they are handed back to
us. These buildings have been hand-
ed back to us by the Bombay Govern-
ment. Obviously they are no longer
required for the refugees,

Shri Sidhva: May 1 know, Sir,
whether a circular was issued to all
the hon. Members by your Secretariat
enclosing a copy of Defence Ministry’s
letter giving the whole history of these
Deolali properties, in which the
representation of the President of the
Nasik District Displaced Persons
Conference, South Deolali has been
enclosed, whereas the hon. Minister
has just now stated that no representa-
tion was made? May I know what is
the position?

Sardar Baldev Singh: I said that I
am not quite sure about the represen-
tation. But what I did want to make
clear was this that we deal with the
Bombay Government as far as this
matter is concerned.

Shri M. A. Ayyangar: Is it not a fact
that at present there are as many as
25,000 refugees in South Deolali camp
in the quarters that were built by the
Defence Ministry? .

Sardar Baldev Singh: That may be
true. I do not deny. There may be
twenty or twenty-five thousand—I am
not quite certain. But there are
certain refugees in that camp sl
living there.

Shri M. A. Ayyangar: Haye they not
asked the Defence Minister, and
through him the Members, that they
ought to be allowed to continue to live
in those camps. and is it not a fact that
the hon. Minister said that they are
required for Defence purposes?

Sardar Baldev Singh: As I stated in
my reply to this question, this camp is
not surplus to our reguirementis. But
in order to help the Bombay Govern-
meni to settle the refugees we tempo-
rarily gave this camp to them. Now
the position is that as soon as the
Bombay Government tell us that this
camp is not required or a part of it is
not required for the refugees they hand
it back to us.

Some Hon, Members rose—

Mr. Speaker: I think nothing useful
can be’added now. The matter rests
entirely with the chba{ Government
a8 the Defence Minister has stated.

Oral Answers - 1610

p‘rgggt .Sidhvxg: '{;here are seventeen
ies. not

numbers 1, 2 and 10 corroct, U

why they were pulled down and why

they were not given for
habilitation. i refugee re-

Sardar Baldev Singh: The
under items 1 and 2 havepmbke?:
disposed of by public auction.

Mr. Speaker: He wants to kn &
they were disposed of. ow Why

L e e
an g
handed back to us. 7 ’

Mr. Speaker: They were under the
control of the Govérnment of India.

Sardar Baldev Simgh: This one is a
temporary camp and as soon as it came
back to us we denfolished it in order
to put up a new permanent structure. ~

EXPENDITURE FOR SCIENTIFIC AND
INDUSTRIAL RESEARCH INSTITUTES

*1606. Shri Barman: Will the Minjs-
ter of Natural Resources and Sciemti-
fic Research be pleased to state:

(a). the revised recurring expenditure
in 1950-31 for the Scientific and Indus~
trial Research Institutes and National
Laboratories managed by the Council
of Scientific and Industrial Research;

(b) the amount - spent up till now for
construction and equipment of each
of such laboratories and
Institutes; and

(c) the important researches made
therein in the year 19507

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (2) Rs. 4885 lakhs.

(b) A statement giving the desired
information is placed on the Table of
the House. [See Appendix X,
annexure No. 24.}

(c) ‘A statement giving the more
important research problems under-
taken in these laboratories is laid, on
the Tahle of the Mouse. [See Appen-
dix XII. annexure No. 25.]

Shri Barman: Is there any system
obtaining in the Government Depart-
ments to register any of the important
research results as patents? :

Shri Sri Prakasa: I could not say
that.

Shri Barman: What is the system
that obtains in the Government in
publicising those important research
results which will do a lot of good to
the general publie, such as the research
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.
mesults of the Food Technological
Enstitute, Mysore?

Shri Sri Prakasa:, The Council of
“Scientific and Industrial Research is
«constantly publishing literature on the
results of investigations.

Shri Barman: Is the hon. Minister
in a position to state which important
vesearch results of the Food Techno-
Fogical Institute have been widely
«irculated to the public?

Shri Srl Prakasa: I fear I
yequire notice of the question.

Shri Kamath: Has Government
worked out any plan as to how many
frained scientists and research workers
“will be needed tp efficiently man these
warious Institutes and Laboratories?

Shri 8ri Prakasa: These plans are
‘being made our work progresses
and new laboratories are ng estal
‘Yished.

shall

Shri Hussain Imam: Is it a fact that
the Food Laboratories have evolved a
Xxind of synthetic rice which is supposed
#0 be very much cheaper than the
_wpresent price of rice?

Mr. Speaker: I think this matter was
«dealt with already.

Dr. Ram Subhag Singh: May I know
‘the approximate amount spent so far
in requisitioning the services cf frraign
experts for these Research Institutes?

Shri Sri Prakasa: This scarcely arises
out of this question, and in any case I
have not got that information in my

Shri A. C. Guba: The hon. Minister
‘has stated the amount so far spent.
‘Has there been any_ contribution by
the industrialists to fhe fund? If SO0,
does that amount include their contri-
butign or it is besides the contribu-
“tion?

Shri Sri Prakasa: A sum of
Ms. 46.70,000 has been contributed by
. Industry and other private donors.

 Shri Poonacha: May I know what is
“he amount spent for building construc-
ﬂunt:nd the amount spent for equip-
ment?

_Shri Sri Prakasa: Accounts of expen-
diture under the two heads have not
“Been separately kept, so far as 1 know.

Shri A. C. Guha: The hon. Minister
has not stated whether the figure previ-
-ously given by him includes the amount
the industrialists or
exclusive of that What amount was
actually received from the indus-
‘srialists?
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_Shrl Srl Prakasa: As re%a'rds ‘expen-
diture, the funds are pooled together

and the expenditure is incurred from
the common till.

Shri T. N. Singh: May I know what
are the principal industrial flelds in
which these research laboratories are
doing work in collaboration with the
industries themselves?

Shri Sri Prakasa: If the hon. Member
will see the papers that I have laid on
the Table of the House, he will find the
names of the various laboratories that
have been established. If the hon.
Member wants to know whether the
industrialists are actively co-operating
in this work, I can only say that their
co-operation is in the matter of the
contributions that they have made.

Mr. Speaker: Next question.

COMMUNIST PARTY

*1607. Shri B. K. Das: Will the
Minister of Home Affairs be pleased
to stiate:

(a) whether there has been any
change in the activities of the Com-
murist Party of India since his reply
to the Short Notice Question asked by
slgg) B. IE Sondhi on the 11th August,

. an

(b) whether the situation in the

badly affected areas has improved as

- 2 result of the policy pursued by the
Government?

The Minister of Home Affairs (Shri

nist Party of India, the activities of
the Party continue to be governed by
the same tactical principles laid down
previously by the Committee. of which
extracts were read to the House by my
predecessor on the 1ith August, 1950.
Since then, there has been a gratltyini
degree of co-operation on the part o
the villagers in putting down the
menace, and the situation has definitely
improved in my opinion.

Shri B. K. Das: May I know in what
B e wiser i Sy
per 3R/ er
that tﬁ? communists were carrying on
in the rural areas, -the and
other activities have improved?

Shrl Rajagopalachari: Their activities
have not been as successful as before
on account of the fact the villagers
too now oppcse such activities. It is
In that sense, I think. there hus been
an improvement and not an improve-
maetx;t in the tactles of the Communist

y.
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Shri B. K. Das: May I ~know, Sir,
what steps have the Government taken
other than the punitive measures such
as the application of the Preventive
Detention Act for the improvement of
the situation further? What I mean Is
that the hon. Minister stated the other
day that there are certain reasons why
the young men of our country are
attracted to Communism . . .

Mr. Speaker: The hon. Member is
entering into an argument. What
information does he want?

8hri B. K. Das: T want to know that
in view of the fact that the Govern-
ment is aware that the young men are
easily led into the trap of the Com-
munists, what steps are the Govern-
ment taking to meet them from the
ideological point of view?

Mr. Speaker: Order, order.
think it need be answered.

Shri Dwivedi: May I know if the
people in the areas in whichk the Com-
munists are active, assist and co-
operate with the Communists in the
case of loot and arson?

_Shri Rajagopalachari: It is a ques
tion of balance of fear that the villagers
have. When the fear is very great,
they are compelled to act in one direc-
tion. When the fear is = reduced by
Governinent  strength tbey are very
willing to co-operate with the Govern-
ment as against the Communists.

Mr. Speaker: These questions add
nothing to thew~ information. They
certainly carry on an argument. Order,
order. We will proceed to the next
Question No. 1609. .

"Hon. Members: What about Question
No. 16087

Mr. Speaker: The hon. Member is

I do not

not present. He has given authority
to somebody.

Shri’ Sohan Lal: I am authorized to
put the Question.

- Mr. Speaker: That will come at the
end, after the whole list is axhausted.
*1506. Sbri Deshbandhu Gupts: (a
«'Will the Minister of ‘Heme ‘Mﬂn(bt)s
pleased to state the estimated amount
~which will ‘be saved by the recent re-
shuffling ot the portfolios of different
Ministers?
(b) Are any further re-adjustments

contemplated?
) of Home _Affairs
(Shri Rajagopalachari): (a) Roughly
Rs. 7§ lakhs per annum.

(b) I am unable to
question at present.

answer the
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Shri Deshbandhu Gupta: May I
know whether this saving as indicated
by the hon. Minister is on aecount of
the reshuffling already done?

Shri Rajagopalachari: The question
was the estimated amount which will
be saved by the recent reéshufiling of
the portfolios of different ministers
and the answer to that question s
“Roughly Rs. 73 lakhs per annum.” I
do not understand the present question.

Sbri Deshbandbu Gapta: May I
know, Sir, whether any more reshuffl-
ing is to be done?

Shri Ra hari:” I have said,
Sir, I am unable to answer
question at present.

Shri M. A. Ayyangar: May I ask the
hon. Minister how many of the senior
officers will be retrenched?

Shri Rajagopalachari: As a result of
the recent reshuffling 3 Secretarles, 1
Deputy Secretary, 2 Under Secretaries,
12 other Gazetted Officers, 105
Assistants and 57 clerks go out by the
result and that gives us Rs. 7,86,720
per annum.

Shri M. A. Ayyangar: Those who go
away from one Ministry, are

re they
being absorbed in any other Ministry?

Shri Rajagopalachari: On questions
of econcmy hon. Members take up a
strong attitude and as soon as the
economy is achieved, then re-absorption
comes up. I think, we should keep
them apart. I have constantly referred

the provisions made for retrenched
e ple and I do not think I need repeat

enm.

Shri Kishorimohan Tripathi: May I
know to what extent these savings
will be wiped out as a result of
appointments of Deputy Ministers?

Mr. Speaker: Order, order.

Shri Dwivedi: May I know if the
savings so made will not be adversely
affected by the addition of new
Ministries?

Mr. Speaker: Order, order. It is the
same. question. The hon. Minister
need not reply to that It is an
‘drgument.

. _Sardar Sochet Singh: May I kuow
“whether the break in the service of
these retrenched employees, i.e,
between the period they go out and
the period they will be re-absorbed,
will be condoned in the event of their
being taken back?

Shri Rajagopalachari: As 1 have
already stated,  difficulties certaig}y
arise when we enforce economy. ()
cannot have it both ways.
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Sardar Sochet Singh rose—

Mr. Speaker: The hon. Member
assumes that they would be re-
-employed. Then only the question of
break of service will arise.

Shrimati Durgabai: May I know
whether it is a fact that many
superannuated men are still in office
and §9, js it the intention of the
Government fo absorb some of
retrenched YouUng men in their places?

Mr. Speaker: I think we are cnter-
ing into an argument and making
suggestions. The hon. Minister has
already stated that the House canpot
have it both ways. -

Shri M. A, Ayyangar: May I be
allowed fo put in a ward of explana-
tion. When I put that question to
the hon. Minister, my objection was
not that they ought to be re-absorbed.
I was not anxious that they ought to
be re-absorbed. But if they are sent
aweay from one Department and taken
in another, in the overall picture, there

is no econcmy. I wanted to avoid
that.

qu?stt.iogpuker:w us go to the next

ALiGarE MusiiM UNIVERSITY

*1613. Shri T. N. Singh: (a) Will
the Minister of Edueation be pleased
to state whether any special grants
are given to the Aligarh Muslim
University for the maintenance of its
Engineering College?

(b) What is the number of
neers who have passed from is
college?

(7 Ulye) ptiaSyrd S Rt
-a ‘-?”9- ¥ (D

My e 1Y e ()
LS CEE R Y
1900 pl WS (WG teleditd
=4V e

[The Minister of Education (Maula-
na Azad): (a) Yes,

(b) 49 students passed the Engineer-
ing Degree Examination fn 1949 an
74 students in 1950 from the College
of Fngineering and Technology of the
Aligarh Muslim University.]

ot Ao o fig: wr A 77 A
g g fr fo @1 3 fordd oomfr-
Aq1 g foar § 73 aleh & 3 fag
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vriva? AN w7 ford M@ A A
vl  fergeam § ar arge ?

{Shri T. N. Singh: May I know
whether the persons who have passed
their Degree Examinations have been
employed. If nof, then where they
are, in India or abroad?]}

U PR u-’ : d’jf Ulye
X TR S
[Maulana Asad: The Government

cannot say anything in this respect.}

Shri Kishorimohan Tripathi: May 1
know what has been the amountayo!

Bv,e':i‘g? Grants to the Aligarh Uni-
GJ? JL.. u.l o!57 Udge

N R R TR S 8
& gl Ly ! WS Lo &y

B N W TR
it ol &L e SRS
B - kgtyy

[Maulana Arad: This year a sum of
rupees two lakhs and eighty thousand
has been granted to them for the
college building, one lakh and four
tnousand for the necessary eguipment
and rupees fifty-two thousand towards
recurring expenditure.}

st Ao 10 fig: 7
g § fw war 9 ¥ qe g fw agt
% dTEE M A 7 et 9 T
& ag vavEr Az F qifeEm L.

{Shri T. N. Singh: I would like to
know whether it is a fact that a
number of the graduates, for lack of
empluyr;tent, have migrated to Pakis-
tan

Mr, Speaker: Order. order; the hon.
Member is not asking for information

ot dmwq quwic s § T
Tafem s A § f5 adrg @ a9
31 A W AAT g frE }

forerrr gy gfwafdra i &1

Shri  Deshbandbu Gugh. My 1
k;nng whether the standard of educa-
tion of the students who pass frem
Aligarh, is as high as that of other
universities?]
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*1615. Shri Dwivedi: Will the Minis-
ter of Information and Broadeasting
be pleased to state:

(a) ;rlt:ether as a l;gsul.:‘dot shri
Deshmukh Economy p! _conse-
quenﬁy the abolition of the Film Sec-

tion, there shall be any effect on the
production of the documentary films
of India; an

(b) if so, to what extent?

The Minister of State for Informa-
tion and Broadcasting (8hrl
Diwakar): (a) It has been decided to
retain the Films Division.

(b) Does not arise.

Shri Dwivedi: Ma know how
many documentary in all have
been preparcd since 19477 What is
the cost of their production with
establishment charges?

Shri Diwakar: 1 do not think T have
a list according to years. Last year,
about 52 were to be bad by us Out
of that number. some were to be
bought from the open market._ Thirty
six have been prepared, if I am
correct.

Shri Dwivedl: What is the cost of
their production?

Shri Diwakar; I have not got the
figures.

Shri Dwivedi: May I know whether
any attempts were made by the Central
Government and the State (mvem-
ments to demonstrate these films in the
rural areas?

Shri  Diwakar: Certainly. The
publicity vans number about 239 in
%lée States They use these films in the

Prof. S. N. Mishra: May I know
whether any retrenchment is sought
to be done in this Films section?

Shri Diwakar: Certainly.

Prof. 8. N. Mishra: To what extent?

Shri Diwakar: I cannot give the
exact figures.
Shri Kesava Rao: What are the

languages in which these documentary
films are made?
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Shri Diwakar: Just now we -
using five languages: English, Hlndn.
Bengali, Tamil and Telugu.

Shrimati Durgabai: What are the
special considerations which welgb,ed:
v;ith thDi v(.;c;vernment to ret?lr. re-

ilms sion as against
commendations of the Deshmukh
Economy Report?

8Sbri Diwakar: They were proposals.
The proposals were re-examined and
it was found that this Films mvlsiou
should be retained.

q5 e T : ¥ g 0T fomT

T A F &t & a1 59 feew fdt
e F W 3 felt wrar F ?

[Seth Govind Das: Is every film

produced in every e or Is it

that some films are produced in one
language and some in the other?]

@ At W d @ O
wTaTt F fom @t § o
esy film

Shrl Diwakar: Generally ev
is tproduced in all the five hmgunges]

o3 wiifex ww: g s feew o
[Seth Govind Das: Every film?)

it frgre<: aw AT T 1
[Shri Diwakar: Generally so ]

Shri Jnani Ram: Are the Stale Gov-
ernments given these films free of
cost for display in the rural areas?

Shri Diwakar: These are given free
and shown free of charge,

Shri Dwivedi: Is it proposed to re-
employ the retrenched persons

Shri Diwakar: Yes, if any necesslty
arises.

Mr. Speaker: Next guestion.

Cmec powx or A.LR. SrarTioxs

*1616. Shri Dwivedi: (a) Will the
Minister of Information and
ing be pleased to state if any A.LR.
station will be closed down as a re-
sult of the Economy drive?

(b) If so, will the staf and other
employees of these stations be absorb-
elsewhere?

(c) Will these stations be closed
down permanently or only temporari-
ly for s0 long as financlal stringency
continueg in the country?

The Minister of State for Informa-
?o)n !:nd Broadcasting (Shri Diwakar):
a) No, Sir. .
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(b) and (c). Do not arise.

Shri Dwivedi: What is the number
.of officers as compared to the subordi-
nate ‘staff personnel who are being
‘retrenched as a result of this?

Shri Diwakar: I have not got the
figures.

BALANCE OF PAYMENTS

#1617, Shri B. R. Bhagat: Will
Minister of Finance be pleased
state:

(a) the Balance of Payments of
India with the rest of the world in the

- second half of the year 1950; and

(b) if it is a surplus, the reason for
the same?

the
to

The Minister of Finance (Shri C. D.
Deshmukh): (a) The estimated balance
of payment surplus on current account
with the rest of the world for the
second half of 1950, is of ithe order of
Rs. 32 crores.

(b3 The surplus is attributed to in-
creased exports, due to a larger foreign
demand for exports and a lower level
of imports, due to unattractive prices
and short supply of imported goods.

Shri B. R. Bhagat: May 1 know to
what extent there has been an increase
in ﬁ$ surplus with hard currency
areas?

Shri C. D. Deshmukh: I am sorry,
Sir, T have not got separate figures
broken down by hard currency and
soft i‘;‘-urreucy areas for the entire
period.

Shri B. R. Bhagat: May | know
whether the surplus has been achieved
more through curtailment of imports
or through increase in exports?

Shri C. D. Peshmukh: I think both

factors have been at work.

Shri B. R. Bh : What is
dominating !m:tor’.'gat

. 8Shri C. D. Deshmukh: Again, I have
_not got figures for both quarters.. The
" returns are available only for . the

Se) ; for the

the

‘ been relatively more important.

Shri T. N. Siagh: May I know if this
balance of payment includes what are
called invisible exports and imports
namely payments accruing on account
‘of services, shipping. etc.?

Sbri C. D. Deshmukh: Yes, Sir.
Balance of payment is shown against
ihe following heads: Egports FOB and
Imports CIF and that gives you the
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trade balance. Then, there are the net
invisibles which are the things men-
tioned by the hon. Member, and
therefore, we get the Dbalance on
current account. Then, there is an
item, errors and omissipns ¥hich serves
as a balancing item. The whole of
that gives you the result of the current
account. Then, there is the capital
account which gives figures fur move-
ment In sterling balances. movement
in other balances and the figure of net
investment.

Shri T. N. Singh: What is th= arount
of payment accruing agains: India in
regard to services performed by the
United Kingdom, namely for pensions,
service and other ?

Shri C. D. Deshmukh: Again, I have
not got detailed figures making up this
item. Pension payments are of the
order of about 5 millior pounds.

Shri Kishorimohan Tripathi: Is it a
fact that the balance of payment on
current account has been progressively
decreasing during the latter part of
the year 19507

Shrl C. D. Deshmukh: That again in-
volves a comparison between different
quarters, i

Shrimati Renuka Ray: In answer to
a question, the hon. Minister stated
that he did not have separate figures
tfor hard currency and soft currency
areas. Would he give us these figures
at some future date, or lay them on
the Table of the House?

Shri C. D. Deshmukh: If a question
is put, I shall be glad to give all the
figures.

Shrimati Renuka Ray: Separate
figures for hard currency snd soft
currency areas?

Shri C. D. Deshmukh: Yes; whatever
is asked for, will be given.

smf'm Imam: Does this

. ‘balance -include Government

payments
also or does it include only private
mercantile accounts? -
"Shri C.- D. Deshmukh: All payments
are included.

Shri B. R. Bhagat: May I know what
is the item in the list of exoorts that
has gone up most and what is the item
in the list of ex,?orts that has recelved
the gredtest cut?

Shri C. D. Deshmukh: That again in-
volves an examination of all the de-
tails making up these tolals, which
details 1 bave not got hera,
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*1619. Shri Kamath: Will the Minis-
ter of Law be pleased to state whether
Government propose to move for the
detailed consideration of the Hindu
Code Bill during the current session of
Parliament?

The Minister of Works, Production
and Supply (Shri Gadgil); The clause
by clause consideration of the llindu
Cude Bil! was taken up on the 5th, Gth
and 7th February, 1951.

Shri Bamath: May [ ask a question,

Sir?

Mr. Speaker: Let me know what the
question is.

Shri Kamath: Has Government
taken noie of the time taken for the
discussion over ‘a single clause of the
Bill and decided not to have piece-
meal discussion of the Bill?

Shri Gadgil: Government have taken
note of what happened in the House
along with hon. Members of the House.
No decision has yet been tuken.

Shrimati Durgabii: May I ask a
question, Sir?

Mr. Speaker: I think we better go
to the next guestion.

Shrimati Durgabai: One question,
Sir. We would like to know...

Mr. Speaker: It is not a matter ¢t
getting any informatjon. I go to the
next question.

Shrimati Durgabai: Sir, one more
question. I would like to know...

Mr. Speaker: Whatever it may be.
We go to the next question.

INVESTMENTS 1N PosT OFFIre Casn
CERTIFICATES AND DEFENCE SAVING
CERTIFICATFS

*1625. Shri M. V. Rama Rao: Will
tlt\:t Minister of Finance be pleaged to
state:

(a) the amounts invested in the
Post ce Cash Certificates and De-
fence Savings Certificates in the years
1949 and 19507

ipvested

(b) the amounts in
National Savings Certifico¢és during the
year 19507

The Minister of Finance (Shri C. D.
Deshmukh): (a) There were no invest-
ments in these years in Post Office
Cash Certificates or Defence Savings
Certifcates as the issue of both had
bea: discontinued, the former in June
1247 and the latter in October 1943,
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(b) The sale of . National Savings
Certificates in 1850 amounted to Rs.
24.73 crores.

Shri A. C. Guha: Sir, has Govern-
ment taken any steps for issuing
National Savings Certificates in the
rural areas? .

8hri C. D. Deshmaokbh: Yes. Sir.
Steps arz being taken to pupularise the
sale of these Nationa! Savings Certi-
areas.

Shri A. C. Guha: Sir, what is the
amount received in 1950 by the sale
of these certificates in the rural areas?

Shri C. D. Deshmukh: No break-
down of these figures is yet available.

Shri Jnani Ram: What is the amount
withdrawn from these Natinnal Savings
Certificates during this year?

Shri C. D. Deshmukh: Dses the hon.
Member refer to the year 1950?

Shri Jnani Ram: Yes.

Shri C. D. Deshmukh: Tre discharges
in 1950 come to Rs. 6.92 crores.

Shri M. V. Rama Rao: May I know
how this sum of Rs. 24.73 crores is
invested by the Government?

Shri C. D. Deshmukh: They are part
of Government balances. y pa

Lireracy Camraicy
*1626. Shri Rathvaswamy: Will th
Minister of Edueation be {;leased t:
state whether it is a fact that Dr.
Frank C. Laubach is visi India
sh?;t.l; to launch mass literacy cam-
paign?

2 (o5 Wy} y2aSymt T Jhie
s A S K
The Minister
lann Arady: e oy Jaucation (Maa-
SiavereT agn : F qn @ 0
9% &7 g ¢ o wAE W g A

# & a1 @ Taw w1 9w @ Ay
?

-
g !

[Shri Syammandan Sahaya: I <
one clarification: whethar it;::a nnsw::e iks
in negative or it has no answer at all?}

Mr. Speaker: Order, order.

- & Shad 1 ol UYy.
{Maulana Azad: It is without reply.}
INCOME-TAX IN RAJASTRAY

*1627. Shri Radhelal Vyas: i
the Minister of Finance g:splg:gedwg
state whether it is a fact that the
Rajasthan High Court has  a
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writ prohibiting the Government 6
India from realising Income Tax in
Rajasthan prior to April, 19507

(b) It the answer to part (a) above
be in the tive, what steps have
been taken by Government in this
direction?

_lc) In the light of the above-men-
tioned writ, will Government issue
similar directions and instructions for
other Part B States diz, Madhya
Bharat; Saurashtra, P.EP.S.U. etc.?

. The Minister of Finance (Shri C. D,
Deshmukh): (a) The Rajasthan High
Court bas accepted the p2tition filed
by a certain individual and issued a
writ to the Union of India directing it
not to levy income-tax on the income
of that individual which accrued, or
arose or was received in Rajasthan
excluding the area of the former co-
venanting State of Bundi, prior to 1st
April 1950.

(b) Government have taken steps
for the purpose of filing an appeal
against the decision of the High Court
40 the Supreme Court.

{c) In view of the acticn taken as
stated in reply to part (b), Govern-
ment do not propose to issue any
directions and instructions in
of other Part B States.

Shri Radhelal Vyas: May I know by
what time the appeal will be preferred?

Shri C. D. Deshmukh: The appeal
thas already been preferred.

‘Kapwar Jaswant Singh: In the mean-
time, will Government continue to
#evy the income-tax?

8hri €. D. Deshmukh: bex gxlu:tl:d iht:
income-tax officers may
exercise a certain amount of discretion
in the matter.

DisceVERY OF ANCIMNT SiTES N
BIKANBR

* ghri sSidhva: (a) Wil the
Mix}i?.'ﬁr of Edueation be pleased
‘to state whether any discovery of
- ancient sites has been made in Bikaner
. Division?

{b) If so, what are they and o what
- age do they belong?

(c)“1s the gdiscovery work still pre-
ceeding or has it been completed?

(ol 1ty) aSyed T Rde

S o b s wse (<)
S o ‘_,J,gjsjwyhd\«
._wdﬁ_&-\a TVLP P R
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Uy Peee b"a; 1 ‘9’ (d")
oot P Y e e - o
LS b K S5 - S -]

e The ey (o)
ped o Iy s AT g
K e A et e
o g ! - 6y o f

- Byl LIS $le ez
[The Minister of Education (Maula-
na Axad): (a) About 70 ancient sites
have been discovered _in the recent
exploration jn Bikaner Division.
(b) The sites range in dale from
the 3rd millennium B.C. to the first
millennium A.D.

4

(¢) The exploration patty worked
for two months, Novemwber and
December, 1950. It is proposel to
resume the work next October.]

&t forat : 7g GR1E I ATY

T JTaT ar &= fear s ?

{Shri Sidhva: Will the excavation
work be continued or will it be
stopped?}

o ol i ez Ol Ul
S g oS S -
a2 & oy -l W gl
- A dyume R ‘fb‘ g_)L-. &
-2 Up b o e
-a Uy US u K8 i
Al ey 3
¥ Dy ki 8 o Sl
o Mo 8Kl p s

A pbed gl ey - 8y U

SR S R I A
WS gyt f8 & e e 8] O

- kela

{Manlana Asgad: T bave lust ncw
told you that the work will be resuined
in October again. The *hing is thus
we bave got a limited stal and they
have to do a lot of work. They have
to do office work along with the fieid

. work. Therefore we arrange in such
a manner that every sort of work may
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continue, The exploration work in
Bikaner was started in November and
December, and now this work would
again be resumed in Octoher ]

o fawar: @ § JEEfie ¥
weg g &1 fret & £

(Shri Sidhva: Do ysu get aniy
asslitffce from the Geoligists in this
work?

u,,.! bﬁ' uLh :O’jf LV’rn
SR oyt S s S e
'euﬂ*d"*‘dvjé

Maulana Azad: Yes, *heir assistance
is[sought where it is required.]

Shri A. C. Guba: Sir, may 1 know
to which age and civilization do these
ancient sites belong?

Mr. Speaker: It is mre {or the
scholars to decide that.

Shri A. C. Guha: Sir, the archaeolo-
gists must havé come to some
decision as to the date o the nature of
the civilisation to which these belong.
Do they belong to the Indus Valley
civilisation or not?

Moy el a1 ol Ulpe

onfa [0 e ol e ST
W & pun gy 0P 0
TR N Y DN o
@ O U el e W
& Pr & R & oyl
it & 20 S Ul & e
wodup S-Sl e
% “J‘ﬁ Lo .,‘g-‘“u' ol Ul
‘ég)'#

. s st A
_[Manlana Azad; There sar: about
‘tifteen such sites among the dlscovered
ones which seem .10 belgng fa. Mohon-
Jadaro end Harappa period, There
&re some-gites-where such pottéty has
ven found in resprfct of which..it is
?égltlaht x}gt it “be! ongst to the fArst
ury AD. Anyway the explorgtion
work i€ 3t W progress 1™

waT e fily ;AR § g

wg g g foredy 7

tugh: What
the location of the pls t ese
sites have been found. ih:

weooa
s
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Sl Ut pee ol
W o by Dl 2 ol &

T ek @ e 8

_[Msulana Azad: There is a certain
site in Bikaner where s river has
dried up. This is the place where
these sites have been found.]

=t waE 7 ¥ A A€ g

¥ a9dts qut 7 AW gE 76 5
Tt 3 ¢

[Shri Kamath: Is it proposed to start

excavation work somewhere near Deihi
and New t

pekal gl oS ol 1 0l§] Uhye
- A e Al § ey

[Maulana Azad: No such scheme has
come before the Government as yet.)

BROADCASTING STATION POR GWALIOR
OR INDORE

*1629. Shrl Ghule: (a) Wil the

Minister of Information and Broad-

casting be pleased to state whether

I\!{g:"e':l is any scgeme igt installing a

c_?:ting station Gwalior or

(b) It so, what is th babie daté
by whi¢h it would be fnft?ﬁe??le Galk

The Minjster of State for Informa-
tion  apa. = PBroadeasting (Shri
Diwakar): ¢a) No, Sir.

(b) Does not arise.

i
SCHEDULED CASTES SCROLARSHIP Bosrd

'1‘530. Prof. Yashwaitd Rai: Will the
Minister of Education bé pleased to
state the total amount spent on
scholarships awarded by the Sehedul-
ed Castes Scholarship Board to candi-
dates from Punjab during the year
1949-50?

£ (W Wy seSymd i it
« &gy Fev ]y

“tinister of Education, (Mau-
1584 ey ¢ Rs. 30,716,

Mo gT W 1w [
Feanfigst 3 Quory fear o !

{Prof. Yashwant Ra ' How many
students did apply In a7 -

o Loy 1A 2 ol Ul
e g o g B ey




1627 Oral Answers

5 o 5 ke o
- 1S L byl

[Maalana Azad: Applications were
received from 168 students. Out of
them 53 were accepted and_scholar-
ships were granted to them.]

Shrimati Velayudban: Sir, what is
the total amount of the scholarships
granted and what is the number of
scholars who received them?

LS ‘5“? o ! oi,f Uy
~or &

[Maulana Azad: I have just now
stated the number was 53.]

Mr. Speaker: The question-hour is
over.

Shri Sidhva: No, Sir, there is one
minute more.

Mr. Speaker: All right, next question,
Mr. Kamath, 1631.

Shri Kamath: May I put. guestion
No. 1632?

Mr. Speaker: All right.

GOVERNMENT HOUSING FACTORY,
DeLHI

»1632. Shri Kamath: Will the Minis-
ter of Health be pleased to state:

(a) whether the Government Housing
Factory, Delhi, has stopped production
for sale;

(b) whether test production is still
being carried on; if so, why;

(c) why. houses were advertised
when the Mulgaonkar Committee was
enquiring into the whole matter;

(d) the total expenditure, capital,
working and the consulting firm's
service charges, so far incurred;

(e) the number of houses built in
England by the consulting firm follow-
ing the same foam concrete process as
has been adopted in the factory; and

(f) whether the consulting firm has
refused to give a guarantee as regards
the strength and life of the wall
panels?

The Minister of Health (Rafkumari
Amrit Kaur): (a) Yes.

(b) Yes, with the object of over-
coming the technical difficulties in the
way of satisfactory production.

(c) Visitors were invited to the
Factory and its Staff Colony in order
to ascertain public reactions the
type of house then intended to be
offered for sale.

(d) The following is the expendi-
ture expected to be incurred up to the
end of March, 1851,
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"~ Capital  Expenditure—Rs. 52-88
lakhs.

Working Expenditure— Rs. 44.04
lakhs.

(The first figure includes charges
paid to the consultants of £20,080 or
Rs. 2,79,733).

(e) Attention is invited to my reply
to Starred Question No. 199 dated the
12th December, 1949.

(f) The consultants have rot given
any guarantee regarding the panels.

Short Notice Question and Answer
DISTURBED AREA IN ASSAM

Shri Kamath: Will the Minister of
Home Affairs be pleased to state:

(a) whether it is a fact that a large
area in Assam or Manipur has been
declared “a disturbed area”;

(b) if so, which area, and the
grounds on which the notification has
been made; and

(c) the measures that have been, or
are being taken, to restore normalcy
in that area?

The Minister of .Home Affuirs (Shri
Rajagopalacharl): (a) and (b). In
Assam oune mauza in the District of
Kamrup and in Manipur about a
dozen villages near lmphal have been
declared to be in a disturbad or
dangerous state.

The reason for the issue of the
declaration by the Assam Government
was that the Jocal inhabitants, under
the influence of subversive organisa-
tions like the _Revolutionary Com-
munist Party of India, have bcen in-
dulging in illegal acts such as forcible
seizure of paddy, burning down the
dwellings of persons who declice to
assist them in their unlawful acti-
vities, assault on Government
servants, etc. In Manipur the people
living in the areas notifled by Govern-
ment have been committing a series
of crimes under the leadership of Com-
munists; these activities include some
murders of Government officials and
members of the public who were
assisting Government, forcible rescue
of arrested persons and 25 armed
dacoities during the year 1950 for
?llled purpose of augmenting Party

nds.

(¢) The persons responsible for the
commission of subversive crimes are
being rounded up and unlicensed arms
found in their possession are being
confiscated. Where adequaie grounds
exist. the arrested persons are being
detained under  the Preventive
Detention Act. Additional Pulice have
been quartered in the areas declared
to be disturbed. Counter-propaganda
is being carried on by Government.
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Shri Kamath: On -what date did the ™

Assam Government inform the Centre
that the situation in that parti

area was getting out of hand and on
what date was the notification issued?

Shri Rajagopalacharl: There was no
question of the situation getting out
of hand. The notification wus
by the Government of the State under
section 15 of the Police Act of 1861 in
order that collective fines may
imposed with due exemptions.

Shri Kamath: Was the Centre not
consulted at all in this matter?

Shri Rajagopalachari: Not under
that Act. It is the State Government
that operates. The Centre is no doubt
kept informed from time to time.
According to the latest information we
know the exact situation as it now
stands. The Act empowers the local
Government to issue the declaration.
Thers is no Maintenance of Public
Order Act there. It was done under
the Police Act of 1861.

Shri Kamath: Have reports reached
Government that infiltration, in
greater or smaller measures, of sub-
versive non-Indian elements has been
taking place in Assam or in Manipur
either from the North or from the
South?

Shri Rajagopalachari: The present
disturbed condition is not due to any
inflitration -of outsiders, but. as I said
already, it is due to the activities of
the various Communist Parties.

Shri Kamath: Is it a fact that in
these areas which have been declared
as disturbed there is considerable food
scarcity? '

Shri  Rajagopalachagl: 'Chat is a
different matter. The, food scercity
is fairly general. These are terrorist
activities. It is not a rising of the
villagers on account of hunger. The
hon. Member will be satisAed, for in-
stance, if I tell him about the details
of the arms that have been captured
there by the police operations—184
pistols, 1 Bren gun, 2 machine guns,
300_ carbines. 228 sub-imachine guns,
5 rifles, 240 launcher grenades, 145
pistol magazines, 4 sets of stand
instruments. These do not arise out
of hunger.

Shri Hanumanthaiya: Are these
Communists in this area receiving any
assistance from Communists of Burma
and China?

Shri Rajagopalachari: I do not think
I snall be able to give any answer to
at in the public interest but {t is
:’rell _known that the Communist
o §:anllsatmn is more or less interna-

Shri Munavalli: How many officers

and other pers i
these 3 ctiv?ties?om have been killed in

331 PSD—
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Shri Rajagepalachari: I can collect
the figures, if they are very unecessary.
As I have already said, quite a num-
ber have been killed but the exact
figures I would not be able to give
straight off.

Shri M. A. Ayyangar: I wanted to

. know the total number of casualties

such as persons murdered, houses
burnt and the tctal loss of property
with a view to know what the situa-
tion was. )

Shri Rajagopalachari: The difficulty
is to give the total numbers. But I
have already indicated from the arms
seized the nature of the transaction.
If hon. Members are interested to
know the exact flgures, a separate
question may be put and I shall
collect the figures as they stand oea a
particular date and supply (hem.

Shri Chaliha: What was the ‘quantity
of arms recovered from the district of
Sibsagar in Assam, where the opera-
tions took place first?

Shri Rajagopalachari: 1 have given
the figures of arms recovered in one
operation in Kamrup but if notice is
given I shall try to get the fgures.

Shri Jnani Ram: What was the tulak
number of arrests made during the
disturbance?

Shri Rajagopalachari: Between 18th
and 17th February 60 Communists
were arrested in Kamrup, seven in
Nowgong and five in Golpara. On the
16th February the police recovered the
arms I referred to.

Shri Deshbandhu Gupta rose—

Mr. Speaker: This question has been
answered for ten minutes.

Shri Kamath: One last questicn,
Sir. Have reports reached the
Minister or the Government that re-
centlv maps have been circulating in
China showing the Brahmapufra
river as the Indo-Chinese boundary
and, if so, has the Government pre-
tested to the Government of China in
this matter?

Shri Rajagopalachari: Action has
been taken in regard to the map that
has been referred to and satisfactory
explanation has been received from
the other side.

Shri Syamnandan Sahaya: Hew
many officials were killed? e

Mr. Speaker: The hon. Minister said
that he could not give the figure. Unm-
fortunately while questions are being
answered, many hon. Members are em-
gaged in having consultations amd
conversations with the resuit that the
same aquestion is repeated cver mad.
over again.
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Shri Deshbandhu Gupta: Sir, I want
16 know......

Mr. Speaker: Order, order.

WRITTEN ANSWERS TO QUESTIONS
DispLACED HARIIANS

*1648. smnnnm (a) Will the
Minister of Health be

pleased to
state the number of Harijan bastees
(oelonies) where Harijan displaced
persons have made unauthorised occu-
pation?

{») Is it a fact that coercion and
physical force were used to eject them
gom’ their unauthorised construe-

ons

£c) ¥ so, what steps do Government
propose to take to provide alternative
accommodation to them?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Presumably the
information required is about Harijan
bastees (cclonies) in Delhi. The
aumber of such colonies is seventeen.

¢(b) and (c). Harijan famiiies have
been evicted only from one colony in
New Delhi from unauthorised mud-
huts constructed on Municipal  lands
-where the Municipal Committee want-
ed to construct new quarters for their
sweeper employees. Alternative
accommodation at Shahdara was
effered to the persons concerned, but
they refused to accept it. Subse-
qucntly, some of the evictees were
given commodation in_ huts con-
structed by the Displaced Harijans
e:lh. bilitattxoonthnora‘rd mll)del;ﬂomnﬁ inc.ipal

onging e New
Cemmittee.

SLuM CLEARANCE
*1610, Shri Balmiki: Will the Minis-
ter of Health be pleased to state:
(a) how many schemes of slum
tlearance are in hand in Delhi; and
(b) how much Government have
spent on it in the last three years?

The Minister of Health (Rajkumsari
Amrit Kaur): (a) Five.

(b) Rs. 24.80 lakhs.

ReserVE PoolL oF ELECTRICAL
GENERATING PLANTS

*1611. Dr. M. M. Das: Will the
Minister of Natural Resources and
Secientific Research be pleused to
state:

(a) whether the Reserve Pool of
Electrical Generating Plants at Hardua-
gunj has been wound up or is still
.funetioning;

(b)Y the reasons why the Pool was
established and the date of establish-
ment: and
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(c) the total expenditure incurred
up till now for the Pool and the
amount recovered so far?

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa):- (a) The Reserve Pool of
Electrical Generating Plant at
Harduaganj was wound up on the
31st December, 1949; but its accounts
are in the course of finalisation.

(b) The Pool was established in
May. 1942, primarily with a view to
meeting the difficult supply position
of electrical generating plant dur
the War. It had, howeyer, to be con!
nued even the War to procure-
additional quantities of plunt and
equipment to meet the emergent de-
mands from State Governments and
others in connection with the ‘Grow
More Food Compaign’; Construction
power for development schemes and
river valley projects; etc.

(c) The total expenditure incurred
and the amount recovered, including
debits and credits likely 10 be adjust-
ed in the accounts for the financial
year 1950-51 are as follows:

Expenditure~—~Rs. 215.42 lakhs.
Recoveries.—Rs. 21587 lakhs.

RADIO ENGINEERS

*1612. Dr. M. M. Das: Will the
Minister of Information and Broad-
casting be pleased te state:

(a) whether it is a fact that there is
scarcity of Radio Engineers and
Broadcasting Technicians in India;

(b) if so, the steps taken by Gov-
ernment to meet the scarcity; and

(c) the institutions in Part C States
in India, where Radio Engin
taught as a separate subject?

The Minister of BState for Informs-
tion and (Shri
Diwakar): (a) Yes.

‘(b) Various steps providin g facilities
for students in this subject have beem
taken by Government, details ard-
ing which have been laid on the Table
of the House. [See Appendix XII,
annexure No. 26.].

(c) Nil

EDUCATIONAL Anvrs:n

*1618. Shri P. Y. Deshpande: Will
the Minister of Educatiem be pleased
to state:

(a) whether it is a fact that a new
Educational Adviser has been appoint-
ed in 1950: and

(b) whether this appointment was
made without any reference to the
Union Public Service Commission?

The Minister of Education (Maulans
Aszad): (a) No.

(b) Does not arise.
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REVENUES FROM INCOME-TAX

*1620. Dr. Deshmukh: Will the
Minister of Finance be pleased to
-state the actual revenues rea
from (i) Income Tax; (ii) Customs;
and (iii) Excise during the first eight
months for each of the years 1948-49,
1949-50 and 1950-51?

The Minister of Finance (Shri C. D,
Deshmukh): The actual revenues

realized for the periods in question .

are:

(i) Income-tax. -

1948-49.—Rs. 72,59 lakhs
1949-50.—Rs. 74,97 lakhs.
1950-51.—Rs. 81,05 lakhs.

(ii) Customs.

1948-49.—Rs. 76,24 lakhs.
1949-50.—Rs. 91,98 lakhs.
1950-51.—Rs. 84,54 lakhs.

(iii) Excise,

1948-49.—Rs. 34.25 lakhs.
1949-50.—Rs. 44,82 lakhs.
1950-51.—Rs. 49,16 lakhs.

CrviL List oF CENTRAL GOVERNMENT

*1621. Dr. Deshmukh: (a) Will the
Minister of Home Affairs be pleased
to state whether the complete Civil
List of the Central Government has
ow been published?

(b) Will it be published regularly
-and if so, at what intervals?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) No.

(b) Arrangements have been made
with the Messrs. .Associated Adver-
tisers and Printers Limited of Bombay
for a half-yearly publication and it.is
hoped that the first issue will be out
in April this year.

‘APVANCED' CASTES

*1622. Dr. Deshmukh: (a) Will the
Minister of Home Affairs be pleased
to state the basis on which certain
castes are styled as ‘advaneed’ in the
aext Census?

‘(b) Have Government received any
complaints and protests against the
classification?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) It is presumed
that the hon. Member is referring to
the list of “Non-backward Classes”
drawn up in certain states for the 1951
census. In past censuses, extensive
enquiries used to be made into com-
munity distinctions based on Castes,
tribes and races. For the 1951 Census,
the Government of India decided to
limit the scope of such enquiries to
the minimum necessary for carrying
out certain Constitutional obligations.

‘These relate to Scheduled Castes and
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Scheduled Tribes; to other Backward
Classes which are to come within the
purview of a Backward Classes Com-
mission to be appointed by the Fresi-
dent and also to Anglo Indians.
Statutory  lists are available for
Scheduled Castes and Scheduled
Tribes, but not for other backward
classes. As regards the latter State
Governments were consulted. In some
States lists of Backward Classes have
been prepared; in others it has been
‘found more ' convenient to prepare
lists of non-backward and to
treat all the rest as backward. These

precise or permanent definition of
backward classes is possible. Mto
provide the basic

Backward Classes

(b) A few representations hav2 been
received.

‘BEAKRA SCHEME

*1623. Giani G. §. Musafir: Will
Minister of Natural Reseurces
Scientific Research be pleased te state
what amount of money has se far
been spent on the Bhakra Scheme in
the Punjab (I)?

The Minister of Nataral Resources
and Scientific Research (Shri Sri
Prakasa): The expendifure io the end
of March, 1950 was Rs. 13-25 crores;
to the end of 1950-51, it is likely to be
Rs. 23-22 crores.

ARMY PERSeNNEL (MISSING)

*1624. Shri_ D. 8. Seth: Wil the
lﬁﬁsﬁu of Defence be pleased to
state: -

(a) the number of army personnel
reported still missing in the Jammu
and Kashmir operations since the
Cease-fire;

(b) the efforts so far made te trace
their whereabouts; and

(c) whether the authorities concern-
ed have been duly advised to send re-
lief or pay money to the members eof
the missing personnel's families?

The Minister of Defence (Sardar
Baldev Singh): (a) 28.

(b) All the 28 are presumed to be
“dead” without prejudice tp further °
efforts to trace them. In order to

facilitate further efforts to trace them,

the next of kin have been requested

to furnish particulars which will be

helpful in this connection.

(c) The accounts of all the 28 have
been finally settled and steps taken for.

the grant of family pension.
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PopuLARISING HIND? FRoM CUTTACK
ALR. StATION

*1633. Shri Jagannath Das: Will the
Minister of Information and Broad-

casting be pleased to state what steps
" have s0 far been taken or are propos-
&d to be taken in 1951 by the All-India
Radio to popularise Hindi from the
Cuttack Radio Station?

1"'nemmmer»tsmex»rmmrguilri

tion ¢
Diwakar): The Cuttack Station of All
India Radio daily relays two Hindi
news  bulletins, broadcasts Hindi
lessons on five days in a week, and in
addition gives an appreciable number
of Hindi items in its musical pro-
grammes.

PreEss CORRESPONDENTS
#1634, Shri Jagannath Das: (a) will
the Minister of Information and

be pleased to state the
present number of Indian and foreign
press correspondents accredited with
the Government of India?

(b) What is the policy for accredi-
tion of a press correspondent at the
mdq,uarters of the Government ef

a?

" The Minister of State for Inf -
and

% Broadcasting  (Shri
[ ): (a) 78 and 18 resoectively

(b) Copies of the Rules for
Accreditation of Press correspondents
are placed on the Table of the House.
{See Appendix XII. annexure No. 27.1

ABORIGINAL COMMUNTTIES

*1635. Sbri  Orsom: (3a) Will the
Minister of Home Affairs be pleased
to state what was the total population
of the tribal aboriginal communities
of India according to the census of
1941, State-wise?

(b) What was the numcer of these
people in India after the division ef
the country?

(c) What is the estimated popula-
tion of the tribal communities of India
State-wise, in 19507

(d) How many tribes have been left
and are not Scheduled?

(e) Have Government held any
enquiry before ascertaining the number
of tribes who have been scheduled by
the President?

(f) Have Government any intentiom
to enquire the conditions of the usp-
scheduled tribal communities of Indi:
including those of the Part C States
and make them scheduled, in order to
give them the opportunities provided
by the Constitution?
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The Minister of Home Affairs (Shri
Rajagopalachari): (a) The attention
of the hon. Member is irivited to the
“Census of India, 1941—Tables, Vol.
I-Part I" which is a published docu-
ment.

(b) 248 lakhs.

(¢) No estimate has been made
except of tribes scheduled as such
xt:untciler Article 3141(1) of the Consti-

on. *

(d) It is presumed that the hon.
Member refers to communities treated
as ‘tribes’ in the 1941 Census &nd have-
not been “scheduled under the Consti-
tution (Scheduled Tribes) Order, 1050.
It is not possible to arrive at this num-
ber as the total number of communities.
treated as ‘tribes’ in the 1941 census
is not available.

(e) The Constitution (Scheduled
Tribes) Order. 1950 was issued after
consultation with States as provided in
Article *42(1) of the Constitution.

(f) Article 340 of the Constitution
provides for the appointment of a
Backward  Classes Commission to
investigate the conditions of all
socially and educationally backward
classes throughout the country, includ-
ing Part C States and make such re-
commendations as they think proper.
The recommendation, if any, of the
Commission for scheduling of any un-
scheduled tribe will be duly considered
by the Government. -

T. A. T0 MiSTERS

*1636. Shri M. P. Mishra: Will the-
Minister of Home Afairs be pleased
to lay on the Table of the House 5
statement giving the travelling allow-
ances drawn by different Ministers of
the Government of Inria including the-
Ministers of State and the Deputy
Ministers during the vyear 1850-51
(up to 31st January, 1951)?

The Minister of Home Affairs (Shri
Rafagopalachari): [ lay on the Table
of the House a statement containing
information up to 18th February 195].
[See Appendix XII, annexure No. 28.1

A. I R. STATION AT SMra
*1637. Glani G. 8. Musafir: Will the
Minister of Information and Broad-
casting be pleased to state:
(a) whethcr Government propose to
Ofen a new station of the A. 1. R. at
Simla; and

(b) it so, whena?
The Minister of State for Informa-
Shrii

tion al
Diwakar): (a) No, Sir.
(b) Does not arise.
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state the number of ts

ted as (i) Superintendents;

(il) Assistant 4 H ¢ Under
ies; and (iv) Depu

f the Govern-
mtothdiamthelsthAuzust.

19477

The Minister of Home Affairs (Shri

): A statement is laid

on the Table of the House. (See
pendix XII, annexure No. 29.]

ASSAULT BY MILITARY PERSONNEL

104. Shri Kamath: Will the Minister
of Defemce be pleased to refer to the
answer given to my starred question

s31PiD
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No. 651 asked on the 5th December,
1950, regarding assault by
personnel in Jubbulpore and to state:
(a) whether the Summary of Evi-
dence against the army officer con-
cerned has been completed; and

(b) if so, with what result?

The Minister of Defence (Sardar
Baldev Singh): (a) Yes.

(b) Althou, a prima facie case
was NOT gh disclosed in the

on the grounds that such a step is
necessary to place the full facts of the
case on record.

The General Court Martial com-
menced on the 12th February, 1951.
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PARLIAMENT OF INDIA
Wednesday, 21st February, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-54 a.m.
PAPER LAID ON THE TABLE

MINISTRY OF COMMERCE NOTIFICATION
No. 658-1(2)/44 DATED 23RD DECEMSER
1950 ISSUED UNDER SECTION 2C OF THE

INSURANCE AcT, 1938

The Minister of Finance (Stri C.
D. Deshmukh): Sir, I lay on the table
a copy of the Ministry of Commerce
Notification No. 658-1(2)/44, dated
the 23rd December, 1950, in accordan-
ce with sub-section (2) of Section 2C
of the Insurance Act, 1938. [Placed
in Library. See No. P-138/51].

SUPREME COURT ADVOCATES
(PRACTICE IIgrLHI{GH COURTS)

The Minister of Works, Production
and Supply (Shri Gadgil): I beg to
move for leave to introduce a Bill to
authorise advocates of the Supreme
Court to practise as of right in any
High Court.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise advo-
cates of the Supreme Court to
practise as of right in any High
Court.”

The motion was adopted.

Shri Gadgil: I introduce the Bill,
'333 PSD.

3227

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1950-51

Shri Kamath (Madhya Pradesh):
Sir, before we proceed, may I make
a reguest to you? You will ngtice
that numerous cut motions have
been received on the various Supple-
mentary Demands for Grants. As
originally scheduled we were to have
discussed these Demands yesterday
and today, that is two full days.
Now it appears that we will have
only the whole of today and the after-
noon of tomorrow. As they stand,
therefore, some Demands which are
important in public interest may not
be reached if we follow the order in
which tney appear in this book. For
instance, there is one Demand for a
Supplementary Grant in respect the
Government Housing Factory on which
three cut motions have been received.

It is the only item in both the lists in. _

respect of which there are three or
four cut motions, but it is at the bot-
tom of the list. If the serial order is
foilowed tgis may not be reached till
the end of even tomorrow. I wouid
therefore request you, Sir, in the pub~
lic interest that these three cr four
cut motions with respect to the single
item, the Government Housing Fac-
tory, may be given some time for dis-
cussion, either today or tomorrow but
adequate time for discussion, and they
may not be completely missed at the
end of discussion even tomorrow.

Shri Hussain Imam (Bihar): May I
submit, Sir, that in the old Central
Assembly the practice was for the
Parties to select certain heads for
discussion and then those items
received detailed consideration, and
afterwards the time left was utilised
for the seriatim discussion of the
other Demands. If we could' adopt
some system on those lines either by
your choice or by the choice of the
House, so that certain heads which are
more important are taken Srst snd



3228 Demands for Supply.

[Shri Hussain Imam]

the others come afterwards, that
“would facilitate matters.

Mr. Speaker: In fact, taking advan-
tage of what Mr. Kamath has stated,
I want to clarify the position. 1 my-
self felt last year that the discussion
abbut the Grants and the cut motions
was not as satisfactory as it should
have been, and therefore I have al-
ready suggested, a few days back to
the hon. Minister of State for Parlia-
mentary Affairs to see if it is possible
to have an agreement between Mem-
bers by an informal meeting to that
they may select certain Demands in
respect of which they want to have
a discussion, and further also select
the cut motions. If there could be
an agreement of that type, certainly
I will go by that agreement. That
wili not only facilitate discussion but
will further enable the Government
as also the hon. Ministers to know
exactly what the House is going to
discuss and to be ready with the re-
plies to it. The hon. Minister told
me that he would do it when the
General Demands and the genera!
discussion came up. It will require
some time, therefore, the matter was
not taken up by him just at the time
of the Supplémentary Demands. That
is how the position stands. But if
even during the time at our disposal
the hon. Members could come to an
agreement as to which Demands
should be taken up and which cut
motions should be taken up, I shall
certainly be glad to give effect to that
agreement. But in the absence of an
agreement I think I must go by the
order of priority.

F 4
Shri Frank Anthony (Macdhya Pra-
desh): There is one difficulty I feel
it would be a good thing if an agree-
ment could be arrived at, but 1 see,
looking at rule 133(5), that it appears
to be mandatory. Rule 133(5) says:

“When several motions rtelating
to the same demand are offered,
they shall be discussed in the
order in which the heads to which
they relate, appear in the
Budget.”

Mr, Speaker: We shall see about,

the rule. I think with the consent of
the House the rule can be relaxed.
We are bound by the rules but the
rules are intended for better facili-
ties for discussion and business. If
any rule comes in the way of that
then, with the consent of the House,

I will relax it, not otherwise. That

is ‘“why 1 want agreement,
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12 Noon.

Shri Kamath: May I remind you,
Sir, . that during the last session in
November-December the Supplemen-
tary Demand in respect of the Minis-
try of External Affairs was taken out
of order at the suggestion of some
Members of the House? 1 think the
Deputy-Speaker was in the Chair at
that time. So here also there is a
precedent.

Mr. Speaker: I do not know all the
circumstances of that. Perhaps there
may have been an agreement. (Inter-
ruption). I might also make a
further suggestion. There was the:
practice followed during the time of
the Central Assembly when it was
functioning prior to 15th August,
1947; and that was not to attempt to
discuss every Demand each year hut
to select certain Demands in a parti-
cular year and finish up the entire
administration in about three or four
years. That would give Members a
better scope of discussion and also of
study.

So at present we go according to
the order, though meanwhile, as I
have said, the hon. Members can try
and see if they can come to an
agreement.

DeMaND No. 11.—MINISTRY oF HoME
AFFAIRS

Mr. Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 77,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 16851.
in respect of ‘Ministry of Home
Affairs’.”

On this Demand there are cut
motions of Shri Jnani Ram, Shri
Balmiki, Shri Kodanda Ramiah, Shri
Rathnaswamy and Shrimati Ray. I
am afraid all these seem to be out of
order. Hon. Members will note the
scope of discussion on Supplementary
Demands. The discussion is restrict-
ed to the matter of the specific
Demand. The question of general
policy in that matter is not open to
discussion for the very good reason
that that policy must have been dis-
cussed threadbare when the original
Budget sanction was given. That is
the chief reason why questions of
policy cannot be raised. For the
same reason questions regarding mat-
ters not covered by the Supplementary
Demand also cannot be raised or
discussed. The exception to this
would be only in cases where a new
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item is coming in in respect of which
there was no vote of the House at the
Budget time, and ¢omes in for the
first time for discussion in the House.
Barring that exception other matters
of policy or matters not covered by
the Supplementary Demand will not
come up for discussion. It will be
a mistake to suppose that because the
Supplementary Demand comes in,
therefore the entire administration in
respect of that Department is open to
criticism and discussion. If this is
borne in mind, hon. Members will
realise as to why I say that these five
cut motions are out of order.

Shri Frank Anthony: I wish to raise
this point of order, Sir. This is exact-
ly the point I sought to raise yester-
day when I was not allowed to argue
it. Where a question of policy is
concerned, if it has been discussed
during the General Budget it cannot
be re-discussed at the time of the
Supplementary Demand, but where a
matter of policy is raised for the first

time appropriately in respect of a

Supplementary Demand, it can te dis-
cussed. When i¢ is raised for the first
time and it arises out of a Supplement-
ary Demand. a matter of policy can be
discussed. It is not sufficient to say
that it may be discussed at the General
Budget which is to be placed before
the House.

Mr. Speaker: The hon. Member will
see that the Supplementary Demands
are coming in in respect of what the
House has already voted. These De-
mands do not relate to what is coming
up for the next year. That is the
distinction.

Shri Frank Anthony: My point is
that even if a matter be a matter of
policy, if it is raised for the first time
on a Supplementary Demand, it can
be discussed.

Mr. Speaker: Perhaps he means
wctual discussion, that is to say, it is
possible that a particular Demand
may have come under the guillotine
and the House may not have actually
discussed it. Does he mean that?

Shri M. A. Ayyangar (Madras): No,
Sir.  Yesterday, the hon. Member
wanted to refer to the policy regard-
ing the re-grouping of Railways. On
this particular subiject, there is not
a single Supplementary Demand nor
is there even a token Demand nor
did this form part of the Demands
that were granted during the previous
Budget Session. Later on, it will be
open to the Standing Finance Com-
mittee to enter into this new policy
and then a token Demand will be
placed before the House. At the
presedt moment, there is neither ‘a
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token Demand nor was this item
included in the previous Demand.
Under the circumstances, this is a new
thing which is in the mind
Government and it ought not to be
raked up here. I submit that it is
not oven to the hon. Member to raise
this matter here, because there is no
Demand in respect of it nor does any
portion of the Suppiementary Demand
relate to it.

Mr. Speaker: That clears the
position.

Shri J. R. Kapoor (Uttar Pradesh):
May I seek an elucidation? You have
been pleased to direct that so far as
a matter of policy is concerned, if the
policy has been already discussed
during the last Budget Session it
should not be re-opened. But sup-
posing there has been a change in
the policy of Government and the
change is a substantial one, could
not that matter be discussed to this
limited extent of the material change
in the policy? I am not referring {c
this particular item, but there are
some subjects where there has been
considerable change in the policv of
Government since the time we voted
the Demand during the Iast Budget
Session.

Mr. Speaker: This question is very
hypothetical at this stage. All the
same, I may say that I am not inciin-
ed to agree with this view, for the
simple reason that attempts will
always be made to discuss a policy
under the ground or under the guise
of there having been a change in the
policy of Government.

Shri J. R. Kapoor: Only “genuine
change.

Mr. Speaker: Who is to decide whe-
ther there has been such a change?

Shri J. R. Kapoor: Of course. the
Chair.

Mr. Speaker: That means that every
matter must be discussed first. I
think the'better course in the interests
of full and fruitful discussion in the
House would be to bring only such
matters as are in the Supplementary
Demand to the pointed attention of
Government and restrict the discus-
sion to them.

Now, I should like to find out fronr
the several hon. Members who have
given notice of the cut motions what
they have to say in regard to their -
motions being in order in view of my
ruling.

Shri Jnani Ram (Bihar): Sir, with
due respect to your ruling I submit
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[Shri Jnani Ram]

that while we cannot discuss the gene-
ral policy we may go into any specific
grievance or action and bring it to
the notice of the House and discuss
it on the Supplementary Demand.

. _The Minister of State for Finance
":ishn Tyagi): On a point of order,
$Sir. Cut motions are given with a
view to give the Minister an inkling
s to what matters are going to be
discussed and therefore  Ministers
come prepared with only those points
which are specifically referred to.
Specific points can be raised only
with regard to the sum demanded. In
this cut motion that my hon. friend
wants to move, he says that ne wants
to discuss ‘census’. Now, this De-
mand does not pertain to census at
all and therefore I submit that it can
never be relevant. '

Mr. Speaker: All these cut moticns
are in respect of this Demand but
before I rule them out I must call
the hon. Member concerned and ask
him to show how he can discuss the
matter he wants to discuss after the
ruling I have given. I must find out
how he thinks he comes under the
permissible limit.

The Minister of Home Affairs (Shri
Rajagopalachari): May I with your
permission say a word? The point is
whether a totally new matter for
which an example was given, viz. the
census, which has not been discussed
before should be shut out. Now, Sir, T
submit that two conditions have to be
fulfilled before such a cut motion can
be taken up. One is that it should be
relevant to the Demand made and the.
other  is that it should not result in
a superflous discussion of a matter
which has already been discussed.
Here, since there is no Demand -in
regard to the census, the hon. Member
should wait till a general discussion
arises in the next Budget.

Mr. Speaker: That is true.

Shrimati Renuka Ray (West Ben-
gal): I do not want to move my cut
motion as such, but I would like to
point out to you that as there have
been certain changes and the Estima-
tes Committee report on the adminis-
tr:lt‘i;le machinery is before Govern-
ment......

Mr. Speaker: She is repeating the
same point urged by Mr. Kapnor.
It is no use going into repetitions.

Shri Rajagopalachari: You can do
it on the Budget.

A
21 FEBRUARY 1951

Grants for 1950-51 3283

Mr. Speaker: I would then put this
Demand to the House.

Shri Hussain Imam: Just one point,
Sir. In the first page of the Stand-
ing Finance Committee report, there
is mention about this Demand. The
remarks are merely two lines—“The
Committee approved of the proposal”
—and nothing more. This seems
rather very strange.

Shri Tyagi: Because it was fool-
proof.

Mr.. Speaker: Now, I put the De-
mand to the House.

The question is:

“That a supplementary sum not
exceeding Rs. 77.000 be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 31st day of March, 1951 in
respect of ‘Ministry of Home
Affairs’.”

The motion was adopted.
Demaxp No. 13.—MINISTRY OF LAw
Mr. Speaker: Motion is:—

»“That a supplementary sum not
exceeding Rs. 15,53,000 be granted
to the President to defray thc
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1951,
in respect of ‘Minisiry of Law".”

Electoral Rolls

Shri Frank Anthony: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 15,53,000 in respect
of ‘Ministry of Law’ be reduced
by Rs. 100.”

I have moved this cut motion in -
order to draw the attention of Gov-
ernment and the House to what I
feel is a rather unsatisfactory manner
in which electoral rolls are being
prepared in certain of the States.

1 presume that it is Governmenti’s
intention that if all the millions of
voters cannot be brought »sn the
electoral rolls, at least as many &s
possible wil! be brought on the rolls.
I think it is common knowledge and it
is accepted that tens of thousands,
perhaps millions, of eligible v.ters to-
day have been omitted from the elect-
oral rolls. Because of this Government
has quite rightly given. permission,
or extended the time for fillng
objections and claims oy people
whose names have been Wwrong-



3234 Demands for Supply.

ly  omitted .from the clec-
toral rolls. These objections, or
claims, have to be submitted through
printed forms which are in a set
form—and that is my grievance.
What is the point of extending the
time for filing claims or objections,
what is the point in having set print-
ed forms on which these objectiuns
are to be submitted, if Government
does not ensure that there is a suffi-
cient number of objection forms?

[MR. DEPUTY-SPEAKER in the Chair]

I will give to the Minister,—who is
deputising for the Law Minister—just
one example. I do not think the
gentleman concerned will object to
my using his name. He is Major
Bernard, a member of the Madhya
Pradesh Legislature. He took the
trouble of scrutinising the electeral
rolls for Jubbulpore in respect of his
particular constituency. He found
that in Jubbulpore there were at least
three  hundred  qualified Anglo-
Indians whose names had been omit-
ted from the electoral rolls. So, he
did the next best thing; he addressed
the local authorities to send him three
hundred claim forms. The leccal
authorities promptly replied and told
him that they could only send him
seventy forms, as they did not have
sufficient number of forms. RBeing a
member of the Legislature, he went
further. He addressed the Chief
Minister. He sent two veminders to
the Chief Minister. And I regret to
say. Sir. that the Chief Minister-—
acting like some of our Ministers
today—who seemed to think that
replying to letters is an objectionable
foreign habit, did not have the
courtesy to- reply to this member of
the Legislature, with the result that
in spite of the fact that this member
of the Legislature went out of his way
to scrutinise the register, addressed
the local electiorn officers, addressed
the Chief Minister, he secured no
redress. When this is the position
with regard to a member of the Legis-
lature. I want to ask the Minister and
Government, what is the ovosition
likely to be—it can be better imagined
than described—of humble. ignorant
people, who are eligible voters and
who seek to have their names trnught
on to the electoral roll.

Another serious obstacle is the pecu-
liar, queer, ununderstandable language
in which these objection forms have
been printed. I might{ mention that
(I am not making a grievance of it)
my own name was omitted from the
electoral rolls of my home town of
Jubbulpore. I therefore went through

" The Minister of Works. Production
and Supply (Shri Gadgil): I hope the
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omission stands and that the hon.
Member will no more be here to
trouble us!

Shri Frank Anthony: I, therefore,
took the trouble of getting a c'aim
form frcm the New Delhi authorities
with the intention of filling it in and
submitting it to the Jubbulpore autho-
rities. And let me assure the hon.
Minister that the form was as much
used to me as if it had been printed
in Russian! I do not claim to be a
master of the Hindi language, but 1
have sufficient knowledge to conduct
successfully murder cases in Hindi.
But when I got these forms I did not
understand the head or tail of it. I
will seek your permission, Sir, just
to read two or three sentences and I
am wandering whether hon. Minister
who is not by any means semi-
illiterate, nor by any means an iguo-
rant voter who constitute the majority
of persons in the electoral rolls, will
be able to tell this House whether he
can understand remotely this fantastic
language which is now passing as the
new Hindi language in New India.

This is how this form staris:

‘I fratas et 1
dur®’ 1 wunderstand. Then
“frafas ATt & wAmd amEr
Again “frafas was ggdg Awed
frataw %" 1 Then “F1om ] ¥ T
# gfte F &g o’

[Lokmat nirvachek namavali ki
tyari, Tyari, 1 understand. Then
nirvachak namavali men pravesharth
dava. Again nirvachak ekak Sansdi-
ya Loksabhai nirvachak kshetr. Then
column 2 ke varnan ki pushtti ke hetu
praman].

.An Hon. Member: This is simple
Hindi.

Shri Frank Anthomy: May be for
you.

I may tell the hon. Minister that 1
took the trouble, in my attempt to
fill this form, of getting the help of
two of my Hindu clerks—not only are
they Hindu clerks. they are Hindi-
speaking Hindu clerks: not only Hindi-
speaking Hindu clerks, but educated
Hindi-speaking Hindu clerks—one has
passed the Intermediate and the other
one has passed the Matriculation.

Shri Rajagopalachari: The words
read out by Mr. Anthony are very
easily understood in South India.

Mr. Deputy-Speaker: The difficulty,
I am afraid, arises from the pronun-
ciation, not from the language. Words
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{Mr. Deputy-Speaker]

like namavali and nirvachak are well-
known and easily understood ones.
There is no use criticising the langu-
age: one must learn Hindi which has
become our official language.

Shri Frank Anthony: I am not cri-
ticising the language: what I am say-
ing is that all kinds of unfamiliar
and I still submit fantastic words are
brought in—words which make a
Northern India Hindi-speaking Hindu
an illiterate. What is the purpose of
the objection forms being printed in
this way? Is it Government's inten-
tion to discourage, or even make it
impossible for literate Hindi-speaking
Hindus to file ohjection forms?

My hon. friends say that I should
qearn Hindi. Let me tell them that I
have earned more through my know-
ledge of Hindi than those who are
now beginning to learn it will ever do.
But my objection is this. On the one
hand we assume all kinds of poses.
We are not only a democracy, but we
are a secular democracy working for
the interests of India’s ignorant and
illiterate masses, and the first thing
we do is to circulate and publicise a
form which makes it impossible not
only for the ignorant and the illiterate
to file an objection form, but the
ltiterate Hindi-speaking to file this
orm.

And what I regret is this and thyugh
hon. Members may not agree with me,
1 say this that the kind of language
which is being used in this form,
which is being used in all manner of
forms, is indicative of the increasing
intolerance, the increasing communal
fanaticism which has inspired the
language policies throughout the coun-
try today.

Some Hon. Members: No, no.
Mr. Deputy-Specaker: Order, order

1 would like to urge upon the hon.
Member to find out what ought to be
the limit and the scope of this dis-
cussion. Are we going to enter intn
a discussion as to what Hindi cught to
be, and how Hindi has to be written.

If the hon. Member does not know
the Hindi lancuage it is no good
quarrelling with the language. He
must 2o to some person who _Kaows
it. Every man who knows English
may not understand Shakespeare.
Under these circumstances, there is no
point in finding oul some argrment
for hitting the Government. or bhit-
ting other people, and bringing in
communal discord out of the way.
This is not the forum for that.
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Shri Frank Anthony: I am oniy
going to take two minutes more, Sir.

Mr. Deputy-Speaker: I find that the
hon. Member loses no opportunity to
criticise someone or the other. I am
afraid this opportunity should not be
utilised for ventilating other grievan-
ces which may be well-founded or
ill-founded.

So far as the communal aspect of
it is concerned, it is absolutely cut of
order and out of place. How does
communalism arise here?

Shri Frank Anthony: I am not in-
troducing communalism.

Mr. Deputy-Speaker: Yes.

Shri Frank Anthony: But ! regret
whenever I bring in anything which
is distasteful to Government. however
true it may be, there is such a spate
of intolerance in the House that they
do not allow me even to complete my
argument. I repudiate the suggestion,
E:ven though it may come from the

hair, that 1 am gratuitously bringing
in communalism.

Mr. Deputy-Speaker: I have no hesi-
tation in saying—the hon. Member is
a little too harsh in his remarks--I
have no hesitation in saying that
communal questions ought not to have
been brought in here. It is absolutely
irrelevant.

Shri Frank Anthony: I am not in-
troducing communalism. It was on
the other hand the gratuitous infe-
rence that I am bringing in irrelevant
matter in carder to criticize the
Government.

Mr. Deputy-Speaker: I rule it as
irrelevant—that if is on account of
communal differences, that it will
accentuate them and so on. This
a matter which ought not tn. have
been referred to. It is unnecessariy
provocative in this House and tries to
create difference between Member and
Member and sect and sect and so on,
and it is not conducive to the best
intarests of the society at large.

Shri Frank Anthony: I do not
question your ability to know what
is in the best interests of the country.
But may I humbly submit that I am
not also oblivious of what, according
to my standards, ought to be in the
best interests of the country? And
if the Chair and the House feel that
people are not supposed to put for-
ward their point of view, then with
your vermission I will withdraw from
the House if this House is going tn
make a travesty of democracy and if
people are not going to be permitted
to express their point of view.
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Mr. Deputy-Speaker: Order, order.
1 have been noticing that the hcn.
Member is going far out of the way.
It is never the intention of the Chair
to shut out proper and legitimate cri-
ticism. But the Chair is always
bound tc say that particular mattiers
which are said on the floor of 1he
House are not relevant, and if the
hon. Member thinks that he is not
prepared to obey the Chair with
respect to that ruling it is open to
him to do as he likes.

Shri M. L. Gupta(Hyde: abad) %1r.
1 protest against the word *‘mob” or
'];mobocracy" used by the hon. Mem-

er.

Shri Frank Anthony: T am afraid
my friend did not hear me, I did not
say these words.

Still we will eliminate all allega-
tions of communalism. Al I can say
is that these words used here, whether
they are intended or not, are calculat-
ed deliberately to prevent perple
from coming on to the electoral rolis.
Why are these forms drawn up in this
way? What does article 351 of the
Constitution say? Article 351, like
so many of the other articles of cur
Constitution, solemnly professes that
it shall be the duty of the Government
so to develop Hindi that it shall be
the medium of expression of all the
elements that represent the composite
culture of India. Is this the language
that represents the composite culture
of India? Is this the kind of langu-
age. the language which deliberately
excludes words known to the com-
monest Hindu, Bap and Waldiyat?
All I can say before I resume my seat
is that this kind of language, is being
deliberately inspired by language
fanatics in such a way that this pro-
vision, this solemn provision—and we
have got into the habit of professing
things solemnly while we violate them
—that this artlcle 351, like so many
other things, is one of tha still-born
mockeries of our Constitution.

I will end en this. I am not blam-
ing my hon. friend the hon. Minister.
He has not got anything to do with
this. If the Ministers at the Cenire
‘were administering this it would be
different and very much better. But
unfortunately it is not a nnitery form
of Government. AIl 1 can ask him
to do is at least to see that enough
objection forms are made available.
‘When a man writes to the local autho-
rity why should he be told “We have
got only seventy forms and not three
hundred”, thereby deliberately exclud-
ing the aualified people from cominyg
on the rolls. I do not think I can say
anything more because I regretfully
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note that people who formulaie the
policies are much foo powerful to
accept any advice from people like
the hon. Minister who is going to
reply to me.

Mr. Deputy-Speaker: Cut motion
moved:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 15.53,000 in respect
of 'Mlmstry of Law' be reduced
by, Rs. 100.”

Shri Hussain Imam: 1 should like
to add my voice in the matter of the
language. Not that 1 ‘decline to
accept the language which is used.
But I do claim that India being one
country and as this is being financed
by the Centre, it was the duty of the
Centre to make out a form which
would be understandable in all parts
and not 6nly in the Scuth as is
claimed by the hon. the Home Minis-
ter. Many of my friends of North
India are unable......

Pandit Thakur Das Bhargava (Pun-
jab): It is quite understandable in
the North also. It is not particularly
understandable in the South

Shri Hussain Imam: It should be an
easy language. It is not a literary
piece that is put in. 1t is a form that
people should understand. If easy
language is used it would not be
harmful to any one.

I would particularly invite the
attention of Government to the form
which the hon. Member showed. It
is a big form. That means that paper
is being wasted. For filing a claim
a paper of smaller size would be
enough. There are fourteen questions
in the census form and the paper is
only of this much size (8”X6"). Why
should public money be wasted thus?
The form is printed biggsr ever than
foolscap size, merely for filing a claim.
This means there is nobody to look
after economy; and that the economy
campaign of the Centre is conflned to
the Finance Department and applies
nowhere else.

Mr. Deputy-Speaker: Should it not
be as big as the electoral roll itself?
Are not all the various columns to
find a place?

Shri Hussain Imam: T was referring
to the census which is a more des-
criptive business than the registration
of a man’'s particulars about his name,
parentage and residence only. If you
can have the census form smaller than
this piece of paper (octavo size}, why
should you have this form more than
three times that size? It is sheer
waste of public money.
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[Shri Hussain Imam]

I have also come to know of differ-
ént kinds of paper on which electoral
rolls are printed. Some are very

- heavy, some are light paper; in scme
places they are using printing paper,
in some places newsprint is used. All
these show lack of superintendence
on the part of the Centre to see that
public money is not wasted. We want
centralisation in all these respects.

At least where the Centre’s money
is spent, the Centre must see that
centralised purchase is made. <[here
is scope for waste in printing being
given to the presses without the
supply of paper. The result of this
is that prices charged are much high-
er in some places than in others. I
would ask the Law Ministry to call
for particulars from each of the
States and find out what is the print-
ing rate per page. He will fiad that
there is enormous difference not only
between State and -State hut in the
same State between town and town.
Is this the manner in which public
money: is being guarded by the
Centre? And it is not a small sum.
We have budgeted for a rrore and a
quarter on the preparation of this
electoral roll. Are we exercising 2ny
care in this? It is very well to say
that we have handed over this power
to the States. The State gives = the
power to the district officers.

. Mr. Deputy-Speaker: Does he con-
tend that it should be only one kind of
paper?

Shri Hussain Imam: I am contending
that as in the case of government
printing there should be a centralised
purchase. If the
Stationery Department of the Centre
can purchase paper of the value «of
more than Rs. 24 crores per Yyear,
the Centre could have quite easily
bought paper for Rs. 25 lakhs
and handed them over to the States
to be printed in each district.

Shri Sidhva (Madhya Pradesh):
This is over and above the ordinary
requirements.

Shri Hussain Imam: I am referring
to the fact that this excess has been
caused due to absence of superintend-

* ence and control over the expendi-
ture, by the Centre. And that is the
reason why. not only in this one place
but in thousands of places, you will
find that this theory of delegation of
power from the Centre to the Pro-
vinces and from the Provinces to the
District goes on and on, leading to
waste of public money. I therefore
invite the particular attention of
Government to this and I hope at least
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in future this kind of mistake may
not be committed. When the whole
thing is done from the Centre we
should have one set form, one set size,
one set of printing rules. At least a
maximum and minimum should be
fixed and not in this way where the
rate of one District is different from
another, and there is no co-relation at
all. I challenge Government if they
collect information they will see that
my charges are correct and they are
wrong.

Shri Syamnandan Sahaya (Bihar):
I want to take this opportunity of
drawing the attention of Government
to an important matter in connection
with the preparation of electoral rolls.
This is with regard to the registration
of the names of women in some parts
of this Union. When the draft elec-
toral rolls were prepared it
was not insisted that the names
of ladies be written in them
and they  were styled either
as “wife of so and so” or “daughter of
so and so” and likewise. It has per-
haps now been decided, I do not know
by whom, whether by the Election
Commissioner himself or under
directions from Government, that the
names of the ladies must be entered in
the final electoral roll (in the case of
every individual name) and if the
names are by any chance not secured,
then the existing entries as wife or
daughter will be deleted.

In the Province of Bihar of which I
have some information, I can say that
if it is insisted that the names must be
recorded, then more than 50 per cent.
of the voters among ladies will be
debarred. I am not trying to dispute
the decfsion to enter names. Per-
haps there is a good deal of force in
this decision. As you know and I
suppose Members of this House know,
it will take some time before we reach
the stage which we desire with regard
to the preparation of electoral rolls.
There are other deficiencies also, for
instance, a large number“of people
have no! been enrolled and those
defects will be there for a time.
Considering however the vast number
of people to be enrolled, I think, how-
soever desirable, it will not be proper
to insist on the names being recorded
in the case of ladies failing which to
expunge the entries. I would like to
draw the attention of Government to
this matter and would like them to
consider it carefully, as it really
debars a very large number of women
from taking part in our next elections.

Shri Sidhva: I desire to bring one
or two points to the notice of the hon.
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Minister as regards the Bombay elec-
toral rolls. First of all, they were all
printed in Hindi. Objections were,
received and names which were not
there were also added and it was
completed. But at the instance of
Civil authorities, the Government of
India decided to publish the rolls in
English and this list will not be sub-
ject to any objections to be called
from the voters. What I want to
point out is that a complication may
arise. If in the Hindi list, which is
complete, a certain name is' there and
supposing in the English list that
name is omitted due to oversight,
what would happen? I want to know
which list will be taken as the official
list. If the Hindi list is going to be
official list, then let it be made clear
and I have no objection. But if the
English list is held to be the official
list, then the objections must be

received as was done in the case of .

the Hindi list.

My second point is this. Article 81
of the Constitution reads as follows:

“(1) (a) Subject to the provi-
sions of clause (2) and of articles
82 and 331, the House of the
People shall consist of not mor
than five hundred members...... ”

‘“(b) For the purpose of sub-
clause (a), the States shall be
divided, grouped or formed into
territorial constituencies.”

and article 82 of the Constitution runs
as follows:

“Notwithstanding anything in
clause (1) of article 81, Parliament
may by law provide for the repre-
sentation in the House of the
People of any State specified in
Part C of the First Schedule or of
any territories comprised within
the territory of India but not
included within any State on a
basis or in a manner other than
that provided in that clause.”

My point is that the All India Can-
tonments Association have made a
representation to the Census Commis-
sioner that cantonments come within
the jurisdiction of the Union and this
Parliament and not within the States
as deflned urder article 82. If in any
ease any particular part is omitted, if
it is not included within any S\ate,
then Parliament should frame a law
accordingly. That was the object
when the Constitution was made. My
point is that there are ten lakhs of
people residing in cantonments in the
various parts of India and they would
be coming under the general electoral
roll and they will have no voice as far
as the State Legislature is concerned,
because the cantonments are within
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the purview of the Centre. This
matter was discussed by the Canton-
ments Committee and they have de-
cided that out of 104 cantonments
only 12 cantonments can be merged
with the adjoining civil authorities.
On the basis of this the Association
have made a representation that they
should be given two seats out of the
500 seats. The Delimitation Com-
mittee have already fixed up 498 of
this. There are two seats available
and Parliament may kindly consider
giving the seats to them. Otherwise,
they will go without any kind of re-
presentation in this House of the
People. Mr. Anthony was clamouring
here and his community has been
given special representation of two
seats under article 331. The House
was very generous in doing

cause we have done away with all
special representations. I always
advocated the removal of this but Mr.
Anthony by his vociferous claims has
been successful in getting two seats.
That apart, I contend that it would be
fair and just to provide two seats for
this Cantonment Association.

Shrimati Renuka Ray: It is not my
intention to speak on this motion
except for some remarks that were
made just now by the hon. Mr.
Syamnandan Sahaya. He has pointed
out that in some parts there may be-
hardship to women because they can-
not give their names. I want to say,
Sir—I think I am expressing the
opinion of those women who were and’
are very anxious that women should
take advantage of their rights as
equal citizens to utilize their vote—
that we do not want that certain pri-
vileges should be given, which are not
necessary. We are very glad that
Government and the Election Com-
missioner have taken the decision that
if women cannot come forward and
give their names, it is better—how-
ever unfortunate—that such woemen
who are not allowed to have an entity
of their own, who are not allowed to
be actually citizens in the full sense:
of the word, but only can give their
names as wives and daughters, are left
out for the time being. It is neces-
sary that if women have to come
forward and utilize their vote and to
be citizens in -equal measure with all
others then they must be in a posi-
tion to give their names, and if there
are women left out, however sorrow-
ful we may feel about it, because they
cannot ‘give their names, because in
this country conditions still obtain
where a weman cannot give her name
but only can go by the name of her
husband or as a daughter, then, it is
better that until conditions change her
name is left out.
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Shri J. R. Kapoer: I am sure that
many in the House, even a majority
of us, are feeling unhappy that under
the garb of a cut motion today, oppor-
tunity should have been taken to re-
open virtually the question of lan-
.guage of the States. I do not know
whiether there was the slightest justi-
fication for my hon. friend Mr.
Anthony to have raked up this
question. Since he has, I would cer-
tainly like to draw his attention to
the relevant article in the Constitution,
and if he cares to read that patiently,
impartially and with an open mind
on the subject, he will at once come
to the conclusion that the language
which has been used in the forms
which he had in his hand while mak-
ing his remarks, is just the language
which has been prescribed by the
‘Constitution.

Mr. Deputy-Speaker: Is it necessary
1o rake up that question again as the
hon. Member himself says that Mr.
Anthony raked up the question? He
need not rake up that question again.

Shri J. R. Kapoor: I am only trying
to soothe his feelings.

Mr. Deputy-Speaker: Let that chap-
‘ter be over. Hon. Members and the
House are not sitting in judgment
-over the question of language. Inci-
«dentally he made a remark that he is
‘not able to understand the language.
‘That is all what he meant.

shri J. R. Kapoor: I will not take
‘more than a couple of minutes, Sir.

Mr. Deputy-Speaker: No, no. I
do not think that it is right to enter
‘into a discussion now and try to jus-
1ify before the House and before the
country that Hindi is the official
language. " It is clearly well known.

Shri J. R. Kapoor: I was only sub-
mitting that the form which he had in
his hand has been printed and
published in the language of the State
itself. So, there should be no reason-
able justification % have any griev-
ance on that score. I suppose that the
form has been printed and publighed
in his State Madhya Pradesh. ~The
Janguage of the State is certainly Hindi
and that is just the language which
has been used in that particular form.
Then, again, I think, if anybody has
any grievance, it is the other residents
rather than my hon. friend. The otner
residents of the State have a justifi-
able grievance on the score thrat many
-words are used therein which are of
English origin. According to the Con-
-stitution, primarily we should draw
from Sanskrit for the formation of
.our words. No mention of Englishk has
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been made in the Schedule of the
Constitution. When I got the form
from him for a couple of minutes, I
was surprised to find therein a num-
ber of words which are absolutely of
English origin. I am sure many citizens
of the State would find it very difficult
to understand this form. They have
put in the word ‘column’. I wonder
whether many of the people under-
stand what ‘column’ is, whether it
means a pen or a.tree, etc. I can
appreciate the anxiety of the State
Government of Madhya Pradesh to
use some such words so that...

Shri Frank Anthony: On a point of
explanation, Sir, this form was not
ggg. Madhya Pradesh; I got it frcm

i.

Shri J. R. Kapoor: The
form?

Shri Frank Anthony: The Hindi
form too I got from Delhi.

English

Shri J. R. Kapoor: Even then nmy
objection stands. Even in the State of
Delhi, I am sure the people in the
rural areas, who form the overwhelm-
ing majority, do not understand the
word ‘column’. I can quite appreciate
the anxiety of the various State Gov-
ernments that in this matter they
should not be so puritanic and that they
should not be very particular about
using Hindi and Hindi langu-
age alone, drawn primarily from
Sanskrit as envisaged in  the
Constitution, and that they shouid
have for the convenience of those who
understand English, some expressions
which may be understood by them.
Far from being in a language which
is not easily understood by peopie
generally, this form is printed in a
language which could be understood
by the majority of people; the con-
venience of the residents of the coun-
try has obviously been taken into
consideration.

Mr. Deputy-Speaker: This being an
electoral matter, a number of Members
seem to be interested.

Shri Gadgil: I have no objection
even if they take up the whole day.

Shri Bharati (Madras): I am not
going into the vexed question of
language though I have got my own
views and have a lot to say to my
hon. friends.

There is very great force in vhat
Mr. Hussain Imam said on the floor of
the House and I would very much
request the hon. Finance Minister to
read out the figures for the expendi-
ture relating thereto for the various
States. It will be a valuable revelation.
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That is what I want to_submit to this
House. As the hon. Prime Minister
once observed in connection with the
Engineering Exhibition that Madras
has fared well, with a certain amount
of justifiable pride, 1 am glad to say
that Madras seems to be doing very
well in this matter also. So far as this
expenditure relates to the preparation
and printing of electoral rolls, it
depends upon the total population and
the number of voters. Madras. with a
population of 55 millions, has demanded
12 lakhs whereas other States, for
example, West Bengal gvith a popula-
tion of less than one half of Madras,
has required about 40 lakhs (Inter-
ruption) and Uttar Pradesh with an
almost equal population, 40 lakhs.
Whereas the expenditure of West
Bengal should have been less than
one half, that is, five lakhs, 1t has
required 40 lakhs! We tried to get
some more information trom the
States as to why there should be such
a great disparity between Slate and
State; we have not been successful. I
would therefore request the hon. Fin-
ance Minister to read out the figures for
the respective States for the self-same
item of preparation and printing of
electoral rolls. There is very great
force in what Mr. Hussain Imam has
said. and I would request the hon.
Finance Minister to exercise his good
offices and influence to examine the
question witkr a great amount of
caution and to see there is 10 wastage
of public money in this respcct though
it is only a share of the expenditure
that is borne by the Central Govern-
ment.

Shri Rudrappa (Mysore): I want to
ascertain from the hon. Minister. in
view of the statement attached to this
Demand, when the work of tme Delimi-
tation Committees that have been set
up by the Speaker, is going to be
finalised, and whether any date is
fixed to place this deli\:nitation of
Constituencies before Parliament so
that approval may be obtained before
the Budget Session is over. Also I
wunt to know whether any time limit
has been placed for finalising the elgc-
toral rolls so that the elections may be
arranged at least within this year, as
promised by the Election Commission-
er. From what I have been able to
find. the time for the filling of claims
has been extended from March 15th.
Therefore, there will be no finality if
we go on extending the time. What
happens is, even the assurance giv?\
by the Election Commissioner to the
effect that they are going to have elec-
tions this year. they may not be able
to fulfil. There is also an apprehen-
sion in the mind of the public that
Government is—of course, it may be
for good reason—postponing the elec-
tions in order to keep on in power.
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Therefore, I want a categorical state-
ment from the hon.  Minister as to
whether they are going to fix a time
limit both for placing the report on
the delimitation of constituencies for
the approval of this House, and also
for finalising the voters’ lists, so that
the elections may be held during this
year. I would like to bring to the
notice of the House the repercussions
that this postponement of elections has
on ihe public. These elections have
been postponed for a third time. Once
they promised to hold the elections_in
January-February. 1951. Again, they
were postponed to April-May; then,
again, they have been postponed to
November 2r December. My submis-
sion is that in most of the States there
are no legislatures; in even some of
the Part B States, as for example in
Hyderabad, there is no legislature and
people have nc voice in the adminis-
tration. In some of the Part B States,
there are no legislatures worth the
name and serious agitation is going on
even among Congress Party members.
Therefore, to set right all these things
it would be advisable for Government
to hold the elections early. Also in
view of the war clouds hanging all
around us, it is necessary to hold the
elections as early as possible. What-
ever President Truman or Marshal
Stalin may say, war is going to come
and as soon as it does come Govern-
ment will not be in a position to hold
any elections. Therefore, for all these
reasons, il is very necessary to hold
the elections soon This would relieve
the mis-apprehensions in the minds of
the public and also those belonging
to parties other than the Congress
who are making use of the postpone-
ment of the elections as a lever to
undermine the prestige of Govern-
ment and of the Congress. Therefore,
I would request the hon. Minister* to
make a categorical statement tHat we
are going to have the elections at least
by the end of this year.

Shri A. C. Guha (West Bengal): I
would like to invite the attention of
the hon. Minister to one particular
fact connected with the electoral rolls.
These rolls are open to scrutiny and
revision; but there have been many
complaints from all the States that
proper facilities are not given to the
persons who come to_see the roils and
to suggest revisions. Even the educated
and politically-conscious people of the
towns feel these difficulties, and I do
not know how much more will be tha
difficulty experienced by people of the
villages. I would request Government
and the hon. Minister to see that all
the necessary facilities are given to
the people to serutinise aud revise the
electoral rolls.
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(English tfahslation of the above
speech)

Shrimati Uma Nehru (Uttar Pra-
desh): I will not speak too g.uch on
the language question. I am speaking
in Hindi and am a resident of U.P.
But, I want to state it clearly that the
form which has been preseated by
Shri Anthony and the situation as
described by him is just the same as
we are experiencing it. This is not the
thing that I am not acquainted with
Hindi. I am very well acquainted. with
literary Hindi and am guite familiar
with the words ‘Kintu’, ‘Parantu’,
‘Visnaya’ etc. But when we accepted
Hindi as our national language we
meant it to be a language of the
masses. We have to speak Hindi in
such a manner that if . we gc ‘o
Bombay or Madras we should be able
to talk in a form whickr is under-
standable by those people. howscever
incorrect it might be. But when we
have to write any articie or prepare
any draft, we should usc literary
Hindi. Therefore, there are two forms
of Hindi and not only of Hindi but
Urdu, English or any other language
has two forms—one is literary aad the
other is meant for the masses. There-
fore, I hope that in future it will be
taken into consideration that the forms
are printed in such a language that
they are easily understandable even
by the most uneducated person. The
language used should not be such that
we may have to consult dictionary to
understand it. Therefore, I submit,
that it should be considered. I know
that the languages spoken in l4adras,
like Tamil, Telugu and Kannada con-
tain many Sanskrit words. I have
lived there. When these people come
to U.P. for learning our language, their
daughters learn Hindi so well that
they speak it fluently and correctly.
But the difference is that the type of
Hindi which we speak, is our language
while they begin to speak Hindi of
the books. I want that we should learn
Sanskrit as well. But the common
man cannot understand that language
in which words of Sanskrit. Kannada
or Urdu have been used. Therefore, I
want that the language should be
easily understandable.

Then, there is another subject on
which it is essential for me to speak.
It is about electoral rolls. I have seen
the electoral rolls but unfortunately
there are no names of our womenfolk.
There are the names of their husbands
or fathers but not of their own. I have
been thinking it over for a long time
and I have come to the conclusion. as
has been said by my sister Renuka
Ray, that a time will certainly come
when our women will get their own
names registered, they will simply
remain Renuka and the names of their
husbands and fathers will not be
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appended. There was a time when
women used to be addressed by their
own names and not by the names of
their husbands. The names of the
women in the past were not associated
in any way with the names of their
husbands. They had their own in-
dividuality. But I want, as has been
said by one of my friends from that
side, that we should also include those
women who have been mentioned by
the names of their husbands or fathers.
1 think we have to bring about a com-
promise between the two things. The
reason is that if we do not do like that
a large number of women in India
will be deprived of their right to vote.
This is_ our first step and we will
proceed gradually. Unfortunately, at
present women have to obey the orders
of men. There are no arrangements
for the education of our womenfolk. I
want that they should vote and some
such compromise "should be brought
about so that both the things may be
achieved. Therefore, I want that all
women should come forward as voters
and should elect both men and women
by their votes.

I do not want to say anything mare
except that electoral rolls should be
properly prepared and the language
used therein should not be such that
we may not be able to understand it.
Moreover we should find out a way to
enumerate women and should see that
they continue to remain voters.

The House .then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Before the
House commences its business I might
inform the House that I have received
a request from a number of hon. Mem-
bers to allow two hours for the dis-
cussion of Demand No. 98 (Capital
Outlay on Industrial Development)
either this afternoon or tomorrow, so
that the House can discuss the cut
motions regarding the Government
housing factory. Hon. Members will
take this into account and limit their
speeches.

Shri Satish Chandra (Utter Pradesh):
This subject of the housing factory
has been discussed so many times and
at such length that it may not be
proper to allot two hours for its dis-
cussion during the brief period allotted
for the supplementary demands.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I had a talk with Mr. Kamath
and other hon, Members who bave
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given cut motions on this subject an
it has been agreed that not mgre thag
one hour will be set apart for it.
Mr. Satish Chandra is perfectly right
that we should not take more than one
hour for this purpose.

Shri Sidhva: It is not correct to sa
that the subject has been discusseg
threadbare. Even today there was a
question on the subject at the fag end
of the question hour and supplementary
questions could not be put. There are
many reports about the condition of
the factory. We know that a Com-
mittee has been appointed. The re-
quisition you have received is correct.
We must have two hours to discuss
the subject tomorrow from 2-30 to
4-30 P.M.

Shri Goenka (Madras): I think you
ought to give two hours for the dis-
cussion of this housing factory....

. Mr. Deputy-Speaker: Whatever time
is given for it is taken away from the
discussion of the rest of the demands.

Shri Goenka: About 70 or 80 lakhs
of tl%e taxpayer’s money has been
spent...

Mr. Deputy-Speaker: 92 lakhs.

Shri Goenka: We can go into the
details later. Apart from that......

Mr. Deputy-Speaker: It has been
f\gr.eted that one hour will be allotted
o it.

Shri Goenka: It will not do: you
cannot do justice to the subject.

Mr. Deputy-Speaker: Let us proceed
and see if in the meantime any agree-
ment will be arrived at.

Shri Ghule (Madhya Bharat): Much
has been said about the names of
women included in the electoral lists
and whether the right to vote to women
should be given when their names are
there or whether rights should be
given only when they are entered as
wives or daughters of somebody. Much
has been said about the economy
which is being exercised in preparing
these electoral lists. My hon. friend
shri Bharati has rightly pointed out
the disproportionateness-which is seen
in the expenses incurred by the various
States in preparing the lists, But what
I want to point out to the hon. Minister
concerned is the incompleteness of the
lists which have already been pre-
pared. So many names have been ex-
cluded from the lists that I am very
doubtful as to what percentage of the
adult population which ought to have
been included in the lists has been
included.
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The other point I want to draw
attention to is this. Where the resi-
dents were not theré in their houses
you would find such entries like

P .”
“ERYTET T GO T E, TATCHT gHIAg

[filled with coal, shop of goldsmith].
Such entries are to be found in my
part. It seems from this that there
was no supervision, no proofreading,
no man to see what lists were
given to the press and what was
printed. It might be said that the lists
have already been prepared. sufficient
time was given to lodge objections or
claims and nothing could be done now.
What I want to point out is that if we
are going before the country with this
material, putting this sampie of our
efficiency before the country. how are
we going to create confidence in the
masses and work our democracy or
conduct our elections. This is the first
list and it will be the basis of other
lists which will be prepared sub-
sequently for further eleetions. If this
list is so incomplete and inefliciently
prepared I do not see how we are
going to manage affairs in the coming
elections. 1f proper steps are taken I
think it would be possible for us to
conduct the elections properiy. The
time for objections and ciaims was
enhanced and sufficient time was
given in view of the postponement of
the elections. In view of the post-
ponement of the elections and thre
seven or eight months we have had it
should have been possible for the
authorities to make the lists complete
but from facts as they are it seems
that there was nobody to control the
affairs, tha! there was nebody to lgok
after the lists and that they had been
entrusted to persons who did mnot
realise what great responsibilitic
vested in them. That is why I want
to bring this fact to the notice of the
hon. Minister.

Shri Satish Chandra: 1 agree with

the other hon. Members that the elec-
toral rolls as have been prepared are
very defective and full of inaccuracies.
It is almost impossible for the average
voter to get the entries corrected.
a small percentage of entries were in-
correct it would have been possible
for the voters to apply on the pres-
cribed forms, to go to the electoral
offices and get the entries corrected.
But when 95 per cent. of the entries
be wrong, due to careless and hasty
preparation of the rolls, it is difficult
to correct them by ordinary process.
Full names of persons do not appear—
generally half the names are entered;
even if the name be correct the house
number may be wrong, or if the house
number is correct, then the father’s
name is wrong......

Shri Gadgil: All sorts of permuta-
tions.

Shri Satish Chandra: A son may be
shown as the wife of the father! I am
speaking from personal experience
about my city that these are very
common mistakes that occur in the

elactoral roils. T do not know if Any ...
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care has been exercised in the pre-
paration of these rolls. When the elec-
tions were put off for a year it should
have 'been possible for Government to
get the rolls scrutinsed from door to
door instead of asking voters to file

. a very large number of claims or objec-

tions. I agree with the friends who
have preceded me that the prescribed
forms of application for correction and
inclusion of entries are too large, com-.
plicated and technical. The size of the
form is double-foolscap. The voter has
to fiil the qualifying date, the quali-
{ying period and several other such
entries. These are entries which could
have been very well printed. For in-
stance, the entry relating to the quali-
fying date is common to all the voters "
all over the country and could have
been printed. There are many com-
plicated entries which it is impossible
for the average voter to fill in.

Shri Frank Anihony: What
the language?
Shri Satish Chandra: As far ac the
age is concerncd, I entirely dis-
agree with my friend, Mr. Frank
Anthony. If namavali and nirvachan
are words to which he objects, I think
he objects to the Hindi language being
the national language of this country,
he objects to the provisions of the
Constitution. If from nam he cannot
even by ccmmensense—even if he does
not know Hindi—deduce the word
namaveli......... )

The Deputy Minister of Feod and
Agriculture (Shri Thirumala Rao:)
But nam has two connotations: one
is name and the other is namam.

Shri  Satish Chandra: I think
Mr. Frank Anthony has not even a
remote  idea of namam. Nirvachan
again is such a common word that I
was astonished when a revered leader
from Utlar Pradesh whom I respect
s0 much, Shrimati Uma Nehru, got up
and remarked that the Janguage used
is not the language of the common
man. _Sir, she has been brought up in
the Persian atmosphere, with the
Persian language more or less as her
mother tongue. I think she will not
disclaim me. She is a Persian scholar:
herself. But, if she says that Nirvechan
and namavali are words which are not
commonly understood by the politically-
conscious common man in India today.
I really wonder if she in her old age
has lost contact with the masses.

about

T g fe gt
qrrra qteg & faw w0
ﬁ“&% ﬁw%«’ﬂ*ﬂ'i
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Y & W gEw TS gWE, N
fova W g, 1 GO W w9,
a1 el @, a0 oA
fark W geE @R 3@ ¥ faed
off orfeai § ¥ §X AR GHH TS |

Shrimati Uma Nehru: Sir, 1 would
no[i have stood up, but I had to stand
up as some reference has been made
about me. There is no doubt about it
that I am older than him. But, with
reference to nNamavali etc. which was

- discussed here, I submitted that words
should be such as may be easily
understood by  Assamese, Sikhs,
Punjabis, Parsis and Christians. All
the communities inhabiting our coun-
try should be able to understand them.
Therefore, 1 had suggested that the
words to be used should be gunple
and of chaste Hindi. If he is in favour
of .simple and chaste Hindi, I have
nothing to say.] )

Shri Satish Chandra: I do not think
there is a more commonly used Hindi
equivalent for election. She might like
to call it intakhab, or Mr. Frank
Anthony might like to use the word
election. But many more persons 1in
the country might like to put nir-
vachan. 1 am quite sure that the word
nirvachan is understood in India by
a larger number of persons, I am not
referring to the Hindi-speaking areas
only. Even taking the country as a
whole, taking the South, taking Bengal
or Maharashtra, Assam or Orissa and
considering the language of those
areas also, I would say that the word
nivachan is more common.

Shri Sidhva: No, chunav Is more
common.

Shri Satish Chandra: As I have said
already, I have great respect for Shri-
mati Uma Nehru, but I submit that
in this matter her approach and her
appreciation of the problem is not
quite correct.

Shri Hussain Imam: Have these
forms been printed in Hindi through-
out India or in local languages for the
various regions?

Shri Satish Chandra: Well, my name
dtself was entered wrongly in the
electoral rolls and I filled in an English
form in order to get it corrected in
the electoral rolls. So there are English
forms available for the wuse of
Mr. Frank Anthony and therefore the
question of lapguage should not have
been raised by him at all.

Pandit Kunzrn (Uttar Pradesh): I

should like to say a few words in
mrmnnwt Al rhat arae onid hy the hon
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Member, Shrimati Uma Nehru, I should
not have said anything at all but for
the remarks made by the last speaker,
I think that the complaint made by the
hon. Member, Mr. Frank Anthony......

Shri J. R. Kapoor: On a point of
order, Sir, and of personal privilege,
I was prevented from discussing this
question absolutely and I had thought
that no other Member would be allowed
to discuss it.

Mr. Deputy-Speaker: The hon. Mem-
ber wanted to refer to various articles
}odgay that this is the language of
ndia.

Pandjt Kunzru: I think the com-
plaint made by ‘the hon. Member
Shri Frank Anthony, about the langu-
age of the electoral forms is justified.
I do not think that I am wholly
ignorant of Hindi, yet I agree with
Shrimati Uma Nehru that the langu-
age could easily have been such as to
be understood by the masses. If Hindi
has been adopted as the official langu-
age of India it is not because Sanskrit
words can be understood by people in
Bombay or Madras or Bengal but
because it is the language of millions
of people in Northern India.

Shri Rajagopalachari: In Northern
India? In all India.

Pandit Kunzru: Well, it is not the
language of the masses all over India.
It is the language of the masses in
U. P, in Bihar, in a good portion of
the Punjab, in Rajputana, and in part
of Madhya Pradesh, but surely it is
not the language of the masses either
in Orissa or in Assam or in Bombay or
in Madras. And but for the fact that
millions of people in the States men-
tioned by me earlier speak this lahgu-
age. Hindi would have had no claim
to be chosen as the official language of
India. We ghould bear this in mind.
We should realise that electoral roll
forms are not a literary production.
They are something that should be
popularly understood. People who
write books in Hindi or Urdu or
English have the right to resort to the
literary form of the language that they
use, but in a matter like that which we
are discussing I think it is desirable
to make the language as easy as possi-
ble. Our preferences for literary ex-
pressions ought not to prevent us from
realising that what we may regard as
8 very dg.y_rablp form of Hindi may not
be easily intelligible to others. I think
therefore that évem now it is not tgg
late for Government to make every
effort to change the language of the
Hindi forms so that they may be more
easily understood by men of all classes.

st www wWet 0 dew g
S AT A F A §oF
¥aw OgF T gaedl W s
forgr o ot ferrr< e v fear mar ¢
. T I HTHSE HAT AT ) oW T Wt
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aF 43 wwr §, WL W&
framee ¥ fr UF I WX
=@ § W en &
W &9 & for ik 99 Ay §
St ot Arifer &, a7 A % awAT R
sk forg @1 f5 afen  warfaE
Famr il @ GwfaEA § WA
oF @t st @@ Fv ¢ o T &

¥

framdag A ga T § T N
TG TAT AT 1A | q|r w4y
g 7 @ a% § gEwdy § Ard st
it ofcfeafs g qew T, WE
FIW S gAR FWS GEIF GO AR
o & @ av wgreAr A FT AT
§, SRR AN offerfa # awar
AT garfeEl ¥ 9@ § a7 Ad w
g, wfer AN qEfas sfHFR
] afg, ar o wggw e
A ferml &Y 9@ ¥ AT fFe a3
TofaF &1 & @9 frar §kaw
# e afa § & wm femr
9w ¥ o ag g fF o fawm
# g o fa=w gu fr et A
Nt F wify warfas wF qfaER
Fi N fauw & wag ®
or fram g 9%, @Y to g w9 5
@ W AV § AN g TR
O (Electoral Rolls) s« @ @
A Y TFR A WG ¥ W A
T SqF @A afed fF owE W

N oy w9 W Fdfqw 7 qIw,

333 P.S.D.
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WH IR IR IR D> G I
F LY AR FA F @EwAr A
&, 3w sER W 78 FT@ af@
fo ag agd AT W F afeF &
df@ g I g9 Ag W R
& W awmfe A T &, 9w 7
@A W e § o
W AWM aR #X Q@ § froamn
o &1 A @A arfgx ar ofw w
a1 QT Tifed ar fear w1 A QAT
wifgd | JgT 97 & wwwd § A0 T
Fag 9v@ § 5 swelt &1 W
il g T @ A F AT W
oF  wEar &t g, AW ¥ eufee
T § 1| F Y qRd W A AR
§ v faom & afag warfaws
fa & € i of ared 9w Afaw
q, AR A X LAY AfNT G AN

TR N W e F deT
IE@ &, TN W fod yo AW
e ST TMAe Y @ aXg ¥ wifew
w1 T 6 8 § araws qadifear
& 9, WRE ag gh e Gl
o ¥fag TER Y @wa @, o\
saey gy anfed forw & F W el
HoAT AR ] ¥ dfm T W1 ¥R
w18 Ffaw wy § F afgq i
f foral & s FQ@ & for W a=E
# wafear Tg o, AR TER
ot Ffeal o o g w
sit arfat o 9 H @R E, ITHF AR
giram, @ 9 fovw fod I

& gawd g 5 Sy A a2y o
o 2T e ToedE o1 fes a
g T afegr guiard { o7 dwwR
(Minister of Law) & ©s s&
firar 41 frE FT IR TATT I FL
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[ vt o el ]
¥ o ae fea fe B wod W W
“HATATH TG AT AT FF oo
& g argh FF o T A @ AR HT
Sgw forgt ¥ af FT TEEE @
Wi #t @ A T AR TR
flog Sfirm 7 AT R | TEAAE BT
wifew o f @ N w0 Tled
i forr s ot &Y &%, ferl & W
e # e 99 | e a% & gEmr
g o Frawsl #Y o T & g
gt &1 w1 9rgeRw (population)
2, Sl SEEAT § S H TER 99T
wfs o il & 9 g @R g
T @ gern el aw ¥
dfqg & o | ag @ w0 A
R AR A g S wER
ofy sardar § fr o faar § 9w =
ar YR @ F fod sawE Say
X WX 78 3@ A9E & 97 3 A
LisEriid

AT T FIET W WIS W G
€ o 9T o Wi e i
I Ag® Al swe fER W
fird &, AR Wi wftw Wz St A W,
NE o A F AR w1 gAhT
o0 | R g o W o €
7g s Tow (Election) grm, ag
fa% ga ey aw & difew T grm,
R afes d@r TR W F w9
N § B A 5w swa F s
REAR T AF § g o der it
AT H FEE Y TR AT T 5
gt X frafew @ a1 S 8
gemr w6l | AeTEfe g O
ot T § fR oA T Ae g -
o oY Wepa o3 § AT N weww A
o § ag Wi wad § % aas ow agg
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® FgA § gl 9 A oo
* WA § 9§ AmTafe FEY § | 9 aw
AT HT ATEF §, W @ A K
@O T E, W oWy A ¥
wat A E, ag7 a=or § | F AR OF
IR AWAT BT FEI K @A@Y
ST AT FE AT 3 dug F HEA &
WY g FE fF A fagw 7 @
] Ay =y anfen maifesw faar
I T W FET AT G FT AT
mAdz 57 & § 9N fog sam
& &% TN T @ N T0MEF | ;T
9 W 99 diF 78 oy H alkay &
E A ag wvw W §dr Az A A
STed &1 9997 faear wifed w1 99
¥ fod qHIC T NEE WA FTAT

1fgd

[English translation of the above
speech]

Shrimati Kamala Chaudhri (Uttar
Pradesh): I am not going to deliver
any speech. I only wish to divert the
attention of the hon. Members of
Parliament to the right to vote as
provided in our Constitution. As far
as I can understand, no specific quali-
fications have been laid down in the
Constitution for becoming a voter,
except that he or she should have
attained a particular age. Every
citizen—man or woman—who has
attained that particylar age is entitled
to vote. Suckr a system is known as
adult franchise. The introduction of
adult franchise is an important step
and I think it is the greatest high-
light of the Constitution itself. In a
country like ours where there are
still a large number of illiterate men
and women, provision of adult fran-
chise in the Fundamental Rights of the
Constitution is indeed a novel act. The
Constitution does not even make it
obligatory for thre voter that they must
know to sign their names. What is the
reason? I think that the condition of
women prevailing in our country led
to the appearance of many social re-
formers among whom Mahatma Gandhi
was prominent. He understood the
situation of the country and felt that
social, economic and moral rights
should be given to women who had
been confined within the four walls of
their homes for centuries past. He
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did not only get the women out cf
their hames and put them in the
political field, but also got for them a
proper place in the society. Conse-
%\;ently, we had to recognise in the

nstitution that like men women were
also entitled to cast their votes. Now,
when our Constitution provides tor
such a right being given to women, it
is high time that the Government should
see to it that no woman is deprived
of her right to vote. It becomes all tl:e
more imperative in view of the fact
that the elections are near at hand
and the electoral rolls are already
being prepared. The Government
should make it a point that a woman
should not be deprived of her right
to vote even if she may be shut up
behind the veil or she may not have
the liberty of coming out of the lrome.
Now coming to the electoral rolls, we
find that there are certain points which
are being considered by us, such as,
whether or not it should contain the
name of the woman concerned or the
name of her husband or father. I am
of the opinion that the electoral rolls
should contain the name of the woman
concerned. The name has its own
significance and it also reveals one’s
individuality. I do not wish any
woman to be deprived of her right or
of the importance of her name
especially under the present circum-
stances, when adult franchise has
already been introduced under the
Constitution.

It is imperative that the Govern-
ment should make some considerations
in this direction and should get neces-
sary modifications done. I would like
all possible arrangements to be made
so that no woman is deprived of her
right to cast her vote. The Govern-
ment in this connection should have
already appointed some committees to
work among women and should have
spent some money on threm and tous
the correct names and addresses of
such women as are confined within
the four walls of their homes should
have been recorded. The hon. Mem-
bers may be aware that while refer-
ing to Rajasthan the hon. Shrimati
Durgabai lrad put a question to the
hon. Minister of Law to which he had
jokingly replied that someone would
call herself ‘Anarvali’. How would she
be known then? I would like to sub-
mit that it is not becoming on the
part of the Ministers of this Govern-
ment to subject women to such
ridicules. Further, it does not also
seem proper for them. The Govern-
ment should try their best to make it
possible that women may cast their
votes in large numbers. As far as I
understand. and as far as the experts
on this subject think, fifty per cent.
of the total votes will be of women. I
do never wish that these fifty per
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cent. voters may in any way be de-
prived of their right to cast their votes.
It is my submission to the bon.
Minister of Law that he should pay
early attention to this important issue
and have necessary arrangements
made. It is not merely a matter that
can easily be laughed away.

As far as the language of the forms
is concerned, I entirely agree with
Shri Satish Chandra, who Ias just
expressed his ideas on this subject and
with Shrimati Uma Nehru. The co
elections will not be confined to Uttar
Pradesh only. Most of the provinces
of our country have their language
based on Sanskrit. It is true that tbe
word Nirvachan is understood in India
by a large number of persons and the
word Intakhab by a comparatively
smaller number. Take the case cf
Namavali. Everybody knows what is
meant by nam. Sanskrit knowing
persons as well as those who do not
know Sanskrit understand that the
word Avuli means a group. So they
can easily make out that Namavali is
a collection of names. So far as the
language is concerned, I have no objec-
tion to the present language of the
electoral forms which, I suppose, is
quite good. I would once again request
the hon. Members of Parliament that
it is our duty as also of the Govern-
ment to safeguard the women’s right
to vote on the basis of adult franchise
as laid down in the Constitution. It
must be safeguarded at any cost. In
this country, fifty per cent. voters are
women. These women voters should,
therefore, get ample opportunity to
cast their votes and every possible
taken to fulfil this
object.

Shri Gadgil: There lras been a very
interesting discussion in which three
lady Members and' twice as many male
Members have participated. It is very
difficult for me to answer each oné of
the points raised by hon. Members in
detail. but I shall try my best to do
as much justice as I can.

The first point raised by my hon.
friend Mr. Frank Anthony was abcut
delay.

Shri Frank Anthony: On a point of
explanation, Sir. I did not say any-
thing about delay.

Shri Gadgil: The House is aware

alifying date was extended
e quresx’x'l?g that the date for

with the that
entertaining applications as regards
claims and objections had to be

extended.
Shri Frank Anthony: I said nothing
about it. )
Mr. Deputy-Speaker: Others said
anyhow.
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Shri Gadgil: That is how I under-
stood him. Then my hen. friend raised
the question about the language and
in particular about the forms and the
language used in them. He tried his
best to show that the language was
one which could not be easily under-
stood by people at large. On this
point, the Government of India are
bound down by the provisions in the
Constitution. This form is not some-
thing which occurs every day in the
life of a person. If there is something
which requires the use of a technical
phrase and if there are not in existence
suitable words to express the proper
sense in the Hindi language as it is
today, then there is a_ direction in
article 351 of the Constitution which
says:

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop it
so that it may serve as a medium
of expression for all the elements
of the composite culture of India
and to secure its enrichment by
assimilating without interfering
with its genius, the fcrms, style
and expressions in Hindustani and
in the other languages of India
specified in the- Eighth Schedule,
and by drawing, wherever neces:
sary or desirable, for its voca-
bulary, primarily on Sanskrit ag_d
secondarily on other languages

3 pM.

My hon. friend himself stated that
words like Dava and ‘column’ have
been used. That clearly shows that
the form is the result of a composite
culture, Words from all the languages
find a place. The difficulty of Hindi
should at any rate not present itself
tc my hon. friend Mr. Anthony who
hails from Jubbulpore and, as he him-
self said, had argued cases in Hindus-
tani. The difficulty should have been
felt by men coming from the South
and from an interjection which I heard
they understood words like nirvachan
and namavali very well.

Shri Hussain Imam: Their forms are
not in Hindi; they are in Tamil and
Telugu.

Shri Gadgil: But no Tamil or Telugu
Member has protested against it. So
I take them as all right.

In this—may I say battle of tongues
—two speeches were delivered here,
one by Mrs. Nehru and another by
Dr. Kunzru. I generally agree with
their main argument. But in such
matters you cannot use the language
of the masses. If you were to lay it
down that a judge must use language
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which must be understood by the man
in the street there would be no proper
judgments at all. Such words like
‘equity’ and ‘res judicata’ will perforce
have to find a place there. So far as
the main argument of both the speak-
ers is concerned, I agree that in de-
veloping our national language, namely
Hindi, all these factors must be taken
into consideration. Nobody has made
a claim on behalf of Hindi that it is
a perfect language. But the develop-
ment of a language largely depends
upon the life of the community and
the experience gathered and accumu-
lated by it from time to time.

I do not know why some people ob-
ject to Hindi, particulary when some
Sanskrit words are used. In fact, I
had half a mind to start speaking in
Sanskrit; but the difficulty would have
bzen that probably I myself would not
have been able to understand it. There-
fore, I thought I should use the langu-
age which has been provided by the
Constitution at least for the next fif-
teen years during which time the
language (Hindi) which has been re-
cognised would have so much advanced
that everyone of us would be able to
express ourselves satisfactorily in it.

Another point which was made by
one of the speakers was about the en-
rolment of women. This problem seems
to be peculiar to some of the North
Indian provinces. So far as Bombay
is concerned, and I understand, even so
far as provinces down south are con-
cerned, no woman feels ashamed or
embarrassed to give her name. The em-
barrassment only comes when the hus-
band’s name has to be given. I am
speaking from experience. If the elee-
toral roll is to be prepared properly,
and if every adult member, whether
male or female has to be brought on
the roll, there should be some certain-
ty as to the identity of the person to
be established before the Election O)fi-
cer when that particular person goes
to vote. Suppose the name is mere
X and somebody goes and says: ‘I
am the wife of X', who is to ascertain
it? Any number will go and say that
they are the wives of X. If you want
to make any provision, the most im-
portant thing that is expected is cer-
tainty: if a thing means this, it must
mean this everywhere.

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): If some man
goes and says that he is the husband
of so and so?

Shri Gadgll: That will be still worse.
I agree with the lady Members that
the object of the Constitution is that
every adult must have a vote and must
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be duly registered. Of course Govern-
ment is doing its best. But our ex-
perience is that in all matters of social
progress prejudice dies very hard and
there are some peeple who think it to
be a high watermark of scholarship and
statesmanship to nurse that prejudice.
That is a position which has to be met
fairly and squarely. If in spite of every
effort we are not able to bring ten per
cent. or 15 per cent. of the women
voters on the list, this is not a matter
for which we must feel so sorry. After
all we have taken a big step. From
15 per cent of the population, franchise
has been extended to 60, or at least 50
per cent. of the population. There are
of course some people who are terribly
afraid of the consequences of an elec-
tion based on adult franchise. So,
even if the number is less, it is not a

" matter of sorrow. All the same, I can
assure the House that every effort will
be made to bring on the electoral roll,
the name of every woman. But as I
said, there must be certainty—the elec-
tor must be identified. )

Shrimati Durgabai (Madras): Why
do you want to decrease the number of
woman voters? .

Shri Gadgil: I hope I have not dis-
turbed the hornet’s nest.

Now, Sir, my hon. friend Mr. Sidhva
has very cleverly raised an issue on
behalf of the All-India Cantonments
Association, He referred to article 82.
It is not relevant at all. People in the
Cantonments are included in the States.
But his anxiety seems to be that the
voters in the cantonment. area should
get special representation. Now sec-
tarian or special representation is
against all democratic principles. If
an exception has been made in the case
of the Anglo-Indian community or in
favour of the Scheduled Tribes for a
period of ten years, it had got to be
done. But you cannot extend the ex-
ception so as to make it a complete
rule. If Mr. Sidhva can be elected by
a general constituency, there is no
reason why there should be a special
constituency for the cantonment areas.
Theén we might as well have to agree
to the merchants having special repre-
sentation, and women having separate
representation. .

Shrimati Duargabai: We never asked
for any separate representation.

Shri Gadgil: I am only trying t
show the absurdity of I\SI’Ir. ryéidghvu’%
argument. That way the whole Con-
stitution will be disintegrated and it
will be anything but democracy.

Shri Sidhva: The hon. Minister has
not understood my point,
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Shri Gadgil: I have
understood it.

completely

A point was made about the expegdi—
ture involved in preparing and publish-
ing these electoral rolls. 1 may inform
the House that this matter was
thoroughly gone into by the Standidg
Finance Committee and the Committee
decided that there should be further
serutiny into this. The House has cer-
tainly to bear in mind that this is a
huge experiment in a country having
more than 30 crores of population with
about 17 crores having franchise.
Imagine the work that will be necessary
to print and publish these electoral
rolls and supplying them to the candi-
dates. I do not know whether there
will be enough presses in this country
to meet the demand—apart from the
scarcity of paper. All the same, I
assure the hon. House that every effort
will be made in that direction.

Another point was made that the
elections have:- been postponed from
time to time and some definite and
categorical assurance was demanded.
All I can say is that at the beginning
of this session the President in his
speech has clearly stated that the elec-
tion will take place towards Novem-
ber—December of 1951. Nothing has
happened up till now to modify that
statement. More than that it is nof
possible for me to say.

One of the speakers said that the
electoral roll contained 98 per cent. of
irregularities and only two per cent.
was in order. I honestly feel the posi-
tion is the other way about. There
might be a margin of error, say, five or
at the most ten per cent. But when
things are undertaken on a huge
scale......

Shri Satish Chandra: May I request
that the electoral roils at Barei
might be examined by the hon. Minister.
He will then know the actual position.

Shri Gadgil: Because he comes from
Bareilly he seems to think that obvious-
ly things are not done properly! But
Bareilly is not India. The other alter-
native is we try to see that there is
not a single mistake in every single con~
stituency throughout the country. But
I think we will not be able to have
that perfection at all. Not even in the
most advanced countries has the elec-
toral roll been so complete. If on every
day somebody attains majority and if
the name has to be brought on the
roll it will be an absurdity and there
will be no election. Let us be practical
men and try to be as perfect as possi-’
ble. If we become completely perfect
we become gods and not human beings!|

Subject to that we are doing our
best, and whatever criticism has beem
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[Shri Gadgill
directed in this House, all that will be
forwarded to the Election Commission.

Shri Frank Anthony: There is one
main point. What about the shortage
or non-availability of objection forms?
They are not being supplied. That was
my main objection.

Shri Gadgil: Well, this will be
brought to the notice of the appropriate
authorities.

Mr. Deputy-Speaker: I shall now
first put the cut motion to the vote of
the House.

The question is:

«“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 15,53,000 in respect
of ‘Ministry of Law' be reduced
by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
“That a supplementary sum not
exceeding Rs. 15,53,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in
respect of ‘Ministry of Law'.”

The motion was adopted.

DeMaND No. 15—MINISTRY OF AGRICUL-
TURE

Shri T. N. Singh (Uttar Pradesh): We
might take up Demand Nos. 15 and 51
together because both relate to Agri-
culture.

Shri Satish Chandra: Demand No. 15
relates to Sugar and to Locusts. It
has nothing in common with Demgnd
No. 51 which deals with the appoint-
ment of Food Commissioners. They
are entirely different subjects.

Mr. Deputy-Speaker: Then we will
proceed one after the other.

Motion is:

“That a supplementary sum not
exceeding Rs. 75,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1951, in res-
pect of ‘Ministry of Agriculture’.”

.There are a number of cut motions.
X would like to know who want to
move cut motions.

Shri Satish Chandra: Sir, I do not
want to move my cut motion. But I
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will like to get an opportunity to speak
on the demand under discussion.

Shri J. R. Kapoor: 1 am‘not"tormaﬂy
moving my cut motion.

Mr. Deputy-Speaker: It is out eof
order.

Shri Satish Chandra: The Demand
relates to the appointment of Sugar
Enquiry Committee and the target Com-
mittee on Sugar. For about two years
now, the sugar muddle has been going
on and yet, there are hardly any signs
of improvement. Though every effort
has been made on behalf of Govern-
ment to encourage increased production,
the attempts so far made have not
proved successful. When it was decided
a few months ago to import one lakh
tons of sugar from foreign countries,
I believe the decision was taken after
mature consideration by Government.
I think the decision was taken when
Government felt that there was no other
way out to meet the acute crisis prevail-
ing in the country. During those un-
fortunate days when we were facing
acute currency shortage and were not in
a position to spend much out of our
limited foreign exchange resources, I
wished that Government could explore
the possibility of increasing Sugar pro-
duction through village industry in our
own country. Sugar is being manufac-
tured in India from ancient times.
When no other country in the world
knew how to manufacture sugar, how
to produce it, it was being exported
from India. It was being manufactured
by an indigenous process in our villages
and towns. But Government neglected
this village industry with the help of
which the sugar shortage might have
been relieved to a large extent. Its
production has been gradually declining
since the setting up of large-scale
vacuum-pan sugar factories.

In this connection I wish to quote
the figures of production of khandsari
sugar during the last few years.
1932-33, according to the Report of the
Indian Tariff Board on the Continuance
of Protection to the Sugar Industry,
Volume I, published in 1950, India pro-
duced 2,75,000 tons of khandsari sugar.
In the year 1933-34, after the protection
was granted to large-scale factories,
the production came down to two lakh
tons. In 1942-43 it further came down
to 1,985,870 tons; in the succeeding year
to 1,37,330 tons; in 1944-45 to 1,14,700
tons; in 1945-46 to 1,06,800 tons. In
1946-47 it was 94,000 tons and in 1947-48
it was 75,000 tons. So from 1932-33 to
1947-48, the latest year about which
figures are available, the production of
khandsari sugar has come down from
2,75,000 tons to 75,000 tons. Two lakh
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tons of production has been lost. The
Tariff Board has recommended in its
report that in-order to solve the short-
age of sugar, this industry needs every
.encouragement and with that end in
view, they have recommended that
“khandsari sugar should be exempted
4rom payment of excise duty and that
such technical assistance as is neces-
sary should bz given to encourage its
production in efficient units and on
-economic lines’.

The same report at another place says
that encouragement should be given
to this village industry which holds
.a position somewhat analogous to the
hand-loom weaving industry. Now, in
the light of these recommendations and
considering the shortage that we are
facing today, I will like to examine
what Government have done during the
last few years to seek a solution of our
sugar problem, by giving encourage-
ment to this industry, where production
has gone down by two lakh toms.
According to the Sugar and Gur Con-
trol Order, 1950 ‘sugar’ is defined as
any form of sugar which contains more
than 90 per cent. of sucrose including
Khandsari sugar. In the definition_of
“Gur' are included Rab, jaggery and Gur
etc. In certain parts of the country,
especially in Rajasthan, Gujerat and
Saurashtra and certain parts of U. P.
khandsari sugar is definitely preferred
even today to crystal sugar, and the
consumer has always been willing to
pay a higher price for it. However, in
recent times the ceiling price fixed by
Government for Khandsari Sugar is
based not so much on the cost of produc-
tion as on the whims and fancies of
certain officers who may be dealing
with Khandsari sugar.

I would quote again from the repprt
of the Indian Tariff Board. According
to the calculations of Indian Tariff
Board, when the sugar cane price was
Re. 0-14-9 per maund, the manufactur-
ing cost of Khandsari sugar came to
Rs. 18-2-3. From the figures given at
.another place in the same report on
page 135, it can be seen that when the
.cost of cane was Rs. 0-14-6 in 1945-46,
the cost of production for crystal sugar
in large-scale vacuum-pan factories
_came to Rs. 16-4-0. So with almost the
same cane price, the ex-factory price
«af crystal sugar as calculated by the
Indian Tariff Board came to Rs. 18-4-0
per maund, which includes ten per cent.
rofit also, as against Rs. 18-2-3 for
handsari sugar without profit. If a
‘ten per cent. margin is made for profit,
4t will come to about Rs. 20 as against
the crystal price of Rs. 16-4-0. The
price of Khandsari sugar according to
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the Tariff Board’s calculations was
therefore 25 per cent. higher than crys-
tal sugar. But let us now examine the
prices fixed by Government for the cur-
rent season. The cane price this year
has been fixed at Rs. 1-12-0 per maund.
The ex-factory price of crystal sugar
has been fixed at Rs. 30-8-0 per maund
for West U. P. factories and Rs. 32 per
maund for factories in East U. P. The
ceiling price for Khandsari sugar has
however been fixed at Rs. 29 per maund
only. At that price, it is impossible to
manufacture any Khandsari sugar.
When certain representatives of the
Khandsari industry represented their
genuine grievance to the hon. Minister
and his officials, they were told that
crystal sugar being a better product,
they could not expect a higher price for
Khandsari sugar as compared to the
crystal sugar. On the basis of this
argument, their comprehensive state-
ment and detailed calculations regard-
ing the cost of production were sum-
marily rejected. It is possible that
there may have been some exaggeration
or manipulation of s in calculating
the cost of production by the repre-
sentatives of the industry. But Gov-
ernment could surely have taken the
trouble of examining their figures in
the light of the recommendations and
calculations of an expert body like the
Indian Tariff Board, whose report was
submitted only last year to Government.

According to the Tariff Board’s
recommendation. the price of crystal
sugar should have been fixed at Rs.
24-12-0 per maund only for the year
1950-51, if the corresponding basic cane
price was accepted as Re 1-10-0 per
maund. Calculating on the basis of the
cane price now allowed by Government
in the current season, that is Rs. 1-12-0
per maund, the price of crystal sugar
should not have been fixed at more than
Rs. 26-0-0 according to the Indiam
Tariff Board’s recommendations. In-
stead of Rs. 26-0-0 as the ex-factory
price of the crystal, Government have
allowed Rs. 30-8-0 and Rs. 32 per maund
to factories in West and East U. P. res-
pectively. The manufacturing cost of
Khandsari sugar excluding the profit
margin would come at least t6 Rs. 38
or Rs. 37 per maund on the basis of the
Tarift Board's calculations. To this
cost must be added not only a margin of
profit for the manufacturer, but alse
all other incidental expenses up to the
consuming stage in order to fix a
reasonable ceiling price. The i
price for crystal sugar in U. P. is Ra.
34-6-0 per maund, which works out
to Re. 0-13-9 per seer in the State which
produces the largest quantity of sugar.
Apart from this, a free market has been
allowed side by side with controlled dis-
tribution for the sale of crystal sugar.
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The rate of the crystal sugar in the free
market fluctuates between Rs. 50/- to
Rs. 55/- per maund. All these conces-
sions have not been extended to small-
scale cottage industry for the products
of which the ceiling price of Rs. .29-_0-0
per maund has been fixed. It is im-
possible for this industry to survive
for long if the policy is not revised at
once. This industry is concentrated in
the Rohilkhand Division of Uttar Pra-
desh, and long before the advent of
vacuum-pan sugar factories, it was not
only supplying white sugar to the entire
country, but was also exporting some
of it to our neighbouring countries. As
‘a result of the present policy it is dying
out, and every honest man has been
turned into a dishonest man by force of
circumstances, by the intransigence of
the authorities to whom the matter has
been repeatedly represented both at the
official and the Ministerial level. They
have not appreciated the genuine hard-
ships of an useful small-scale industry.
The issue is very simple: whether we
want to encourage our village industries
or not; whether we want to encourage
our cottage and small-scale industries or
not; whether we believe only in large
scale production; whether we depend
on imports rather than give assistance
and encouragement to village industries
in order to augment production if that
is possible. I could quite appreciate the
arguments that were hurled back on
persons who made repeated and forceful
representations if we had no definite
ideology. But in view of our definite
stand about the development of cottage
industries, which we have been reiterat-
ing now and then, I fail to understand
the present attitude of the hon. Minister
and the officers concerned. According
to which economic principles is it_ex-
pected that the cost of production in a
cottage industry at a particular place
should be lower than the cost of pro-
duction in large scale units? That argu-
ment is not advanced when the question
of the handloom industry ever comes up
for discussion. Handloom cloth costs
more than the mill cloth. Government
knows that fact; everybody knows it;
but still encouragement is given to the
handloom industry. But, in this case,
the argument advanced on behalf of
Government is just the opposite. I
bave little doubt that if due encourage-
ment is given to the Khandsari sugar
industry, the production level could
again go up to 275,000 tons from the
recent low level of 75,000 tons, and there
would be no need to import one lakh
tons of sugar, no necessity to go with a
beggine bowl to far off countries and
to be dictated by those countries in res-
pect of prices, terms and conditions etec.
‘The encouragement to Khandsari indus-
try will not produce any adverse effect
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on the production of large-scale fac-
tories. The surplus cane, instead
being converted into gur is converted
into khandsari sugar in those areas in
which it is concentrated. I would like
to read a few sentences from a resolu-
tion of the Nasik Congress regarding
our basic policy:

“In all schemes for increasing
the production of wealth in the
country, it is essential that the vast
man-power in the villages should be
progressively utilised. Employment
should be given to the millions who
have no land to cultivate, or whose
holdings are so small as to
leave much time at their disposal
for other gainful employment. This.
should lead to the general adoption
of a policy of encouraging and orga-
nizing home industries...... The Con-
gress advises that khadi and other
home industries should be given
the benefit of scientific research in
the fullest measure. With improved
technique and co-ordination with
large-scale industries, the dis-
advantage of village industries in
respect of quality and prices as
compared with the products of
large-scale industry will greatly
diminish.”

I can also quote sentences from the
resolution of the AIC.C. held at
Ahmedabad recently. It is hardly
necessary to do so in view of our well-
known policy” in this matter. I think
there is something wrong at some point
which makes this difference between our
well-defined and well-considered basi¢:
policy, and its translation into actual
practice. I request Government to give
{)roper enccuragement to this indus-
ry.

The total collection of excise duty
at the rate of eight annas per cwt.
from khandsari sugar is two lakhs of
rupees out of 6,52,00,000 that is being
collected on account of sugar excise.
The sum of 6.50.00.000 3s rellected from
big fartories and only Rs. two lakhs
are collected from this industry. This
amount is collected from innumerable:
small units as against the bigger
collection from a few hundred large
sugar factories. There is no separate
account I believe, to determine how
much is spent in collecting the smaller
amount from the khandsari industry.
I hope the expenditure for the collec-
tion of entire sugar duty comes under
one head. Probably, the entire amount,
if not more, collected from khandsari
sugar is spent on collection. This sum-
of two lakhs of runees is collected
from hundreds and thousands of small
factories. I should like to ventilate omr
the floor of this House that this leads
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to corruption. Several complicated
forms an‘c.!lt long registers are expected
to be maintained by these small pro-
ducers. 'Their number runs into eight
or nine. I had them with me; I have
passed them on to the Minister of State
for Finance a few days back so that he
may see for himself those large com-
plicated forms of a technical nature
which are expected to be filled every
day, every week, by these small manu-
tacturers of khandsari sugar. They are
exactly the same forms and the same
registers as have to be filled in or
maintained by the large sugar fac-
tories. The Tariff Board recommended
* more than a year ago that khandsari
sugar should be exempted altogether
from the gayment of excise duty.

1 would only request Government to
look into these matters, to give due
consideration to them and then come to
some conclusions which may prove
beneficial to the industry, which may
keep the industry going,  and which
may also reduce the shortage of sugar
in the country to some extent.

Shri Jhunjhunwala (Bihar): Mr.
Satish Chandra has raised a very im-
portant point which, I am sorry to
say, Government have failed to -con-
sider and to adopt a particular policy.
Mr. Satish Chandra says that no im-
petus is being given to khandsari
sugar and that the production of
khandsari sugar has come down from
two lakh tons to...

Shri Satish Chandra: 2.75,000 tons.

Shri Jhunjhunwala: From 2,75.000
tons to 75,000 tons. One of the points
which he has urged, and which has
specially to be considered by the Agri-
culture Ministry is that it is only the
surplus sugar cane that is being con-
sumed by the khandsari manufacturers.

- I do not think that Mr. Satish Chandra
is right there. It is not only the sur-
plus cane. but cane which could other-
wise go to the mills that is being taken
away by the khandsari manufacturers,
and thereby, the total outturn of sugar
is reduced. If we manufacture sugar by
the khandsari process, the sucrose con-
g:;t 11:;1 ;:e sugtar cane being the same,

r cent. we shall i
per cent of sugar get only eight

Shri J. R. Kapoor: Five.

. Shri Jhunjhbunwala: At times, it
is five or six per cent. as my hon.
~friend Mr. Jaspat Roy Kapoor says. If
it is worked in an efficient way, it can
come yp to eight per cent while in the
mills you get eleven per cent. Now,
the policy of Government is vascillat-
ing, as to whether they want to pro-
duce khandsari sugar, or whether they
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want to produce crystal white sugar -
as is produced in the mills by Vacuum--
Pan system. I do not want to say
whether khandsari sugar should be
produced or not. It has got its own.
advantages; gur has got its own ad-
vantages. They say that there are
vitamins in gur and in khandsari sugar
which are not to be found in white
sugar. That is a different question.
The .point raised by my hon. friend
Shri Satish Chandra is that because of
the impetus not being given to the-
production of khandsari sugar, the pro-
duction of white sugar has gone down.
That I say is quite fallacious and
wrong. The production is less because of
the competition from the khandsari su-
gar manufacturers. Government should
therefore decide once and for all what
is it that we should produce, whether
khandsari sugar or more of white sugar.
If the cane crop is the same and if~
we concentrate our attention on pro-
ducing more of white sugar, then we
can give more sugar to the people.
But as I have already said, first of all”
we have to decide, Government has to-
decide what it is that we want to pro-
duce, what sort of sugar it is that we-
want to produce.

So far as the cost of production i$
concerned, my hon. friend has al-
ready said that the cost of production
of khandsari sugar is Rs. 20 while the-
cost for crystal white sugar is Rs. 16.
In addition, as I have said, the latter-
gives higher extraction. not less than
35‘to 40 per cent.

Shri Goenka: What is the percent-
age you gave?

Shri Jhunjhunwala: 35 to 40 per
cent. in white sugar as compared with-
khandsari sugar.

Shri Goenka: You do not know your -
figures.

Shri Jhunjhunwala: You do not
know them; I know them all right.

Shri Hussain Imam: What is the-
percentage of extraction?

Shri Jhunjhunwala: As I have al-
ready said at the very beginning if"
there is 13 per cent. of sucrose in the
cane, by the vacuum-pan process in
the mill, you get eleven per cent. and’
in khandsari sugar you get only about
eight per cent.

Shri Hussain Imam: That means less..

Shri Jhunjhunwala: Yes, that is what:
I have said.
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When the Sugar Target (.ommittee
“'was appointed, we thougnt they would
give us some guidance and that Gev-
-.ernment would adopt some uniform
.policy as to what they want to do.

There was also the Tariii Board’s
Enquiry Committee and they also went
into the question at great length and
came to so many conclusions. But one
«of the most important questions which
I have been putting io the Agriculture
Minister from time to time is what is
“ the policy of Government as regards the
production of sugar, whether they want
to rationalise the sugar industry on
an all-India basis or c¢n a provincial
-Dasis. And I have not yet got a satis-
factory answer. If we compare the
-sucrose conient of the north Indian
sugar cane with that of the south
Indian sugar cane, we find the former
is less by about 30 to %5 per cent.
“Therefore, it has ceen suggested again
and again why we should have any
sugar industry in the 1I.P. or Bihar as
we can get cheaper and more economic
sugar by shifting our industry from
north India to south India. Similarly
there is another view that it is more
-economical when consideced from all
points of view rationalising this
industry on an all Inaia basis that it
is improved in U.P. and Bihar.

Shri Hussain Imam: And increase
the food trouble in the South?

Shri Jhunjhunwala: But then comes
the other ,question as to what is the
.alternative crop that we can produce
in north India? If sugar cane is Mot
to be produced in .orth India, and if
we are to concentrate the cane cultiva-
tion in the South, vshat other crop are
we to raise in north India? We must
‘have a lucrative crop in north India.
"The sugar content of the cane produced
in north India may be less as com-
‘pared to that in south India, but are
~we to shift the industry to the south?
What other crop is to bc raised in
north India? These are important
~questions which are being raised and
Government have not come to any con-
-clusion on them. Of course, the Sugar
“Target Committee was sppointed. But
instead of going into these questions it
-simply discussed the sugar muddle of
last July, and even on that question,
‘we do not know what were the find-
"ings or recommendations of this com-
:gittee. Barring the appoiniment - of
‘these committees, we do not know
what action Governmeént. have taken
:in order to stop further muddling in
“this matter. i

In one place we find sugar being sold
.at Rs. two or Rs. 2/8 per seer and in
:some other place there is free market
Hor sugar, and in yet another place
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there is no free market for sugar. In
ane place there is sufficient sugar

_.available in the black-market and in

another place there is free market of
sugar. When we put any question to
the Agriculture Minister here he says
that he is not aware of these incon-
sistencies. Government does not even
know whether in Delhi there is a free
market for sugar or not. They do not
know that sugar is being sold in the
free market here.

Shri Hussain Imam: At what rate?

Shri Jhunjhunwala: I do not know,
the hon. Member must know. It is
probably selling at Rs. 1/8/- cr Rs. two
per seer, in fact, «t whatever rate they
like.

Shri Hussain Imam: Then it becomes
black market.

Shri Jhunjhunwala: There is no
question of black inarket 1 sugar when
there is a free market for it.

These are the things wnich I wanted
to be brought to the notice of the House
and I hope they will take them into
consideration and come to a particular
decision as to what policy Government
should adopt. If Government declare
this policy and adopt that particular,
policy and give the rizht guidance to
the people, then there will be no neces-
sity to import any sugar {rom outside
and we shall save a iot of our foreign
exchange.

[PanpiT THAKUR Das BHARGAVA in the
Chair]

Shri Ghule: I associate myself with
what my hon. friend Sbhri Satish
Chandra said about the control of
khandsari sugar. In my province the
sucrose content of the cane is less than
what it is in the U.P. and to produce
khandsari sugar we have to import
persons from the U.P. Therefore the
cost price of the khandsari sugar is
much higher in our place that in the
U.P. Therefore the control price of
Rs. 29 per maund which has been fixed
is really very unreal. The result is
that people are going on with their
business by selling khandsari sugar at
Rs. 55 or 60 per inaund, though on
paper it is shown as being sold at
controlled prices. In this connection I
want to bring to the notice of the
Finance Minister one point. By these
dealings we are losing a lot of sales tax
which could have been secured if the
real prices had been entercd in their
account books. To some extent we are
also losing income-tax in so far as the
prices shown in the books are less than
actually sold at. As the previous
speaker said our (Government seems to
be bent on ousting honest businessmen

and honest men from all business ..



3278 Demands for Supply.

An. Hon. Member: Even from this
ouse.

Shri Ghule: Not from this House. As
in the case of the controlled price of
gram Government seems to be content
-with the present position. Government
kncw full well that nowhere in the
country, even in those provinces where
gram is surplus, it is being scld at the
-eontrolled price of Rs. 13 per maund.
Government know well that it is being
sold at Rs. 17 or Rs. i3 per maund.
The result is that those who are honest
.are barred from purchasing or dealing
in gram. Those who are accustomed to
‘black-marketing, giving bribes to the
police and accustomed to other mal-
‘practices are going on with the busi-
ness. So far as I anow honest persons
are barred from business in khandsari
sugar. I have gone into the accounts
of one of my friends, a very honest man,
who deals in it. I know him personally.
He put to me his -eal difiiculty. The
<controlled price being Rs. 29 per maund
he is unable to carry on his business.

Cottage industry should be given en-
couragement. I am nct referring to
sugarcane which is produced in the
mill area. I am raising the point about
the sugarcane which is grown far from
the mill area but which cannot be used
otherwise. It cannot go to the mills.
If that sugarcane is barred from being
manufactured into khandsari sugar, I
do not know what good Government is
going te achieve. :

Shri J. R. Kapoor: This supplement-
ary demand under head No. 15 is to
cover expenditure, among other things,
on two sugar committees—one is the
Sugar Enquiry Committee and the other
is the Target Committee on Sugar. 1
would like enlightenment from the
Minister as to which particular Sugar
Enquiry Committee is referred to here.
One Sugar Enquiry Committee was ap-
bointed very long ago to inquire into
‘what is now popularly known as the
sugar muddle...

Shri Sidhva: A year ago exactly.

Shri J. R. Kapoor: Yes, and I do not
think that that is the Committee which
is referred to here, because all anti-
cipated expenditure on that Committee
must have been envisaged at the time
of the last budget and provision must
have been made there, The other
Sugar Enquiry Committee, which is
given that dignified name, is the one-
man Committee, which was appointed
to inquire into the question whether
abnormally high prices had been paid
for the sugar to be iniported. I would
like to know definitely from the Mini-
ster if this is the Commiittee.
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What I am surprised at is tc see for
the first time that another committee
was also appainted called the Target
Committee on ‘Sugar. We have he
it or seen it appear for the first time.
We do not know when this Committee
was appointed, who are the members
and what were the lerms of reference
of that Committee. I tried to make
enquiries from very high quarters (I
need not mention the quarter
cally) as to what tihis committee was
and up to this time I have not beem
told what it was. I do not know whe-
ther it wag ever appointed or is intend-
ed to be appointed. But in any case
what necessity was there or now e
for the appointment of a committee to
tell the Ministry what the target of
sugar production in the country should
be. Is it that Government even up to
this date have not made up their mind
as to what the target should be? Is
it such a difficult and complicated
question as required the appointment
of a committee to go into the matter
and tell Government what the target
should be? If this is the way in which
the sugar problem is going to be tackl-
ed by the Ministry I wonder whether it
will be tackled at all tuccessfully at
any time. The problem being tackled by
the Ministry in such an incficient—if
I may use the word with all respect to
the Minister in charge—manner it is
no wonder that neither the problem
has been tackled so far nor am I sure
it will be tackled by them successfully
in the near future.

Shri Sidhva: Rs.. 71,000 are pro-
vided for this Target Committee.

Shri J. R. Kapoor: That is exactly
my point. There are other items also
such as the Sugar Enquiry Committee,
the Locust Committee, etc...

Shri Sidhva: It is mentioned here as
Rs. 92,000 for the Sugar Enquiry Com-
mittee, Rs. 71,000 for the Target Com~
mittee and Rs. 21,000 for the last one
on Locust.

Shri J. R. Kapoor: My point is we
know very well what the sugar require-
ment of the country is. We know also
what the crushing capacity of the mills
is. To answer therefore the question as
to what should be the target a com-
mittee need not be appointed. The
policy which the Central Government
has been adopting with regard to the
solution of this question has been one
of absolute indecisiveness and vaciila-
tion. They went from control to de-
control, then from decontrol tc re-con-
trol, then from recontrol to nalf or semi-
control. Added to this are the various
statements issued from#time to time,
one being different from the previous
statement, the subsequent statement
being in conflict with the previous one.



3280 Demands for Supply.

{Shri J. R. Kapoor]

All these have been leading to confusion
in the sugar world raising doubts and
difficulties in the minds of all con-
cerned. That has been the unfortunate
fate of this very important industry in
the country. Not cnly has the policy

of Government been in-
4Pu.  decisive and vacillating,

there has been practically
no co-operation and con-ordination bet-
ween the Central Government and the
State Government concerned. These
two authorities seem to be carrying on
almost a tug-of-war. I do remember
how pathetically my hon. friend, Mr.
Munshi, some time ago pleaded his im-
potence in dealing with these questions
when the State Governmenis do not
fully and effectively co-operate with
him. - That being the position, no
wonder the sugar production has been
gradually going down—from 12 lakh
fons in 194344 to only a little over
mine lakh tons in the last year. It is
an irony of fate, the tragedy of the
situation, that though we have the
capacity to produce more sugar, though
we have the resources to produce more,
Yyet we are not having sufficient sugar
to meet our requirements. 1 am re-
minded of the old saying, “Water,
water everywhere—not a drop to
drink”. May I say, “Sugarcane to the
right, sugarcane to the left, sugarcane
everywhere, sugarcane crushing capa-
city everywhere, but we are short
of sugar”. This state of affairs is en-
tirely due to the fact that the policy
which Government have been pursu-
ing to solve this problem is entirely
wrong. May I just quote here a few
admitted facts to bring home to Gov-
ernment and to the hon. Minister the
fact that if he changes his policy he
can very easily have not only what we
require for our home consumption but
he can also have more which could
easily b2 exported to Pakistan and
other neighbouring countries. 1 parti-
cularly refer to Pakistan because as
the hon. Minister of Commerce and
Industry told us tke other day, nego-
tiations are going on to have a trade
agreement with Pakistan. Pakistan
needs our sugar very badly and if a
trade agreement is sucressfully con-
cluded we could certainly easilv. and
to our great advantage and profit. ex-
port sugar to Pakistan. But that is
possible only if we have the necessary
surplus. The. total quantity reaquired
for our home consumption is about 12
lakh tons per year and the milling
capacity in the country is about 14 or
15 lakh tons—Ilet us take the lower
figure of 14 lakh tons. Bnt the pro-
duction in th& countrv today is only
in the vicinity of ten lakh tons.

Mr. Chairman: Mav [ just remind
the hon. Member of the remarks which
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fell from the hon. Speaker this morn-
ing? We are not here to discuss the
entire sugar policy. Cnly the specific
points involved in the Suppiementary
Demand are to be discussed.

Shri J. R. Kapoor: That was exactly
my point, Sir. The question is: what
should be the target and how to achieve
it? The Government have already
appointed a committee to find out what
the target should be and how to achieve
it. I submit the target is already well-
known to Government. I am now sug-
gesting what steps they should take to
achjeve that target. That is the very
object of the committee which they
have appointed or propose to appoint.

Mr. Chairman: The reference to ex-
port to Pakistan is certainly irrelevant.

Shri J. R. Kapoor: Well, Sir, I am
never enamoured of referring to

.Pakistan and I shall not speak of

Pakistan hereafter.

Shri Kamath (Madhya
Hereafter?

Shrl J. R. Kapoor: For the purpose
of this debate. All that ! was submit-
ting was that our target should be in
keeping with the milling capacity in
the country which is about 14 or 15
lakh tons. Now the question is how
that target should be achicved.

An Hon. Member: The committee
will point it out.

Shri J. R. Kapoor: I can point it out—
and that too gratis. I and my hon.
friends here would be prepared to
point out what it is. Thereby you will
save a lot of money. Well, our produc-
tion is nine lakh tons, our milling capa-
city is 14 or 15 lakh tons., and our
requirements are 12 lakh tcns. Now, in
order to produce sugar you require
sugarcane. That is all that you require
and certainly we have enough of it.

Pradesh):

Shri Thirumala Rao: Is it necessary
for the hon. Member to go on mention-
ing the most elementary things? For
instance, that sugarcane is 1equired for
producing sugar.

Shri J. R. Kapoor: Is it necessary for
the hon. Minister to interrupt me when
I am putting inconvenient things?

Mr. Chairman: There is nc question
of inconvenient things. The complaint
made just now is certainly justified.
We are now dealing with a specific
Demand and not with the general
policy. I would therefore request the-
hon. Member to be kindly relevant and.
not to speak on the general policy and
general things which everybody knows.:

Shri J. R. Kapoor: I will try to be
relevant according to the best of my
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Jjudgment, but of course 1 will sub-
ordinate my judgment to your superior
‘wisdom. All that I was submitting was
what steps should be taken to reach the
target which Government want to find
out. I will not pursue this point very
much longer but would only submit that
as we have ample sugarcane at our dis-
posal and have sufficient milling capa-
city, we can very easily produce sugar
to meet our requirements of 12 lakh
tons and even more. The question that
arises is what steps should be taken
to draw sugarcane to the factories so
that the target could be achieved.
Government have taken various steps
in this direction during the last few
months one of which is that they asked
the various factories to co-operate with
‘Government and to start crushing
sugarcane by the 15th of November or
the 26th of November—-15th was the
date fixed for factories in Western U.P.
and 26th was the date for factories in
Eastern U.P. and Bihar. I submit that
‘Government should have known from
past experience that such a step was
not likely to yield better results and
was not likely to get more sugar. Last
year this experiment had been tried
with no increase in production and it
could not possibly increase this year.
Now the simple reason is that at that
particular period of the year the sugar-
cane is not ripe and its sugar content
is very low. If that very sugarcane
were allowed to ripen and crushed a
little later the sugar produced would
have been much more. Government
promised a bonus of Rs. 2-6-0 per
‘maund to those factories which respond-
«ed to the call of the Central Govern-
ment. That, I submit, was a wrong
policy. It would mean a heavy cost
.+ to Government without any benefit to
the nation at all. But it appears that
at a later stage Government came to
the conclusion that it was not a right
policy and that that step was not going
1o yield any good results. Ana we were
happy to find that on 1st December the
hon. Food Minister made a statement
on the floor of this House envisaging
therein the various steps that he pro-
- posed to take. To enumerate briefly,
the steps mentioned were firstly that
the cane price was increased from
Rs. 1-10-0 to Rs. 1-12-0. The second
‘was that the sugar price was increased
correspondingly to Rs. 20-12-0. The
third was that as soon as factories pro-
duced more than 107 per cent. of the
basic year quota, they would be per-
mitted to sell in the open market any
quantity above 107 per cent. The
fourth was that Government also fixed
vrices of gur and khandsari. A lot
has been said about the fixation of
khandsari price. Jt was done without-
taking into consideration ali the re-
jevant factors. It should not have been
difficult for the hon. Minister to have

21 FEBRUARY 1951

Grants for 1950-51 3283

calculated what would be a reasonable
price for khandsari. According toone
of the notes circulated some time ago,
we were told that the recovery so far
as khandsari is concerned is nearly
five per cent. of the sugar cane. Cal-
culated on the basis of five per cent.
recovery the price of khandsari should
have been fixed at 20 multiplied by
Rs. 1-12-0, that is Rs. 35. That was
not done. The obvious result is that
khandsari is being sold in the open
market at the rate of Rs. 55 and 60. I
shall not labour this point because it
has already been very elaborately
dealt with by my hon. friend

Satish Chandra. I wum only referring
to this to show that the Food Ministry
does not seriously apply its mind to the
pros and cons of a problem and does
things in a most haphazard and ar-
bitrary manner. This statement,
however, was not very unsatisfactory,
but then it has not been pussible for
Government to implement the poli
enunciated therein. Neither the gur
prices nor the khandsari prices have
been kept down to-the level of the
control price. Many of the mills are
not getting sugar cane and my infor-
mation is that it is spprehended that
some of them might close down soon.

Shri Satish Chandra: May I tell the
hon. Member that this is not so in the
khandsari area. Khandsari industry is
concentrated in a few districts and my
hon. friend is not aware of the condi-
tions in those districts. In Rohilkund
Division no mill is going to be closed
down for lack of sugar cane. .

Shri J. R. Kapoor: 1 had thought that
my hon. friend Mr. Satish Chandra
would be obliged to me for the sym-
pathy that I had shown to his cause,
hut I find that persons interested in
;cshandsari do not know what gratitude

Now, in the statement issued on the
3rd February by the Ministry of Agri-
culture we find a considerable depar-
ture from the policy enunciated in the
statement made on 1st December.
Whereas in the first one it was cate-
gorically promised that all factories
who produced more than 107 per cent.
of the basic year’s quota would be
permitted to sell the extra production
in the open market, in the second
statement the position was very much
changed, and it was said that no mill
would be permitted to sell this extra
production until and unless Govern-
ment gave permission. Had they stop-
ped there, it would not have been ‘so
bad, but they went further and said
that they would not permit the sale of
the extra production until and unless
they were convinced that ten lakh
tons of sugar had been produced by all
the mills taken together. I appreciate
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the anxiety of the Ministry to be rea-
sonably certain about this target but
the question is what policy should be
adopted in order to have the extra pro-
duction. It is no use the Ministry being
over-cautious, for over-caution —may
lead to a contrary result. For mills not
being sure that they will be permitted
to sell extra produce in the open
market will not risk e.\d.raf expenditure
b aying higher price of sugar cane
tz gtgracgt the same to the mills to
produce extra quantity. I do not know
who are the wise advisers of the hon.
Mr. Munshi who instead of tendering
* correct advice advise him in a manner
which may land nim in difficulties and
make the whole scheme a failure.

One other important thing is that
those mills which readily cooperated
with Government and res_ponded to
their call and started crushing by the
15th November have been placed abso-
lutely on the same level as other mills
which refused to co-operate with Gov-
ernment. Originally, thesc mills were
given a bonus of Rs. 2-6-0 per maund
and now this concession has been with-
drawn. This withdrawal of the
concession once granted is a very
serlous matter. This sort of
changinz statements. changing poli-
cies and changing assurances 1S
leading to the very regrettable result
that people have begun to lose faith in
the assurances which Government give
from time to time. I would request the
hon. Minister to take a serious note of
it. I am not for filling the coffers of
the millowners, but then I am anxious
that the reputation of this Govern-
ment should not suffer. I would have
very much wished that this concession
should have been continued and_ad-

in some other manner. How-

ever, there it is.

Now, the statement issued on 3rd
February appears to me to be a funny
one. The statement begins with the
words “On a careful consideration 91
all the aspects of the case.” Now this
is a frank admission and implies that
the previous statement made and the
steps taken as a result of it were not
done after careful and due considera-
tion. That is exactly my grievance.
Government ought to he a little more
careful in making their statements and
deciding their  policies. Anyhow,
better late than never.

What follows in this preamble is
this. Certain mills which started
crushing on the 15th or 26th of Novem-
ber, as the case may be, will be allow-
ed to have as their basic year for the
purpose of selling their extra produc-
tlon in the open market, either the
last year, or the previous one, as it
snay serve their purpose. But then in

the very following paragraph 2(b) we
find that the same cuncession, if con-
cession at all it is, is being extended to
all other mills, provided, of course,.
they have exceeded 107 per cent. of
their previous two years’ average pro-
duction. But, then, the funniest part
of it is—I would request the hon. Mr.
Munshi to consider whether this is
what he really intended to be conveyed:
by it—that it is said that immediately
after 107 per cent. of the previous two
years’ average is reached not only that
extra production over and above 107
per cent. of the average is permitted
to be sold in the open market, but
whatever extra they produce over and
above 107 per cent. of anyone of the
two years can be sold in the open
market.

Supposing there is a mill which start-
ed crushing after the i5th of Novem-
ber and its average production during
the past two years is one lakh tons.
After it reaches 1,07,000 tons what-
ever it produces over and above 107
per cent of any of the 2 years’ produc-
tion can be sold in the open market.
Supposing in one year the mill had
produced 75,000 tons and in another
year, it had produced i25 tons, the
average is one lakh tons. Now im-
mediately the mill has reached a target
of 107,000 tons, not only is il permit-
ted to sell the extra quantity, but also,
whatever it has produced over and
above 75,000 tons. Now, this is likely
to lead to a great deal of corruption,
because by simply adding one more
ton to the production after 107 per cent.
of the two years average the mill will
get the benefit of putting in the open
market any quantity produced over
and above 107 per cent of either of the
two years production.

Now, that is the sort of thing that is
going on in this Ministry. This is the
careless and haphazard way—I speak
with all due respect to the great wis~
dom of the hon. Mr. Munshi—in which
things are going on in his Ministry.
People simply laugh at it. They say
our people in the Ministry do not know
their own mind; do not know how pro-
perly to word their statements and do
not know what they really mean with
the result that there is utter contfusion.

May, I with your permission, Sir,
suggest a few things which if acted
upon are likely to increase sugar pro-
duction considerably. It is now too
late for me to say that control on sugar
should be lifted. As a matter of fact
we were happy on the 1st of Decem-
ber to know that in due course these
controls would be removed. I am one
of those who congratulated the hon.
Minister on his statement. Let them
stick to the statement of 1st December,
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only because a statement  once
:::de must be stuck to, but also be-
cause that was a very wise statement.
It was not the subsequent statement
that was taken ‘‘after due considera-
tion” but it was the first one, in con-
sultation with many of us. But then,

Mr. Munshi thinks he has better ad--

visers elsewhere. Therefore, within a
month of making that statement, he
thought he should bid good-bye to the
advice which we had given and which
he so wisely accepted. So, let him
stick to the statement of ist Decem-
ber. Let the mills which have produc-
ed more than 107 per cent. of their
basic year’s quota be allowed to put
their extra production in the open and
free market. This will give them an
encouragement to increase their pro-
duction. If we do not let them do so,
the mills are not sure wheiher ulti-
mately they will be permitted by Gov-
ernment to sell their extra production
in the free market. Therefore, they
will hardly have any impetus to incur
extra expenditure. [t would be in the
best interests of the industry and of
the nation at large.

1 may make a suggestion in the case
of all mills. They may be permxt@ed
to sell five per cent. of their production
hereafter. Let whatever they have
produced till now not be touched. But
let a small quantity, say five per cent.
of what they produce hereafter be al-
lowed to be sold in the open market, so
that immediately we shall have a good
quantity of sugar available in the
open market. Prices will im}'nedmtel_y
come down and factories will put in
their best efforts to increase their pro-
duction. By adopting this course,
Government is not likely to run any
undue risk. They want ten lakh tons
for rationing purposes. I submit that
it is not necessary for them to have
that much quantity when they are
going to permit sugar to be sold in the
open market. Let the ralioning con-
tinue to be conflned only to the direct
consumers. I would like to emphasise
on the word “direct consumers”. Let
everybody who consumes sugar directly
have his quota from the ration
shops. The sugar required for com-
mercial purposes should not be issued
from ration shops. Why should
you issue to the Coca-Cola people a
huge quantity of sugar from the
ration stock at your reduced price?
Let the Coca-Cola firm, and the other
manufacturers of syrup and similar
manufactures, have their requirements
from the open market. Let the neces-
sary quantity which is required by
the direct consumer be given to him
at this control price of Rs. 52 or Rs. 83,
whatever it may be. So far as the rest
of the eonsumers, like ccmmercial
undertakings, are concerned, let them
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go to the open market, and purchase--
the sugar there. If you reduce your

commitment in this manner you re-
quire only nine iakhs, or even less.
than that, for your rationing purposes.

I for one do not see for a moment.
why you should ration out ter lakhs.

In that case you can keep in reserve

a lakh, or a lakh and a half tons and

as soon as sugar orices are high, you

can release them. This will have the-
effect of bringing down the prices.

This is my humble suggestion to solve:
the problem. If these suggestions are -
accepted I for one have nn doubt in

my mind that sugar production will

considerably go up. You would have

had 11 or 12 lakh tons, possibly more.

Even 14 lakh tons you would have-
had if these suggestions had been adop-

ted earlier, and the whole thing had

been decontrolled—sugar, khandscri,.
gur—and nobody would have had any
grievance, neither any hon. Member

to my left or right, nor anybody out-

side. I hope next year at least the

policy of decontrol wil! be adopted.

But so far as the present is concerned,

let us proceed on these lines and

achieve satisfactory results

Shri Hussain Imam: I was rather
struck at the trend of the debate. ¥
thought we were perhaps discussing
the sugar muddle of 1949. In our dis-
cussion on the Supplementary Budget
we should have confined ourselves
more to the items which have been
given and not so much to the matter-
of general policy. But I feel I have-
my full sympathy with the demand of
Mr. Satish Chandra that the excise
duty on khandsari should be removed
and the price of khandsari should be-
increased.

While on that subject I am rather
surprised at the meagre information:
which is supplied to us on these sub-
jects. A question was put by my hon.
friend Mr. Jaspat Roy Kapoor, as to
which of the Committees we were
referring t,o in the Standing Finance
Committee’s Report. In the Standing
Finance Committee’s Proceedings, on
page 22, Appendix A, we find that the
salary of the officer appointed for the
Sugar Enquiry Committee from 18-5-50
to 31-12-50 at the rate of Rs. 2,708-5-0
is so much. Now, I take it that the
reference is to the sugar muddle
Enquiry Committee, because on that
date the question of higher prices paid
for sugar had not cropped up in the
House. But it is rather surprising that
an appointment which was made on .
18-5-50 should come up for confirma-
tion to this House in the month of
February 1951. It shows a great
throw-back from the cld days with. .
which you, Sir, are well conversant,
when it was sufficient for the Depart-
ments to take the sanction of the -
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Finance Department as apart from the
Standing Finance Committee I find
there is .a reference in the Standing
Finance Committee’s Proceedings to

the observations of the Standing Com--

mittee of the Ministry. On page 20,
jtem 4, I find the Aquestion “Has the
proposal been considered by the Stand-
ing Committee of the Ministry? If so,
with what result?” And the reference
here is “Yes, extracts printed with the
memorandum on Demand No. 85-Ajmer-
. J-Veterinary (item 13).” It is beyond
“human ingenuity to find out what the
Department means by this. It is some
kind of cabalistic writing the meaning
of which cannot be understood by
ordinary mortals. It seems that Gov-
.ernment have absolutely gone back
from its character to the good old days,
.or the bad old days if you like. The
Ministry does not put this to the
‘Standing Committee of the Legislature
to get its sanction for the expenditure
.and it does not come to the Ministry
- of Finance and to the Standing Finance
Committee. All this is done on the 6th
and 7th of February. A meeting is
held and expenditure incurred as far
back as 18th May 1950 is to be sanc-
tioned now. The hon. the Transport
Minister pointed out yesterday that
because of the fact that he prepared
his supplementary budget in August
he could not bring forward the sup-
plementary demands to the December
session. But where is the excuse of
the Food Ministry in regard to an ap-
pointment made as far back as 18th
May? They say *“We thought that we
would be able to recoup this money
from the savings”. As a matter of
fact, how visionary those considera-
tions were is also shown by the Minis-
try itself. I refer again to page 20. It
is stated:
“This Ministry initially proposed
a provision of Rs. 7,36,200 under
the head allowances, honoraria
etc,, in Demand No. 15—Ministry
of Agriculture. This amount was
reduced to Rs. 5,93.100 to give
effect to the overall cut of 10 per
cent. imposed by the Finance Minis-
try over the 1949-50 budget. It
was_expected that this reduction
would be met by reappropriation
of the savings which might accrue
from the abolition of certain posts
in the Ministry.”

After having made an overall cut
of ten per cent. it was rather idle of
them to believe that they would be
able to find money for other expenses
.also. . Apart from that, on a matter of
procedure, whenever a new appoint-
ment is to be made it must be sub-
mitted to the Standing Committee of
the Department, and it must come ~to
the Standing Finance Committee for
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its sanction at the next meeting after

« meeting of the Standing Committee.
Are we going back io tne old days and
disregarding the House and all the
instruments created by the House by
means of a subterfuge and excuse that
we would make it up from the savings?
Even if there are savings they must
come back to the legislature. and no
expenditure should be incurred with-
out the concurrence at least. if not the
sanction, of the Standing Committee
of the Department. To get the matter
away from the Standing Committee of
the Food Department was in my esti-
mate a very high-handed action, and
not to bring it to the Standing Finance
Committee was, again, something which
is not very laudable.

An hon. Member on this side who
comes from Madhya Bharat suggested
to the hon. the Finance Minister that
if he allows the control to be removed
he would be able to reap more profits
in the shape of sales tax. I thought it
was an invitation to him to share in
the black-market profits which I am
certain the Finance Minisier would not

- accept.

We have not had any word on
another item. in regard to sugar,
namely, the imported sugar which was
supposed to come to the tune of a lakh
tons and on which we had some dis-
cussion during the last session also.

Shri Goenka: To make Diwali sweet-
er.

Shri Hussain Imam: And which did
not make it sweeter. It came so late
and the Bombay people were so angry...

Shri Goenka: It has not yet come.

Shri Hussain Imam: That is what I
am saying. The Bombay people were
angry that Mr. Munshi who comes
from that place should bave been so
inconsiderate of the Bomh~y people.
I am referring to the extra charge on
that account, because I understood that
the price at which we had purchased
were higher than the indigenous prices
and as such there is bound to be some
loss. If any quantity has come—no
matter whether you can make it good
from the reappropriation or not—there
must be the adminisirative sanction of
the Finance Ministry and it must come
up before the Standing Finance Com-
mittee for its sanction for re-
appropriation. I personally  think
that as far as the troubles of sugar are
concerned, it is not the fault of Gov-
ernment alone. We ourselves on this
side of the House are as much res-
ponsible for the fall in sugar produc-
tion as Government members. I sug-
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gest that Government in its wisdom
and without outside pressure had
decided to restrict the making of gur
in area§ preserved for mills. Licensing
of Kohlu had to be stopped on pres-
sure, and as such they had to give it
up. You have the choice of either hav«
ing the cake or eating it We decide
to have the cake and still we wish to
fill up our stomach. It is a rather diffi-
cult job. If you want to have sugar
available - and it pays them more to
manufacture gur out of it, they will
necessaril manufacture gur. If the
mills want to manufacture sugar, they
would have to pay higher prices. We
want to have a lower price. We want
the economy of the country should not
be disturbed and any increase in sugar
price is bound to have a repercussion
on the productivity of rice. The sugges-
tion was made that Madras should pro-
duce sugar-cane. 1 have some know-
ledge of Madras. There are vast areas
there which produce two crops of rice,
which is unheard of in Northern India.
There are certain areas in the State of
Madras where even a third crop of rice
is not unknown. I was passing through
Madras at the end of January and I
found quite good fields of paddy in
which they have only recently trans-
planted, while in our parts all the rice
has been cut and winnowing was going
on. While here winnowing is finished,
there, they are restarting new planta-
tion of rice. As it is, Madras is al-
ready short of food. If this industry
is transferred from the north to south,
the result will be that there will be
greater want of food and the troubles
of the Madras State would be increased.
No doubt, they will have more money
in their pockets, but their troubles will
be much greater and in order to keep
the economy at an even keel, it is
necessary that sugar-cane prices must
be kept at a lower level. If you allow
them to go too high, the result will be
under-production of rice. This sugar-
cane is grown on the same soil on
which we grow rice. If we increase
the production of one the production
of the other is bound to fall and you
have the historical example of this
by ‘our action in reducing our off-take
of raw_jute from Pakistan, we have
made Eastern Pakistan self-sufficient
in the matter of rice. Today they do
not stand in need of any rice from
Western Pakistan. They are self-
sufficient themselves becruse they have
grown less jute and more rice. Things
are inter-changeable an.! you cannot
have anything from the vacuum. If
you want to have one thing more, you
must sacrifice something else. That is
why I like the idea of the Food Mins-
try of having an integrated plan where-
by every item of our requirements is
given a due place and not an undue
preference. Here in the matter of
sugar, my own position is that we

333PS.

21 FEBRUARY 1951

Grants for 1950-51 3201

cannot have increased production with
control in prices. If you want to have
increased production, you must de-
control irrespective of what the result
will be. The result will be bad and
there will be a turn-over from the rice
production to sugar-cane production
but that will avoid the trouble of
under-production of sugar. I do not
think Government will be prepared at
the cost of reduced foodgrains produc-
tion to increase the production of
sugar. Therefore the only course open
at ‘the moment is to see that there is
just sufficient production for our re-
quirements.

On this subject, I should like the
hon. Food Minister to enlighten us on
the report of the Committee which was
appointed to inquire into the sugar
muddle. As it is it is nearly a year
and half since this muddle started. 1
think it was in July or August 1949
that we had the sugar muddle. The
Committee was promised in the Budget
session of 1950 and now we are discus-
sing the Budget of 1451-52 and still we
had not got any findings. What was
the fault? The inquiry was into the
condition of the industry for a month
and half, that is .July—August. For
up to June everything was going on
beautifully. We were supposed to
have more sugar; canvassing was
going on for getting export permits
for sugar and all of a sudden, things
turned out that we are short of sugar.
The price rose up. The Railway peo-
ple joined hands—I am making this
rather sweeping remark—the Railway
people joined them in giving more
wagons than were allotted for these
things. For enquiring into the condi-
tions of manufacture an officer has
been in service from May to Decem-
ber, for a period of seven months and
he is a very high officer whose integ-
rity no one can doubt...

The Minister of State for Transport
and Raflways (Shri Santhanam): On a
point of order, Sir. When the hon.
Member knows that an inquiry has
been ordered and the report is to come
before the House, is the hon. Member
entitled to make such sweeping allega-
tions which I hereby repudiate.

Mr. Chairman: I iryself was going to
object to that. He was going into the
general policy, during which the hon.
Member himself Jeprecated where he
started.

Shri Hussain Tmam: The last thing
that I wish to say on this subject is
that the Ministry should have thrown
some light. Mr. Santhanam has as-
sumed that we are going to discuss that
report and that report is going to come
before us. We have not had any pro-
mises from the Ministry of Food. If
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“he.is speaking -on.behalf of the Food
Ministry, I will take it as...

Shri Santhanam: The hon. Mem-
ber’s making such a sweeping allega-
tion 'is not justified. .

Shri Hussain Imam: But he presum-
ed that there will be a discussion on
the subject, therefore, I was not in
order in discussing the matter of sup-
ply of sugar wagons while on this sub-
ject. I just repeat the point that there
has been no promise from the Food
Ministry that they are going to give-us
a day to discuss this topic.

The Minister of Food and Agricul-
ture (Shri K. M. Munshi): There is
none because ‘the report is not yet
published. As soon as it is published,
it will be placed on the Table of. the:

Shri - Hussain Imam: Therefore, Mr.
Santhanam was wrong in his assump-
tion.

Shri K. M. Munshi: The first point
made was with regard to Sugar. In-
quiry Committee. That report was
sent to Government by the Committee,
say, in the first or second week of
January and it is still in circulation
between the Ministers concerned. As
soon as it is received from circulation,
it will surely be published and placed
on the Table of the House and it will
be then open for any Member in the
Budget or anywhere to go into it.

As regards the sagar Inquiry Com-
mittee, no separate inquiry committee
was appointed but the same gentleman
who held the first inquiry was. asked to
look into the question raised in the
House about the higher price. He has
made his report and the report is be-
fore the Government as a whole and
when that report is either accepted or
otherwise, it will be duly made known
to the House.

Then, as regards the Target Com-
mittee which has been referred to, I

think there is an error. No Target.

Committee has been put up so far. A
Panel Committee or a Target. Com-
mittee, because this term is used in-
discriminately, is likely to be put up
later on as part of the Central Advisory
Committee on Industries. Some part
of the expenditure is included in this,
in order to meet the expenses of that
Panel Committee, it at all it comes into
existence. That is the position. The
Target Committee of 1945, under the
late Department of Planning and Deve-
lopment is gone for ever. This is an
entirely different thing which may be
put up or which may not be put up.
Therefore, this expenditure is put in
here only as a contingent expenditure.
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Shri J. R. Kapoor: May I know what
are the functions of the Target Com-
mittee and what will. be.the terms.of
reference if at all. it is established?

Shri K. M. Munshi: I doubt very
much, looking at the present conditions,
whether it would be worth while to put
up a Panel or Target Committee. What
was suggested by the Advisory Com-
mittee on Industries, was that a Panel
or Target Committee should be put up,
the object being among other things,
to plan for a large number of factories,
rationalisation, and varipus. other
things. At the. present time, as the
House knows very well, we are find-
ing it difficult even to produce ten
lakh tons. To talk of 14, 15 and 16:
lakhs, and rationalisation, is a very
difficult matter. No new capital is forth-
coming; imported machinery has gone
up very much in value. I do not think;
as at present advised, that that is a
practical proposition.

Shri J. R. Kapoor: What is the: total
production so far, and the comparative
prod}lxction during the same period last
year?

Shri K. M. Munshi: I am now talk-.
ing of the proposed Target Committee
which was referred to in the Demand.
This is one of those brilliant ideas
which are supposed to bring us a good
amount of sugar without any debate:
here; but fortunately, that is not a
practical proposition.

Shri Jhunjhunwala: On a peint of’
information, are not the present plants
capable of producing 14 or 15 lakh tons?

Shri K. M. Munsht: I am coming. t2
that. I have said in the. House more.
than once that the present plants, if
they are permitted to work by certain
interests who are very vocal in i
House, would produce 14 lakhs. The.
sugar question of India, if I may speak.
frankly, is not a question of India, but
is a question of Western UP. The bulk
of the industry is situated in the west~
ern U.P. There, the gur interests. are.
very powerful. As we had reason to
find last time when we met in regard
to sugar policy, it is.a very vocal and
a very powerful interest, and therefore
it resists every attempt to control gur.
The whole question, therefore; is: of
rationalisation as my hon. friend Mr
Jhunjhunwala put. it. Thet means
transporting some of - the factaries- te
the more fertile areas of the south.
I had a discussion, I am quite: frec to
tell you, with the Sugar Association
whether any of them are willing to
transfer their plants from their present
site to any.other site and possibly some
Government would .be quite willing. to
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give them concessions. "Not even a
single gentleman has come forward to
seek assistance to transfer, because,
after all, a mill to be transferred from
UP. to Madras would cost about
15 lakhs.

Shri Goenka: The UP. Government
.also refuses permission to transfer.

-Shri K. M. Munshi: If the U.P. Gov-
ernment refuses permission, then, it
-would be a question for the Supreme
Court to decide.

Shri Jhunjhunwala: My point |s
whether Government has come to sny
‘conculsion whether it is more
-economical to have the sugar industry
anywhere. in the south?

Shri K. M. Munahi: As far as I am

» concerned, I -am convinced: that unless
the sugar industry is transferred to

more fertile areas, or, in the western
UP., a farm is set apart for each
factory, which will produce the sugar
‘cane necessary for working it up, there
+is going to be no solution of.the pro-
blem. It is for the Members who
represent Western UP. to make up

their mind to help the country in this
sugar problem. It is not in the hands
of Government at all.
tried to -substitute another method,
‘namely . the licensing of kolhus. That
failed because Western U.P. was up in
arms. Then, -we tried the contrplling

of prices and free market in order to

-encourage further production. Even
then, hon. Members will - realise that
in Western U.F;, for 15-days this indus-

try was more or less crippled on
account of a strike which strike how-
ever failed. Today, the results of the
policy which has been referred to, have

been good for the reason that black-
market prices of sugar have come down
and that policy has been generally well
teceived. The production during the

months from 1st November 1950, to

7th February 1951 is 6,22,000 tons as
against 534,000 tons last year. There
is a distinct improvement in that con-

mectton. There is also the question of
further prices which have been referred
to. I know that, of late, there has

been a tendency on the part of gur to

Tise higher in Western UP. All comes

back to UP. But, the UP. Govern-

‘ment, I am glad to say, have been now

;and then, taking stringent measures
and gur prices have been kept slightly

round .about the controlled prices. I
know, as a matter of fact, that popular

' opinion ‘or rather the vested interests
" in. the 'Western U.P. are doing their
utmost to see that sugar cane does nct

g0 to the mills. ‘That is a thing vver
‘which Government has no control. This
‘£ really encouraged mot mevely by the
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gur manufacturers, or khandsari manu-
facturers, but is -encouraged even by
other Members of the public. There is
a general idea that we should support
the gur manufacturers in their attempts
to deprive the mills of 'sugar cane.
These are the realities of the situation.
We are doing the best that we can.

Then, with regard to the complaint
made by my hon. friend Mr. Jaspat

-Roy Kapoor, averages have been fixed

and so far, very few factories have

- reached the average. As soon as I find
“that they have reached that, we are

going to take steps to see that the
sugar is released in order that
that may be brought into the free
market. That is under consideration.
We realise that that would enable them
to buy sugar cane at higher prices.
That is under contemplation. If any
‘of the sugar milis have reached the
target, that is the average of the last
two years, then, certainly, it is a case
for consideration. So far, nothing has
been done.

With regard to my hon. friend Mr.
Satish Chandra, his argument has been
answered by my hon. friend Mr.
Jhunjhunwala. His case is that this is
a cottage industry. It has been called
a cottatge industry. But, no culti-
vator is really -concerned. As far as
information at-the disposal of Govern-
ment goes, the manufacturer of
khandsari takes away the rab from the
cultivator. It is the small capitalist
and the small trader who produces
-‘khandsari sugar. It is not as if,
if khandsari sugar is allowed to be pro-
duced in a larger quantity, the total
-quantity of sugar in the country will
be increased. As has been pointed out,
it will immediately encroach upon the
sugar cane which now goes to the mills
and it will be .one of the factors which
will prevent sugar from being produced
in the quantity that we want. There-
fore, that kind of argument, I am
sorry to say, is difficult to maintain,
except by a gentleman coming from the
area in which khandsari sugar is very
popular.

Then, the guestion of prices was dis-
cussed. We had not arbitrarily fixed
the price for khandsari. As a matter
of fact, considerable thought was given
%o it when it was fixed. It was found,
not in -one way, but again and again,
that the price of Rs. 29 fixed for
-khandsari is, looking at the price of
sugar cane and the price of gur, the
appropriate price.

’,
: Shri Satish Chandéra: How is it cal-
culated?

Shri K. M. Munshi:. Just-have a lfttle
patience. Last time, gur prices went
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up to Rs. 35 and khandsari went up
to Rs. 50 or 60. To get Rs. 29 would
be unpalatable to everybody.

Shri Satish Chandra: It is Rs. 60
even today.

Shri K. M. Munshi: I appreciate my
friend’s enthusiasm over this point; but
he will hold it in level control. The
first thing I will just mention for the
information of the House is that when
the Joint Control Board of the Govern-
ments of U.P. and Bihar met, first, they
fixed the khandsari prices at Rs. 28 per
maund as against Rs. 19 per maund for
gur and Rs. 31 for factory sugar.

[MR. SPEAKER in the Chair]

Under uncontrolled conditions, khand-
sari sugar prices have always been
lower than the price for crystal sugar.
Again, on the basis of the price of
sugar cane, scientifically worked out,
the price of khandsari sugar works gut
to Rs. 27 and no more. Even on the
price of gur and the price of rah
Rs. 14-8—the price for khandsari works
out to Rs. 29 and that is the proper
economic price. Of course the khand-
sari makers want higher and higher
prices. Everybody wants higher
prices these days. But we have to keep
it under control. I know the prices
went up in UP. But as soon as the
Government of U.P. took stringent
measures, the prices came down. As
soon as action was taken the price
came down to Rs. 30 or Rs. 35 from
.Rs. 50 or Rs. 60. It is not as if the
.price of khandsari is not an economic
price. It is an indication that if we
have proper control of.........

Mr. Speaker: How long is the hon.
Minister likely to continue?

Shri K. M. Munshi: I have some
more points.

" Mr. Speaker: I think he may finish
this point that he is on, so that we
may take up the other business.

5 pm.

Shri K. M. Munshi: So it s not as
if the higher or what is called the
black market price is the economic
price of khandsari and so far as that
point is concerned, there is no subs-
tance in it

The wargument that you must
encourage khandsari is really to say
that you must encourage khandsari and
stop sugar import. That is .the sub-
stance of that argument, .
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FINANCIAL SET-UP OF DAMODAR
VALLEY CORPORATION

Mr. Speaker: We will now have the
half-an-hour discussion on the Finan-
cial set-up of the Damodar Valley
Corporation.

Shri B. R. Bhagat (Bihar): Sir, I am
very thankful to you for the time given
to discuss this subject, because it is a
discussion which arises out of a very
important point with regard to a State
enterprise—the Damodar Valley Cor-
poration. Recently the manner in
which the finances of this Corporation
are being handled has come up for
strong criticism in the country, and it
is of great importance in the economic
set-up of the country that a river valley
project which is to play a very great
role in the economic life of the country
should be carefully investigated and ail
points regarding the financial set-up
should be examined.

In this brief discussion I have to
raise only three points. The first of
them is as regards the way in which
the finances are being handled at pre-
sent and the relation of the Financial
Adviser attached to the Corporation, to
the D.V.C. itself. The finances of the
Corporation are provided by the
Central Government, the Government

-of Bengal and the Government of

Bihar, and the Corporation is free to
incur all expenditure. But in incurring
expenditure the Corporation is sup-
posed to be guided by the advice of
the Financial Adviser who is respon-
sible not only for the advice given with
regard to the expenditure, but also for
the revenues. It is his responsibility
to prepare the budget and the annual
financial statements, and he is also res-
ponsible for the accounting and the
internal audit of the Corporation. So
he has a very important function. But
the strange thing about it js that he is
not an independent officer but is an
officer subordinate to the Corporation.
This, as the Auditor-General of India
has reported, raises a very vital issue
because the Financial Adviser being
subordinate to the Corporation there is
great difficulty- in the financial control
being exercised over the Corporation.

The second point is about the
estimates made towards the different
projects of the Corporation. It we go
into the history of this Corporation,
since 1948, we find that there has been
practically no estimate made. For
better control and supervision of the
Corporation it was decided in 1948 to
set up an Advisory Committee of the
three participating Governments, the
Central Government -and the Govern-
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ments of Bengal and Bihar who ure
contributing funds to the D.V.C. In
the Advisory Committee the question
of preparing estimates was raised but
strangely enough the Corporation was
reluctant to provide any estimate. It
was decided in the Advisory Committee
meeting of the 9th May 1949 that a
comprehensive estimate should be sub-
mitted by the Corporation and they
also agreed to prepare target estimates
for various dams and the thermal
power station. But it is surprising that
till the end of 1949 no estimate was
submitted by the Corporation. This
matter was again taken up in the
Advisory Committee meeting which
was held in January 1950 and pressure
was brought upon the Corporation
about the feasibility of submitting an
estimate. The Corporation it seems
reluctantly submitted a partial estimate
as regards only two dams and the
thermal power station. That estimate
was taken up at the meeting of the
Advisory Committee in April 1950 and
to quote the report of the Advisory
Committee :

“It found that the material sup-
plied by the Damodar Valley Cor-
poration was quite inadequate to
come to any decision.”

_Again the Corporation was asked to
give a fuller and a comprehensive
estimate. But strangely enough the
Corporation again delayed the matter.
After pressure was brought to bear
upon them they submitted their esti-
mates in November 1950. The report
of the Committee has yet to come.

fl'hesg two points which I have
raised involve fundamental issues as
regards the finances of the Corporation,
because up till now the vernment
have made funds available to the Cor-
poration to the extent of 11-94 crores
and the progress of work has been
very slow.,

The third ‘and the last point is that
the.progress‘has been discussed at
various Advisory Committee meetings
and ther_e it was pointed out by the
Corporation that the progress was slow
due to the shortage of hard currency
and the . deepening economic crisis.
This point was examined by the
Advisory Cqmmittee and they came to
the conclusion that, “the Corporation
had so far always been very well sup-
plied with funds,” and “that it was
quite unfair to put the blame on the
shortage of hard currency or the deepen-
ing economic crisis.” So this excuse of
shortage of funds and hence the slow
mgfss is also quite unjustified and
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Before I conclude I must say that the
contracts for work are at very un-
reasonable rates. The Advisory Com-
mittee also expressed its opinion about
them. There is absolutely no schedule
of rates. These are matters which are
of very great import which I must
bring to the notice of this House and
for the consideration of Government.
Government should make a thorough
enquiry or investigation into the work
of the Corporation, because we have
placed very high hopes in these pro-
jects and they are the only mainstay
in making the country self-sufficlent in
food and agriculture and they are going
to play a very vital role in the indus-
trialisation and economic set-up of the

country.

The Minister of Natural Resources
and Scientific Research (Shri Sl
Prakasa): Sir, perhaps it will enable
the House to understand the problem
better and more fully if I gave a short
background of the whole question. As
far back as 1942 there were heavy
floods in the Damodar River and the
problem of flood control in Bengal
then came to the forefront. Enquiries
and investigations continued till 1948
when an Administrator was appointed
to study the various aspects of the
scheme then roughly proposed, and in
1948 the Damodar Valley Corporation
was established by an Act of ‘the
Legislature to develop the Valley in
general with special emphasis on flood
control, generation of electricity, and
irrigation.

So far as flood control was concerned,
the Government of India and the Gov-
ernment of Bengal were equally
interested and decided to share the
expenditure equally. The Government
of India, however, gave their target
fizure at Rs. seven crores; and they
were not prepared to pay more after
that figure was reached. The interest
on this sum, however, was payable
when the Corporation was in a position
to pay it.

So far as the generation of electricity
was concerned, all the three participat-
ing Governments were equally interest-
ed; and the Centre was to bear one-
third of the expenditure, Bihar another
one-third, and Bengal the remaining
one-third. The fact, however, is that
the States of Bengal and Bihar really
do not pay anything themselves. They
take loans from us and pay to the Cor-
poration in turn.

So far as irrigation was concerned,
Bihar and Bengal share the expenditure
in proportion to the water that is
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_.allocated to them. The capital expen-

+diture on any construction inside their
- pespective territories specifically meant
for their benefit, was chargeable

-entirely to the State concerned.

“Then, in accordance with this
.scheme estimates are prepared every
.year by the Corporation after which
.the Financial Adviser scrutinises the
“figures and sends back the estimates
with his comments to the Corporation,
which finally passes these estimates
and sends them to the three participat-
ing Governments. The budget is
finalised on the acceptance of these
~estimates by the three Governments.

There is no question of repayment of
- the ‘moriies that>have been paid to the
!Pamodar Valley ' Corporation. The
‘States, however, will pay to the Centre
~wien they are -able to-do so. In other
“words, the States are to pay back the
~monies they take from the Centre -and
<pay ‘in- their turn to the Corporation.

The initial assessment -of probable
cost of-the entire project as made in
1945 by Voodouin naturally bears
'no -relation to current costs. We are,
. however, insisting on the Damodar
Valley Corporation . producing project
»ati:atw before- undertaking any new
- wor|

No straight computation of overhead
.‘charges can be made in the case of a
“Corporation which executes work of

great magnitude through agencies
employed on varying terms. We are,
‘however, investigating the matter and
--are trying to keep the overhead charges
-to the lowest levels possible. It is
true, as’ my- hon. friend just now com-
‘plained, that 'we have no -proper
schedules of rates, but I can assure the
~House that efforts are being made to

prepare -proper schedules in conformitv
~with the usual -rules of the Public
~Werks Department. I agree with my
~hon. friend that the posmon of ﬂ'ae
Financial Adviser is embarrassing.
That position has been defined by an
Act of this Legislature; and the fact
is that though he is appointed by the
Government of India, he is really sub-
‘ordinate to the Damodar Valley Cor-
poration. I can therefore quite appre-
- clate that his position cannot be very
. enviable.

I may say that it is not difficult-—
“in fact it is quite easy—to find defects
in the whole scheme and its wotking.
The problem, however, is ‘'to find a
practical solution that would be accept-
rable:to- all - the three-participating Gov-
prnments,»and at the same time achieve
ithesobject »that we bave :in: view,
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namely, the ‘early completion of “the

‘Damodar Valley Project at a cost ‘which
‘the participating Governments ‘can

afford. We are having a meeting of
the representatives of the three Gov-
ernments on March 3 mext when we

‘shall carefully consider the whole

question; and I am hoping that ‘we
might be able to come to some practical
‘decisions so that the defects rightly
pointed out by my hon. friend opposite
may be met. I can assure the House
that I shall keep it constantly informed
of developments and take it in my
tullest confidence.

"Shri Shiva Rao (Madras): Sir, I'am
sure the House is grateful to the hon.
Minister for the reassuring statement
he has just made, but I would like to
invite his attention to certain aspects
of this scheme about the ' future .of,
which we are all of us so much con-

-cerned. The hon. Minister referred to

the manner in which the first estimates
have been prepared. I would like him
to satisty himself that these estimates
are -actually scrutinised by the suthori-
ties of the Damodar Valley Corporation
and are not merely passed on from
the foreign engineering firms which
have been entrusted with the execution
and designing of these schemes to the
Central Government. The question is
of the utmost importance, because
although it is true that the original
estimates  which were ' framed 'in 1945
have been altered beyond recognitlion
‘partly for reasons which were beyond

"the control of the Damodar Valley Cor-

poration, there are also features which
seem to me to be unsatisfactory. I
‘have with me here two Volumes of
the Ramapadasagar Dam. There is
another Volume which I :did not bring
4o the House. This iis the project
estimate of this enormous project which
would ' cost Rs. 130 crores if - it ‘were
undertaken at the present -moment.
The preparation of these estimates and
designs cost no less than Rs. 60 lakhs,
but T am assured by experts who are

‘responsible for the preparation of this

scheme that, because ‘of this  preli-
minary Dreparation of estimates, at any
time this project may be . undertaken
the variation in cost will be no more
than five per cent. It is because in
the case of the Damodar Vallev Cor-
poration no such preliminary  estimate

" on that elaborate scale ‘was prepared

that we are having these wide varia-
tions in cost. The hon. 'Minister ‘did
not tell the House what, at the present

“moment, is the revised estimate for the

‘whole of that undertaking. The orig!nal
estimate ‘was ‘Rs. 55 crores. I “would
invite ‘the attention '6f the Hcmse to
one “or two sentences ' from’ the’ report
of the Auditor on the latest Admiista-
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tion: Report:.of. the Damodar Valley

Corporation... The Auditor said: “Some.

of : the .prejects  might prove too un-
economical and may have to be
dropped.” And again, “Work should
be .taken up on.every project only if,
in spite of the additional cost, the pro-
ject is economical.” I hope that the
hon: Minister- either today or at a
later -stage in this session will be in a

position ‘to- give -an assurance to the

House that these remarks of the Auditor
wilt receive the- attention of Govern-
ment.

There are various other points to
which -1 drew the attention of the
House last week. - The Auditor has had
several criticisms to make; some of
them are of a very serious character.
He pointed out various. defects in the
contracts  given to certain firms. For
instanee; there are disputes on such
points ‘as- to ‘who will pay for the
clearance of the jungles, who is to bear
the sales tax and who ig responsible for
the loss of substantial quantities of
cement due to deterioration on account
of premature purchase. The House
has not been told what is the .extent of
the:loss.. The Auditor has also pointed
out that there.is no.periodical checking
up--of the..stores.

The hon. Minister referred to over-
head charges. According. to the Auditor,
accepting. standards which are normal
for other undertakings of a simi
character at the. present moment, over-
heads are estimated at not less than 61
per.cent. I can concede that as further
progress..is made, the proportion will
go.down. Nevertheless, it seems to
be»-an.mascapgble conclusion that the
whole scheme is over-staffed at the pre-
sent .moment..

_Finally, I would like to ask the hon.
Minister what is the extent and the
nature of the control that he proposes
to- exercise under section 48 vof the
Damodar Valley Corporation Act. No
directives have ever been issued under
section" 48—even on matters of policy—
in-the last two or three years. I hope
the hon. Minister in charge will see to
it that' henceforth at least the res-
ponsibility of the authorities of the
Corporation in the first instance, to
himself, and ‘ultimately.to the House.is

effective at every stage and the
al s.of the Corporation are made
to recognise:.that responsibility.

Shri B. K. Das (West Bengal): As
has been pointed out by the) hon.
Minister and by the-hon. Member Shri
Bhagat, Government is insisting on the
project estimates. May I know what
ﬁ-tg;enr%a%on: thtegeit;ave been given

:the DNV.C. for ir not submi
the‘esttmates. 8o far? tHing

Mr. Speaker: The: hon, Minister-will
reply in the end.

Shri T. N. Singh (Uttar Pradesh): Tn..
addition to the points raised by the:
previous two speakers, I want to know, .
Sir, as to whether any effort’ will be
made to correlate the estimates. of the.
projects that are being taken up in
varjous stages with a view to finding .
out whether the execution of one of
the smaller projects now will not in-
evitably commit the Government and.
the Corporation to further projecis. -
which will follow and which ultimately .
may not be economical, as the Auditor’s. .
report has pointed out. So, it is not
only-a particular project that may be
in the process of execution, but the fact.
that other projects that will follow,.
may result in the un ing proving-
uneconomical, kept in view.

Shei Junant Ram, (Bihar): May I know.
how many times the plans and estimates
of the. Konar Dam have been revised:
or re-examined and ‘what has been the..
increase in the cost of the:project as a -
result thereof?

Dr. Ram. Subhag Singh . (Bihar):-

of the meetings of the Damodar Valley
Corporation Board are regularly sent-
to the Governments concerned—the -
Government of India, the Bihar Gov-
ernm;znt and the West Bengal Govern--.
ment?

Dr. M. M. Das (West Bengal): May-
I know whether there has been any
instance in which the opinion of the
Financial Adviser was not listened to
by the Corporation; secondly, whether.
the Damodar Valley Corporation is the.
only solitary instance in which the
estimated cost of the project has been
doubled or increased; thirdly, whether.
a convention was established by which
all the contracts that the Damodar
Valley Corporation was .going to sign.
or agree to were to be sent to.the
Central Ministry and whether the
Damodar Valley Corporation has
gtdhered to that convention or broken
it.

Shri S. C. Samanta (West Bengal):
In reply to a supplementary question
on the 8th February last the hon.
Minister said that he is gping through
the Audit Report of the Damodar
Valley Corporation. In that respect
may I know whether he has gone
through the Report? If he has gone
through it, will he be kind enough to
explain what are the uneconomic pro-
jects referred to in the Report? If he
is not able to do so now, I hope he
will. supply the information during -the-
Budget session.
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Shri 8idhva (Madhya Pradesh): The
immediate object of this project was
to have irrigation so that our food pro-
blem may be met to a certain extent.
I want to know why the irrigation work
has not yet been started and whether
any plans and estimates have been
made. I would like to know why, at a
cost of Rs. 16 crores that we have
spent so far, the thermal station has
been put first and irrigation has been
put behind. I want to know the
reason why irrigation work has not
started, whether estimates have been
g:el:amd and what is the cause of the

y.

Bhrimati Durgabai (Madras): Part of
my question has been covered by Mr.
Sidhva. Yet I would like to know this.
Flood control and irrigation were said
to be the main and immediate objects
of the scheme. But first priority was
given to the thermal power station as
a result of which the construction of
dams like Panchet and Maithon was
slowed down and the estimates'were
revn.sed‘ Every time an estimate was
revised it went up by 25 to 50 per cent.
I have got the Report of the Board of
Consultants with me and it says, in
paragraph 56, that “the best of esti-
mates made at this time would need to
have from 25 per cent. to 50 per cent.
added for contingencies”, If that is so
I would like to know whether the
participant Governments were con-
sulted when first priority was given to
the' thermal power station and whether
their approval was taken.

Shri Sri Prakasa: Regarding the
questions of my hon. friend Mr. Shiva
Rao I can only say that the estimates
will be very carefully looked into, and
I shall be sorry if they have not been
80 looked into in the past. So far as
the original estimate of Rs. 55 crores
was concerned, I am given to under-
stand that it was more or less a sort of
guess work. But now when estimates
are being carefully looked into, there
is a fear that they might go on to
Rs. 110 crores. I can assure my hon.
friend and the House that the Auditor’s
remarks will receive all the considera-
tion that they deserve.

Regarding overhead charges to which
my hon. friend Mr. Shiva Rao referred,
the Auditor’s Report itself computes it
at different percentages ranging from
61 to 11. When experts themselves
are disagreeing as regards the exact
proportion of expenditure, a layman
like myself might be excused at least
for the moment. But as a man of
ordinary commonsense, I do intend to
go into these figures and find out how
it is that the Audit Report itself is
computing the rate of overhead charges
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at different figures from 61 to 11 per
cent. If it is only 11 per cent.
hope the House will agree that it is
not exorbitant.

Shri B. R. Bhagat: They were under
different assumptions.

Shri Sri Prakasa: So far as the con-
trol under the law is concerned, I do
propose to exercise it effectively and
I shall be bringing this particular
section of the law to the notice of the
D.V.C. when I meet them on the 3rd
March.

Mr. Das asked why the D.V.C.
estimates were not made in all their
details in the past. I fear I cannot
answer that question in any manner
that will bring satisfaction to the
House, because I myself am not satis-
fied. But I shall see to it that estimates
in the proper form are made in the
future. I may also assure my hon.
friend, Mr. T. N. Singh that care will
be taken to make further works
ultimately economical.

So far as the Financial Adviser is
concerned, I have already said that his
position is rather embarrassing. I can-
not say if in any particular his opinion
was not accepted by the Corporation;
but I can understand that that might
have been so because none of us really
likes auditors and financial advisers;
and very often we want to go against
their opinions; and the members of the
Corporation being also human, they
might have also tried to checkmate
their Financial Adviser. I intend to see
that the Adviser is really made more
effective; and I might also warn the
House that in case he is not able to
be effective, I shall ask the House to
change the law itself, so that he may
be effective.

Mr. Das also asked why the expenses
are double of the estimates. As ordi-
nary house-holders, he and I both know
that when we build a house, we always
think that we should be able to build
it within our means and at the end we
find that the house has really cost very
much more than we had thought.

Dr. M. M. Das: May I ask whether
the D.V.C. ic the only solitary project
where the cost has been doubled so
much or whether this has happened in
other projects also?

Shri Sri Prakasa: I was just going
to say that that is the experience of
every one of us. It is not only in the
case of D.V.C. but all of us know that
we always spend much more in the end
than we estimate in the begmqing when
we undertake building operations.



3306 Financial set-up of

My hon. friend, Shrimati Durgabai
wanted to know why flood control and

irrigation were not given prominence’

that they should have been given and
Mr. Sidhva wanted to know why
thermal station was given preference.
1 fear I am not an cxpert and 1 would
not be able to answer the guestion to
their satisiaction. But it seems that
though the original plan was to help in
irrigation and in controlling floods, as
a matter of fact other matters came
later to be regarded as of greater im-
portance. So far as the thermal
station is concerned, I understand that
even if the whole plan were to be given
up, this would be valuable in itself anc
therefore they thought that should be
taken up first. As hon. Members know,
very often it does happen that in the
course of our speeches also, we go on
to side issues and these become even
more important than the original
subject,

Shrimati Renuka Ray (West Ben-
gal): It is a very important question
because the idea of flood control......
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Mr. Speaker: Order, order. The hca.
Memper naes no right tc put any
question. .

~_ Shri Sri Prakasa: My hon. friend the
Finance Minister who knows about the
matter more than I do, informs me
that when we got a loan from the
international Bank, which we gave to
the Damodar Valley Corporation, it
was stipulated that the thermal station
will be provided for out of those funds.

Shri B. K. Das: The decision- was
first taken......

Mr. Speaker: In view of the tiime
that we have taken......

Shri Sri Prakasa: I think, Sir, |1
have answered all the points that have
been raised, and I hope the House will
be satisfied.

The House theén adjourmed till a
Quarter (o Clevzn of the Clock on
Thursday, the 22nd February, 1951.





